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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 213 of 2024 (SZ)

IN THE MATTER OF:
Dr. MGR-Janaki College of Arts & Science
for women Alumni Association,

Represented by its Secretary, Chennai. ..... Applicant(s)

Vs

The Tamil Nadu Pollution Control Board (TNPCB),
Represented by its Member Secretary, Chennai and Ors. ...Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 2,
CENTRAL POLLUTION CONTROL BOARD (CPCB)

PRELIMINARY SUBMISSIONS:

1. That the Hon’ble National Green Tribunal, Southern Zone, Chennai (hereinafter referred
to as “Hon’ble NGT”) vide order dated 15.07.2024 directed the respondents to file their
replies. The Central Pollution Control Board (hereinafter referred to as “CPCB”) is the
Respondent No. 2 in the matter. Thereby, the reply is made in succeeding paragraphs. A
copy of the Hon’ble NGT order dated 15.07.2024 is annexed as Annexure-I.
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2. At the outset, this Answering Respondent no. 2 deny all claims, contentions, allegations
and averments against Answering Respondent CPCB in the above Original Application
(hereinafter referred to as “OA”) contrary to anything stated or submitted in this reply.
Nothing in the OA may be deemed to have been accepted or admitted by the Answering
Respondent for want of a specific denial or on the ground of non-traverse, save and

except any averment which has been expressly admitted hereinafter.

3. That CPCB is constituted under the Water (Prevention and Control of Pollution) Act,
1974 (hereinafter referred to as “Water Act, 1974”). It performs the functions under the
Water Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter
referred to as “Air Act, 1981) and the Environment (Protection) Act, 1986 (hereinafter
referred to as “E(P) Act, 1986”).

4. That it is humbly submitted that as per the direction dated 10.07.2020 issued by CPCB
under section 18 (1) (b) of the Water Act, 1974 and the Air Act, 1981 to all the State
Pollution Control Boards/Pollution Control Committees (SPCBs/PCCs) "Dairy Farms"
are categorized under "Orange Category" and required to obtain Consent to
Establishment (hereinafter referred to as "CTE") and Consent to Operate (hereinafter

referred to as "CTQO") from the concerned SPCB/PCC.

5. That it is humbly submitted that CPCB has recently revised the methodology for
classification and prepared "Report on Classification of Sectors into Red, Orange, Green,
White and Blue Categories (A tool for progressive environmental management)”
(hereinafter referred to as "Classification-2025"). In this regard, CPCB vide letter dated
12.02.2025 has issued directions under section 18(1) (b) of the Water Act, 1974 and the
Air Act, 1981 to all the SPCBs/PCCs for adoption and implementation of revised
classification-2025. A copy of said direction dated 12.02.2025 is annexed as Annexure-
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Regional Director
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6. That as per the revised Classification-2025, "Dairy farms" having more than 500 animals
are classified under "Red Category"”, "Dairy farms" having 15 to 500 animals are
classified under "Orange Category" are required to obtain CTE and CTO from the
concerned SPCB/PCC.

7. That to address the environmental issues associated with Dairy farms, CPCB formulated
revised “Guidelines for Environmental Management of Dairy farms and Gaushalas” in
July, 2021 and circulated to all the SPCBs/PCCs for its implementation and compliance.
The said guidelines stipulate the methods for solid waste management, waste water
management, Air Quality management; siting policy and Regulatory/Monitoring
mechanism for dairy farms and Gaushalas. A copy of the above said Guidelines is

annexed at Annexure-III.

8. That CPCB through its Regional Directorate, Chennai vide letters dated 02.08.2024 and
10.02.2025 requested Tamil Nadu Pollution Control Board (hereinafter referred to as
“TNPCB”) to furnish the Action Taken Report (hereinafter referred to as “ATR”) in the
matter. In response, ATR received from TNPCB. As communicated by TNPCB,
directions under the Water Act, 1974 and the Air Act, 1981 has been issued to the District
Collector, Chennai to seal the dairy farm located inside the premises of Dr. MGR -Janaki
College of Arts & Science for Women, based on the violations observed by TNPCB
during their inspection on 29.07.2024. A copy of the CPCB letters and Action Taken
Report received from TNPCB are annexed as Annexure-IV and Annexure-V

respectively.

Para wise Reply:

9. That the averments made in Para nos. 1 and 2 of the OA are regarding illegal dairy
farming inside the premises of the college, causing pollution and nuisance to the students.
It is humbly submitted that submissions made in above Para nos. 4 to 7 of the Preliminary
Submissions of this reply affidavit may please be considered and are not repeated herein

for the sake of brevity. 0 d
) ,/ y ¢
H.D.VARALAXMI
Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India

2nd Floor, 40-E, BSNL Buiid'm% TVK Industrial Estate.
CIPET Road, Guindy, Chennai - 600032
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That the averments made in Para nos. 3 and 4 of the OA are regarding the operation of
Dairy farm without obtaining mandatory clearances and in violation of siting guidelines
issued by CPCB. It is humbly submitted that submissions made in above Para nos. 4 to 7
of the Preliminary Submissions of this reply affidavit may please be considered and are
not repeated herein for the sake of brevity. Further, it is humbly submitted that Section
5.1.4 of the aforesaid Environmental Guidelines issued by CPCB, stipulates the siting
criteria applicable for new establishment. Existing establishments should take appropriate

environment friendly practices as per the Guidelines.

That the averments made in Para nos. 5 and 6 of the OA, does not refer to this Answering

Respondent, hence, need no reply from this Answering Respondent.

That the averments made in Para no. 7 of the OA are regarding the waste generated from
dairy farm and being dumped in drain without any treatment. In this regard, it is humbly
submitted that CPCB issued "Guidelines for Environmental Management of Dairy Farms
and Gaushalas" in July 2021. The said guidelines stipulate the solid waste management,
waste water management and Air Quality management practices to be followed in dairy

farms.

That, the averments made in Para nos. 8 and 9 of the OA are regarding the guidelines

issued by CPCB and need no reply from Answering Respondent being matter of record.

That the averments made in Para no. 10 of the OA are regarding the categorization of
Dairy Farms and Gaushalas and require prior consent and approvals from concerned
SPCBs/PCCs. In this regard, it is submitted that submissions made in above para nos. 4 to

6 of the Preliminary Submissions of this reply affidavit may please be considered and are

not repeated herein for the sake of brevity.

A
H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Building, TVK Industrial Estate.
CIPET Road, Quindy, Ehennai -600032
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15. That no comments are offered over the averments made in Para no. 11 of the OA being

matter of record.

16. That the averments made in Para no. 12 of the OA are regarding the non- compliance of
siting policy and waste management. In this regard, it is humbly submitted that
submissions made at Para no. 7 of the Preliminary Submissions of this reply affidavit are

re-iterated and not repeated herein for the sake of brevity.

17. That the averments made in Para nos. 13 and 14 of the OA are regarding the various
orders passed by the Hon’ble NGT (PB) and hence need no reply from Answering

Respondent being matter of record.

18. That, the averments made in Para nos. 15 to 16 of the OA are regarding the transfer of
application and representations of applicant. It is humbly submitted that averments do not

refer to this Answering Respondent, hence, need no reply from Answering Respondent.

19. That, the averments made in Para no. 17 of the OA are regarding the grounds for filing
the application. It is humbly submitted that the Preliminary Submissions of this reply

affidavit are re-iterated and not repeated herein for the sake of brevity.

20. That, in light of the above submission, it is respectfully submitted that this Answering
Respondent, i.e. CPCB shall abide by any order(s) or direction(s) passed by this Hon'ble
NGT in the instant OA and render justice.

0 Y

/ ,/ ‘A
DEPONENT
H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL B.OARD
Regional Directorate (Chennai)
MoEF & CC, Govt.of India

Counsel for Respondent NO. 2’ 2nd Floor, 40-E, BSNL BulidiﬂETVK Industrial Estate.

CIPET Road, Quindy, Chennai - 600032
CENTRAL POLLUTION CONTROL BOARD (CPCB)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 213 of 2024 (SZ)

IN THE MATTER OF:

Dr. MGR-Janaki College of Arts & Science
for women Alumni Association,
Represented by its Secretary, Chennai. ..... Applicant(s)

Vs

The Tamil Nadu Pollution Control Board (TNPCB),
Represented by its Member Secretary, Chennai and Ors. ...Respondent(s)

AFFIDAVIT

I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55 years currently working
as Scientist ‘E’ and having office at the Regional Directorate - Chennai, in Central Pollution
Control Board, 2™ Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road, Guindy,
Chennai — 600 032, do hereby solemnly affirm, declare on oath and sincerely state as under: -

1. That the deponent is authorized representative to represent the Respondent CPCB in the
present case, and as such, I am well conversant with the facts and circumstances of the
present case on the basis of the information derived from the official records, and hence,
I am competent and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit as I am

J'/'fl LJ
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competent to swear this affidavit.

H.D.VARALAXMI
Regional Director
CENTRAL POLLUTION CONTROL BOARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Building, TVK Industrial Estate.
CIPET Road, Guindy, %hennai -600032
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3. That the accompanying reply has been drafted and filed under my instructions and
authority the contents thereof are true and correct on the basis of the record maintained
during ordinary course of business of CPCB and available records and documents and the

contents of the same are read over and explained to me and are not repeated herein for the

)0 Y

DEPONENT
H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL B.OARD
Regional Directorate (Chennai)
MOoEF & CC, Govt.of ImliaI
2nd Floor, 40-E, BSNL Building, TVK Industrial Estate.
VERIFICATION CIPET Road, Guindy, E]‘lennai - 600032

sake of brevity.

Verified at Chennai on this the Nineteenth day of March, 2025 that the contents of the
above reply are correct and true on the basis of the records of the case as mentioned in the day-

to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

)0 B
DEPONENT
H.D.VARALAXMI

Regional Director
CENTRAL POLLUTION CONTROL B.OARD
Regional Directorate (Chennai)
MoEF & CC, Govt.of India
2nd Floor, 40-E, BSNL Building, TVK Industrial Estate.
CIPET Road, Guindy, E]‘lennai - 600032
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Item No.02:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No.213 of 2024 (SZ)
IN THE MATTER OF:

Dr. MGR-Janaki College of Arts & Science
for Women Alumni Association,
Represented by its Secretary,

Chennai.
...Applicant(s)
Versus
The Tamil Nadu Pollution Control Board (TNPCB),
Represented by its Member Secretary,
Chennai and Ors.
...Respondent(s)

Date of hearing: 15.07.2024.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. A. Yogeshwaran.

For Respondent(s): Mr. S. Sai Sathya Jith for R1.
Dr. D. Shanmuganathan for R4.
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ORDER

1. Considering the averments regarding the pollution caused by
the private respondents by running the cattle farm and
discharging the waste through the pipeline into the river Adyar
and also creating an unhygienic environment within the
educational institution, let notice be issued to the respondents

through the Tribunal as well as privately.

2. The learned counsel Mr. S. Sai Sathya Jith accepts notice on
behalf of Respondent No.l and Dr. D. Shanmuganathan

accepts notice on behalf of Respondent No.4.

3. Post the matter on 05.08.2024. Meanwhile, the respondents are

directed to file their respective replies.

Sdy/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
0.A. No0.213/2024(SZ)
15t July, 2024. AD.

Page 2 of 2
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= i CENTRAL POLLUTION CONTROL BOARD
> 4 K;, g/ Lifestyle for :gf‘w TAtatr, 99 U Serarg uiiad warerd, WA 6
QEPGB Environment o casm - oneramer conrorune ppierny o ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
CP-18/1/2023-IPC-VI-HO-CPCB-HO Date: 12.02.2025
To
The Chairman

State Pollution Control Board/Pollution Control Committee
(As per the list)

Sub: Directions under section 18(1)(b) of the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding
harmonization of classification of industrial sectors under Red, Orange, Green,
White and Blue categories.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under the
Water (Prevention and Control of Pollution) Act, 1974, is to coordinate activities of the State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the CPCB is to provide technical assistance and guidance to SPCBs and
PCCs; and '

WHEREAS, it was brought to the notice of CPCB, that different SPCBs/PCCs were
following different criteria for the classification of industrial sectors under different categories.
Therefore, in 2012, to have uniformity in classification throughout the country, CPCB vide
letter no. B-29012/1/2012/ESS/1526-1563, dated 04.06.2012 issued directions under section
18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt and implement
standardized list of Red, Orange and Green categories of industries; and

WHEREAS, in 2016, the Central Pollution Control Board (CPCB) developed a scoring
methodology based on the Pollution Index (PT) to harmonize the criteria for classification of
industrial sectors. The PI is determined based on Precautionary Principle- by evaluating
potential of water pollution, air pollution, and hazardous waste generation from particular
sector. CPCB vide letter no. B-29012//ESS(CPA)/2015-16, dated 07.03.2016 issued directions
under section 18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt
and implement revised classification. SPCBs/PCCs were also directed to categorize any new
or left over sectors at their level by constituting a Committee and following the methodology
prescribed by CPCB; and
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WHEREAS, CPCB vide letter no. B-29016/ROGW/IPC-VI/2020-21, dated
30.04.2020, issued directions under section 18(1)(b) of the Water Act, 1974 and the Air Act,
1981 to SPCBs/PCCs regarding segregated list of non-industrial sectors (activities/ facilities/
infrastructure/ services) such as sewage treatment plants, healthcare facilities, hotels, building
and construction projects, airports, highways etc. Further, CPCB also classified few additional
sectors from time to time; and

WHEREAS, based on the experience gained over the years in Pollution Index
calculation, use of cleaner fuels like PNG/CNG etc., adoption of cleaner technology resulting
in reduced emission/wastewater generation, a need was felt to revisit the classification
methodology of 2016; and

WHEREAS, during July 2023, CPCB prepared a “Draft Report on Classification of
Industrial Sectors into Red, Orange, Green and White Categories: A Tool for Progressive
Environmental Management” which was uploaded on CPCB website for secking

comments/suggestions of the stakeholders/public on the same. The draft report was also
circulated to SPCBs/PCCs/MoEF&CC for comments; and

WHEREAS, CPCB vide office order dated 26.09.2023 constituted .a committee to
critically examine and analyse the comments/suggestions and to make recommendations for
suitable incorporation in the finalizing the methodology and classification; and

WHEREAS, based on the stakeholders’ comments, a need was felt to
promote/incentivize units for adopting measures resulting in better environmental
performance. Additionally, a requirement was also felt for separate category — Blue Category-
for essential environmental services for management of environmental pollution arising from
domestic/household activities. Accordingly, CPCB prepared an “Addendum and substitution
thereto in Draft Report on Classification of Sectors into Red, Orange, Green, White and Blue
Categories”, which was shared with SPCBs/PCCs and also uploaded on CPCB website on
11.07.2024 for seeking inputs/comments; and

WHEREAS, the amendment in Section-21 of the Air (Prevention and Control of
Pollution) Act, 1981 through the Jan Vishwas (Amendment of Provisions) Act, 2023 and
amendment in Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 through
the Water (Prevention and Control of Pollution) Amendment Act, 2024, grant exemption to
certain categories of industries, as notified by Central Government, for obtaining consent under
these Acts; and

WHEREAS, the Ministry of Environment, Forest and Climate Change, Government of
India vide notification no. G.S.R. 702(E), dated 12.11.2024 granted exemption of consent
under the Water Act, 1974 and the Air Act, 1981 to exemption of Consent to Establish (CTE)
and Consent to Operate (CTO) to all industrial plants having pollution index score upto 20 (at
present total 39 industrial sectors under white categories as per 2016 methodology) subject to
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condition that such plant shall inform in writing to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC); and

WHEREAS, the MoEF&CC vide letter no. Q-15012/2/2022/-CPW-Part (1)/e-240741,
dated 14.11.2024 has issued Standard Operating Procedure for implementation of the said
Notification dated 12.11.2024. The SOP includes the following provisions for White categories
of industries:

i.  Industry to intimate to concerned SPCB/PCC about operations and self-declare the
compliance with prevalent rules & regulations,

ii.  Concerned SPCB/PCC to maintain separate list of such industries/activities, and

iii.  Concerned SPCB/PCC to ensure that no activities other than those intimated, are carried
out by exempted units.

WHEREAS, the Committee constituted by CPCB evaluated the comments,
incorporated the suitable changes and finalized the revised methodology as well as
classification of sectors. Final report in this regard titled as "Classification of sectors in to Red,
Orange, Green, White and Blue Categories (A tool for progressive environmental
management)" was submitted to Ministry of Environment, Forest and Climate Change
(MoEF&CC) for concurrence. The MoEF&CC vide letter no. Q-16017-57-2015-CPA, dated
15.01.2025 granted concurrence to the revised classification; and

WHEREAS, as per the revised methodology, the category of the sector is decided based
on the following ranges of Pollution Index:

i. Red: PI=80,

ii.  Orange: 55 <PI <80,
iii. Green: 25 <PI<35,
iv.  White: PI<25;and

WHEREAS, based on the revised methodology, CPCB has classified a total of 419
sectors and sub-sectors as under:

i.  The Red Category: 125

ii.  The Orange Category: 137
iii.  The Green Category: 94
iv.  The White Category: 54

v.  The Blue Category: 9; and

WHEREAS, the purpose of classification is to ensure that the industry is established in
a manner consistent with the environmental objectives and also to prompt industrial sectors to
adopt cleaner technologies, ultimately resulting in the generation of no or minimum pollutants.
The revised classification system also defines criteria for incentivizing such industry. The
industry may self-assess the PI score as per defined criteria and can submit application to
respective SPCBs/PCCs for consideration; and
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NOW, THEREFORE, in the exercise of the powers delegated under Section 18(1)(b) of the
Water (Prevention & Control of Pollution) Act, 1974 and Section 18(1)(b) of the Air
(Prevention & Control of Pollution), Act, 1981 the earlier directions dated 07.03.2016 and
subsequent directions/letter in the context of categorization of industries are withdrawn with

immediate effect and following ‘Directions’ are hereby issued for compliance by all
SPCBs and PCCs:

wh

. That SPCBs and PCCs shall immediately adopt the revised methodology for

classification of sectors and list of 419 sectors/sub-sectors classified under Red,
Orange, Green, White, and Blue categories as detailed in the attached report-
“Classification of Sectors into Red, Orange, Green, White and Blue Categories (A tool
for progressive environmental management)”.

That all pending application for consideration of consent (CTE/CTO) and future such
application shall be processed as per the revised classification. In case CTE granted
before the revised classification, applicability of CTO will be as per revised
classification.

. That the revised sectors/subsectors classified under Red, Orange, Green, White, and

Blue category of sectors as given in the attached document shall be used by the SPCBs
and PCCs for consent management, inventorization of units under different categories,
siting  criteria, deciding environmental surveillance frequency, calculation of
environmental compensation, etc., as per the guidelines issued from time to time.

That SPCBs and PCCs shall prepare the inventory of Red, Orange, Green, White and
Blue categories of units operating in their jurisdictions, based on the revised
classification. SPCBs and PCCs shall upload the category and sector-wise list of such
units on their website. SPCBs and PCCs shall also forward such list to CPCB, latest by
30.06.2025 and thereafter updated list by 30th June every year.

That the classification of sectors shall not be linked to sanction of loans/finance of bank
proceedings.

That any further addition of any new or left-out sector and their classification which is
not listed in the revised list of Red, Orange, Green, and White categories, shall be done
at the level of concerned SPCB /PCC by constituting a Committee and following
revised criteria & guidelines as detailed in the attached report and no concurrence of
CPCB shall normally be required. Intimation of same from time to time will
suffice. However, addition in Blue Category Sectors-Essential Environmental Services
for domestic waste management, will be done at the level of CPCB only. SPCBs/PCCs
may forward their proposal, if any, to CPCB in this regard.

That SPCBs and PCCs are required to prepare and submit list of additional sector
classified under white category to CPCB on annual basis, by 30" of June every year, in
the prescribed format (Annexure-V) as given in the attached report, for further
notification for exemption from consent as per the provisions of the Jan Vishwas
(Amendment of Provisions) Act, 2023, the Water Act, and the Air Act as amended
from time to time by MoEF&CC.

That SPCBs and PCCs shall constitute a committee as prescribed in the report to
evaluate the applications of the units for incentives due to adopting measures resulting
in better environmental performance and reduction in PI score. The SPCB/PCC shall
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place the separate list of such units on their website and also submit list of such units
to CPCB on Annual Basis by 30th June every year.

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the "Action Taken
Report" in compliance with these directions to CPCB before 20.02.2025.

Encl. As above.

(Bharat Kumar Sharma)
Member Secretary

Copy to: @

1. The Chief Secretary of all the States and UTs
(As per the list)

2. The Secretary,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

3. The Secretary,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road, New Delhi-110 003

5. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change

Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003

6. All Regional Directorates, CPCB

(As per the list) %
: (Bharat Ku T Sharma)

Member Secretary

)
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Address List of The Chief Secretaries of States/UTs

1. The Chief Secretary, 2. | The Chief Secretary,
Government of Andhra Pradesh, Government of Arunachal Pradesh,
13 Block, Civil Secretariat,
A.P Secretariat Office, [tanagar-791111
Velagapudi- 522503
E-mail:- (cs@ap.gov.in) E-mail:- (Cs-arunachal@nic.in)
3 | The Chief Secretary, 4 | The Chief Secretary,
Government of Assam, Government of Bihar,
Block-C,3" Floor, Main Secretariat,
Assam Sachivalaya, Patna-800015
Dispur-781006
E-mail:- (Cs-assam({@nic.in) E-mail:- (Cs-bihar(@nic.in)
5. | The Chief Secretary, 6. | The Chief Secretary,
Government of Chattisgarh, Government of Goa,
Mahanadi Bhawan, Secretariat,
Mantralaya, Porvroim, Bardez,
Naya Raipur-492002 Goa-403521
E-mail:- (Csoffice.cg@gov.in) E-mail:- (Cs-goa(@nic.in)
7. | The Chief Secretary, 8. | The Chief Secretary,
Government of Gujarat, Government of Haryana,
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Page No. 17

13. | The Chief Secretary, 14. | The Chief Secretary,
Government of Kerala, Government of Maharashtra,
Secretariat, CS office main building,
Thiruvananthapuram-695001 Mantralaya,

6" Floor, Madame Cama Road,
Mumbai-400032
E-mail:- (chiefsecy(@kerala.gov.in) E-mail:- (cs@maharashtra.cov.in)

15 | The Chief Secretary, 16 | The Chief Secretary,

Government of Manipur, Government of Mizoram,

South Block, New Secretariat Complex,

Old Secretariat, Aizwal-796001

Imphal-795001

E-mail:- (Cs-manipur@nic.in) E-mail:- (Cs_miz(@rediffmail.com)

17 | The Chief Secretary, 18. | The Chief Secretary,
Government of Meghalaya, Government of Madhya Pradesh,
Main Secretariat Building, MP Mantralaya,

Room No. 316, Vallabh Bhavan,
Shillong-793001 Bhopal-462004
E-mail:- (Cso-meg@nic.in) E-mail:- (cs@mp.nic.in)

19. | The Chief Secretary, 20 | The Chief Secretary,
Government of Nagaland, Government of Odisha,

Civil Secretariat, Kohima-797004 General Administration Department,
Odisha Secretariat,
Bhubaneswar-751001

E-mail:- (csngl@nic.in) E-mail:- (csori@nic.in)

21 | The Chief Secretary, 22 | The Chief Secretary,
Government of Punjab, Government of Sikkim,
Chandigarh-160001 New Secretariat,

Gangtok-737101
E-mail:- (cs@punjab.gov.in) E-mail:- (Cs-skm(@nic.in)
23. | The Chief Secretary, 24. | The Chief Secretary,

Government of Rajasthan,
Secretariat,
Jaipur-302005

E-mail:- (csraj(@rajasthan.gov.in)

Government of Telangana,
Block C, 3" Floor,
Telangana Secretariat,
Khairatabad,
Hyderabad-500022

E-mail:- (cs{@telangana.gov.in)
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E-mail:- (csdelhi@nic.in) E-mail:- (Deveom-dd(@nic.in)
33. | The advisor to the Administrator, 34. | The Chief Secretary,
U.T of Lakshadweep, Government of Puducherry, Main Building,
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9 The Chairman 10 | The Chairman :
Himachal Pradesh State Pollution Control Jammu & Kashmir Pollution Control !
Board Committee, |
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28.

The Chairman
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Building No. TC-12V
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33. | The Chairman 34. | The Chairman
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Address list of The Regional Directors, CPCB

The Regional Director (Kolkata) 2 The Regional Director(Vadodara)
Central Pollution Control Board Central Pollution Control Board
502, Southend Conclave Parivesh Bhawan,
1582, Rajdanga Main Road Opp. Ward No. 10 VMC Office
Kolkata-700107 Subhanpura,
Vadodara — 390 023
Gujarat
E-mail:- ( rdkolkata.cpcb@gov.in) E-mail: - (perdvad.cpeb@gov.in)
The Regional Director (Shillong) 4, The Regional Director (Bhopal)
Central Pollution Control Board Central Pollution Control Board
BSNL NE- 1, Telecom Circle 3rd Floor, Sahkar Bhawan
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E-mail: - (zoshillong.cpcb@nic.in) E-mail: - (cpeb.bhopal@gov.in)
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Central Pollution Control Board Central Pollution Control Board
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Central Pollution Control Board
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E-mail: - (rdchandigarh.cpcb@gov.in)

Central Pollution Control Board
Regional Directorate - Chennai

2nd Floor, 40-E, BSNI, Building
TVK Industrial Estate, CIPET Road,
Guindy, Chennai — 600032,

E-mail: - (rdchennai.cpeb@gov.in)

The Regional Director (Pune)

Central Pollution Control Board

Row House No. 1, Nisarg Vihar,

Near Mitcon International Public School,
Balewadi, Pune-411045

E-mail; - (rdpune.cpcb@gov.in)
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FOREWORD

The concept of classifying industries into different pollution categories originated in 1989 with the Doon Valley (Uttarakhand)
Notification issued by Ministry of Environment and Forests. Subsequently the concept of pollution index was developed by Central
Pollution Control Board (CPCB) during 2016 to classify the sectors into different category. The 2016 classification helped State
Pollution Control Boards (SPCBs)/Pollution Control Committees (PCCs) in streamlining consent management, prioritizing regulatory
oversight & environmental monitoring, taking decision related to siting of units, etc. However, necessity felt for refining the concept
of calculating Pollution Index to overcome certain limitation and to bifurcate sub-sectors based on pollution load, scale of operation
etc.

Accordingly, draft methodology was prepared and widely circulated for inputs/comments/suggestions by placing the same on CPCB
website (public domain) as well as by inviting comments from MoEF&CC/SPCBs/PCCs. As of 11.08.2024, i.e. the extended date for
receipt of suggestions, CPCB received 170 representations, comprising over 700 comments from PSUs, NGOs, industries, industrial
associations, including feedback from SPCBs of Kerala, Nagaland, Tamil Nadu, Mizoram, West Bengal, Punjab and Lakshadweep.
The report has been finalised after examining all the comments by a working committee.

The 2025 classification methodology bifurcates sub-sectors based on pollution load, scale of operation, production technology, and
type of fuel used into Red, Orange, Green, White and Blue categories. Red indicates the highest pollution potential, requiring
stringent regulatory oversight, while White signifies minimal or no pollution, with much reduced compliance burden of merely
intimation to the concerned SPCBs/PCCs. A new Blue Category has also been introduced to distinguish the Essential
Environmental Services required for management of environmental concerns arising from anthropogenic pollution due to
domestic/household activities which otherwise will have large littering potential. Additional 2 years validity for consent to operate
(as per Pollution Index) is prescribed for the blue category.

This report also outlines the implementation pathway, which includes guidelines for State Pollution Control Boards/Pollution
Control Committees to follow and implement the new classification system. Earlier classified 257 sectors have now been bifurcated
and classified into 403 sectors (including sub sectors) and additionally, 16 new sectors have been introduced. Thus, the revised
classification of 273 key sectors comprising of total 419 sectors/sub-sectors are further classified into Red Category (125 nos.),
Orange Category (137 nos.), Green Category (94 nos.), White Category (54 nos.) and Blue Category (9 nos.). Progression between
red, orange and green categories for the industrial sectors is also incorporated based on the use of less polluting available processes
and technologies.

The report also comprises provisions for individual units to adopt cleaner technologies and practices resulting in reduction of
pollution load in any sector. Incentives, such as extended validity for Consent to Operate (CTO) and reduced inspection frequencies,
are outlined to encourage continual improvement of environmental performance. The incentive mechanism allowing progression
between categories will thereby promote Ease of Doing Business by extended consent validity and enhance duration between
inspections, thereby leading to reduced compliance burden.

To sum up, this report aims to create a more transparent, consistent, and incentivized regulatory mechanism for better
environment management, promoting sustainable industrial development and better governance. | hope the report will be useful
to all concerned in the field of industrial pollution control in the country and would incentivise the industries to switch over to
cleaner process and technology leading to reduced air, water and soil pollution and also encourage setting up of blue category
industries.

| would like to place on record my sincere appreciation for the hard work and valuable contributions by the CPCB team comprising
of Shri Amit R. Thakkar, Add. Director, Shri Saubhagya Dixit, Scientist D, and Dr. Anantha N. S., SSA under the guidance of Shri Bharat
Kumar Sharma, Member Secretary. | would also like to extend my thanks to Dr. Prashant Gargava, former Member Secretary, Shri
P. K. Gupta, former Director and Shri Ajay Aggarwal, former Director, for their contribution. | would also express gratitude to the
Working Committee, CPCB, MoEF&CC, SPCBs/PCCs and others for their contributions in the preparation of this report.
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EXECUTIVE SUMMARY

The concept of classification of industrial sectors into red, orange, and green categories based
on the size of operations and consumption of resources was first introduced in 1989 for Doon
Valley, Uttarakhand. This classification aimed to aid decisions regarding siting of industries.
Over the period of time, this concept was extended nationwide to manage consents and
establish norms for surveillance and inspection of industry. In 2012, to have uniformity in
classification throughout the country, the Central Pollution Control Board (CPCB) issued a
standardized list of 244 sectors, classified under red (85 sectors), orange (73 sectors) and green
(86 sectors) categories.

In 2016, the Central Pollution Control Board (CPCB) developed a scoring methodology based
on the Pollution Index (PI) to harmonize the criteria for categorizing industries. This Pl was
determined by evaluating water pollution, air pollution, and hazardous waste generation. Using
this methodology, CPCB classified 257 industrial sectors into four categories: Red (63 sectors),
Orange (91 sectors), Green (65 sectors), and White (38 sectors). The White category was
introduced for sectors considered "practically non-polluting” during 2016. Additionally, State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs) were authorized
to categorize any new or left over sectors according to the CPCB's 2016 methodology.

Further, based on the experience gained over the years, the increased use of cleaner fuels like
PNG and bio-CNG, adoption of cleaner technology resulting into reduced wastewater
generation, normalisation approach & different formula for calculating PI etc. a need was felt
to revisit the classification methodology of 2016 for several such identified areas for
improvement. Separate scoring for trade effluent and sewage effluent was also required due to
differing characteristics and treatment methods.

Considering the scope of revision, CPCB published a draft report revising the methodology for
calculating PI and accordingly classification of sectors into Red, Orange, Green, and White
categories based on pollution index range was placed in the public domain for
inputs/comments. Around 160 representations comprising more than 700 comments were
received. Based on feedback/suggestions and examination of same by the working committee
constituted for the purpose, the methodology was finalised. As per the final methodology, the
scoring criteria for the following three major pollutant groups are as follows:

i.  Water Pollutant Score (Plw): Assesses the water pollution potential considering the
oxygen demand of wastewater, other pollutants in the wastewater and quantity of
wastewater generated.

ii.  AirPollutant Score (Pla): Evaluates the potential air pollution due to process emissions
(point source), work zone emissions (fugitive and odour) and type & quantity of fuel
used.

iii.  Waste Pollutant Score (PIn): Considering the type and quantity of waste (which are
hazardous/toxic/infectious/bulk in nature) generated.

Each pollutant group is scored out of 100, and the Cumulative Pollution Index is calculated.
The category of the sector is decided based on the pollution index range, if Pl > 80 the category
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of sector is Red, if Pl ranges between 55 < PI < 80, the category of sector is orange, similarly
for the range of PI between 25 < PI < 55, the category is Green and for PI < 25, the category
of the sector is white.

Further, based on the stakeholders’ comments, a need was felt to introduce a separate “blue
category” for Essential Environmental Services (ESS) required for management of waste
generated from domestic/household activities and, an incentive mechanism to promote units in
a particular sector, taking measures resulting into better environmental performance. An
addendum was prepared, shared and presented to all SPCBs/PCCs. The addendum was also
placed in the CPCB Website on 11.07.2024 for inputs/comments. 09 representations were
received in the addendum. All representations were examined, and classification based on
revised methodology is finalised. Based on the revised methodology, CPCB has classified total
419 sectors and sub-sectors under Red (125), Orange (137), Green (94), White (54) and Blue
(9) categories.

The report introduced incentive mechanism for the units in any sector that adopt environment
friendly practices such as treatment and recovery of 100% wastewater, use of 100% cleaner
fuel/renewal energy etc. and ensuring continuous compliance. These incentives are designed
to encourage continuous improvement in environmental performance and to reward units that
demonstrate proven implementation of sustainable practices and compliances.

Following are the salient features of the revised classification methodology:

*  Methodology focusses on “Potential to pollute the environment” by the sector.
» Simplified single formula for Cumulative Pollution Index for all cases.

» Equal weightage to all three pollutant groups- Air, Water, and Waste.

« Cumulative Pl based on weighted proportionate scores of pollutant groups.

» Separate scoring criteria for sectors generating sewage (such as Building & construction
projects, STPs, Airports, etc.) and bio-medical waste (Health Care Facilities).

* Introduced Blue Category for 9 sectors under Essential Environmental Services
required for management of waste generated from domestic/household activities.

« Appropriate weightage to scale of operations by introducing more slabs to bifurcates
sub-sectors based on pollution load, scale of operation, production technology and type
of fuel used.

» Introduction of sub-categories for sectors based on cleaner technologies, fuel types,
integrated/segregated operations etc.

* Motivation to industries for progressive environmental management.
« Atool to assess the Cumulative Pollution Index and category based on revised method.

This report, prepared by the Central Pollution Control Board (CPCB), presents a revised
methodology for classifying sectors based on their pollution potential. The classification aims
to enhance environmental management and regulatory oversight by classifying sectors into red,
orange, green, white, and blue categories. The report covers in detail about the genesis of
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classification, need for the revision of 2016 methodology, scoring methodology for calculation
of cumulative P, etc.

The report also outlines guidelines for implementing the classification system. The
classification may be used for consent management, inspection frequency, siting criteria,
cluster development, pollution control plans, levying environmental compensation, promoting
progressive environmental management, etc.

*hkkk



Page No. 29

LIST OF ABBREVIATION
CBG: Compressed Biogas
CNG: Compressed Natural Gas
CPI: Cumulative Pollution Index
CPCB: Central Pollution Control Board
CTE: Consent to Establishment
CTO: Consent to Operate
EC: Environment Compensation
ETP: Effluent Treatment Plant
EES: Essential Environmental Services
Gen-Set: Generator Set
HAPs: Hazardous Air Pollutants
HCFs: Health Care Facilities
HW: Hazardous Waste
MoEF&CC: Ministry of Environment, Forest & Climate Change
LNG: Liquefied Natural Gas
LPG: Liquefied Petroleum Gas
NGT: National Green Tribunal
NOC: No Objection Certificate
OCEMS: Online Continuous Effluent/Emission Monitoring System
PCC: Pollution Control Committee
PM: Particulate Matter
PI: Pollution Index
Pla: Air pollutant score
Pl4: Waste pollutant score
Plw: Water pollutant score
PNG: Piped Natural Gas
SPCB: State Pollution Control Board
TTZ: Taz Trapezium Zone
VOCs: Volatile Organic Compounds
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Genesis and Journey of Classification

1.1 Introduction

The notifications issued by the Ministry of Environment and Forest during 1989 for Doon
Valley, Uttarakhand introduced the concept of classification of industries as red, orange, and
green categories. The purpose of this classification was to facilitate decisions related to location
of these industries. The criteria for classification of industries was primarily based on quantity
of industrial effluent, quantity of fuel/coal, and the number of employees, and amount of waste
generated. The notification included list of 129 sectors, classified under red (45), orange (35),

and green (39) categories. The criteria used for Doon Valley Notification, 1989 is summarized

in the Figure 1.
Green Orange -
3+ Nodischarge of = * Liquid effluent up S+ Liquid effluent >
p= industrial effluent :S to 500 KLD which = 500 KLD which
g » Non-Obnoxious & E- can be controlled E can not be
5 non-hazardous o with suitable 5 controlled with
(=¥ industries © proven technology (=¥ suitable technology
. Employees up to & » Coal/fuel up to 24 -‘5 « Coal/fuel > 24 TPD
100 c TPD Z.  + Employees > 500
* Process does not 2 * Employees up to * E.g. Cement,
involve- tanning, 5 500 refinery, sugar,
dyeing, pickling, dc:c * E.g. Ceramics, explosives, acid &
pulping, etc. tyres, soft-drinks, their salts, power
« E.g. Toys, ice b5 wire drawing, plants fertilizers,
cream, candles, = instant tea/coffee, etc.
carpet weaving, etc. é petroleum storage,
1) etc.
[aW

Figure I: Criteria for classification of industries in Doon Valley Notification, 1989

Subsequently, the application of this concept was extended to other parts of the country not
only for the purpose of location of industries, but also for the purpose of consent management
and formulation of norms related to surveillance/inspection of industries. As the State Pollution

Control Boards (SPCBs) and Pollution Control Committees (PCCs) were following different
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categorization of industries, to maintain the uniformity across the country, during 2012, CPCB

issued a list of 244 sectors, classified under red (85), orange (73) and green (86) categories.

In order to harmonize the criteria for categorization, during the year 2016, CPCB developed
the scoring methodology to classify the industries based on the Pollution Index (P1) which was
a function of water pollution, air pollution and hazardous waste generation. Based on this
methodology, CPCB has classified 257 sectors under red (63), orange (91), green (65) and
white (38) categories and directed SPCBs/PCCs to adopt the same. During 2016, CPCB
introduced white category as a new category for such sectors which are “practically non-
polluting”. SPCBs/PCCs were also empowered to categorize any new/left-out sector at their
own level, following the methodology prescribed by CPCB. Additionally, during 2020, CPCB
also segregated the list of non-industrial operations/facilities. The overall journey of
classification may be understood with the help of milestone chart shown in Figure I1I.

1989-

1989 2011 2012 2020 2023
i S d list )
MoEF Extenssion of CPCB issued Classification egregatedlist by plished draft
notification for concept to . . of non f ised
Doon Valley, other parts of harmonized list based on industrial orrevise
f of 244 sectors pollution index : methodology
Uttarakhand the country operations

Figure 11: Genisis and journey of classification of sectors

The concept of categorization is based on the “Precautionary Principle”, which focuses on
potential of industries to pollute the environment. The purpose of categorization is to ensure
that the industry is established in a manner consistent with the environmental objectives and to
prompt industrial sectors to adopt cleaner technologies, ultimately resulting in generation of

minimum pollutants.

*khkkk

Classification of Sectors into Red, Orange, Green, White and Blue Categories



Page No. 34

Central Pollution Control Board, Delhi

Modified Methodology for Classification

2.1 Need and scope for revision of methodology

Based on the experience gained over the years, a need was felt to revisit the 2016 methodology

for classification of sectors considering following scope of improvement:
I. Assessment of Pollution Index:

The category of any industrial sector depends on the Pollution Index (PI), which comprises of
scores of three pollutant groups i.e., air pollution, water pollution and hazardous waste. The
water and air pollutants were each assigned a weight of 40%. However, the hazardous waste

generation was given 20% weightage in pollution index.

As per the classification methodology of 2016, in case of absence of any pollutant groups,
pollution index was normalized to 100. As a result, different formulas were required to compute

pollution index.

Further, the normalization method has certain limitations while comparing pollution potential
among sectors having scores for all three pollutant groups verses score only for any one/two
pollutant group(s). Moreover, it was also observed that in some sectors normalization involved

subjectivity based on perception.
ii. Size of operations of industrial activities:

It was observed that, there was less variation in PI score of industry based on size of operation
in same sector. Limited variables/slabs were considered for the quantity of wastewater
discharge and fuel consumption. It was also observed that adequate weightage in the considered
variables/slabs to account the variation in size of operations of industrial activities need to

introduce.

Classification of Sectors into Red, Orange, Green, White and Blue Categories
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iii. Consideration to segregated industrial activities:

Although there were differences in pollution potential of integrated and standalone units of a
particular sector, the classification methodology (2016) classifies the integrated or standalone
units in the same sector. For example, standalone cement grinding units will have less pollution

potential than integrated cement plants, but both were classified under red category.
iv. Consideration of type of fuel used:

In industrial operations requiring fuels, the amount of emissions is governed by many factors
such as the type of fuel and its calorific value, combustion efficiency, emission factors, etc.
Use of biomass and cleaner gaseous fuels such as Piped Natural Gas (PNG), Liquefied
Petroleum Gas (LPG), Compressed Natural Gas (CNG), bio-CNG etc. have increased
significantly in recent years. It was observed that adequate weightage based on type of fuel

used is required.
v. Separate scoring for sewage and trade effluent:

It is desirable to have separate wastewater scoring criteria for the sectors generating trade
effluent and sewage effluent, as characteristics, treatment method and impact are different for
trade effluent generated from industrial sectors and sewage effluent generated from

infrastructure & development sectors.
vi. Motivation to industries for progressive environmental management:

In the previous classification regime, there was no effective provision for change in category
of industries based on the variation in pollution potential of a sector, even if the industries adopt
cleaner technologies or switch over to cleaner raw material/cleaner fuel etc., resulting into

reduction in pollution index.

2.2 Modified methodology for classification of sectors

Considering the scope of revision, CPCB prepared a draft report on “Classification of Industrial
Sectors into Red, Orange, Green and White Categories: A Tool for Progressive Environmental
Management”. As per the draft report, a revised methodology for the classification is proposed
which incorporates, water pollutant score, air pollutant score and waste generation score, based
on the pollution potential of a sector on the environment. Scores out of 100 were given to each
three pollutant groups and formula for calculating cumulative score based on the impact

pollutant is devised. These scores are used for computation of pollution index for deciding the
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category of industrial sector. The cut-offs for deciding the category were based on the quartiles
of pollution indices, pollution potential of sectors, etc. The draft report was placed on CPCB

website in July 2023, for comments/feedback from stakeholders.

CPCB received 161 representations, comprising more than 700 comments from various State
Pollution Control Boards, research and technical institutions, industrial associations, NGOs,
individual industries, and the public. The stakeholder-wise representations are shown with the
help of pie-chart in Figure I11.

pSUs SPCBs Academic

NGOs 3% 4% Institution
1% 3%

Industrial
Industry Association
47%

Figure I11: Stakeholder-wise representations received

Subsequently, CPCB constituted a committee to critically examine and analyse the comments
and to make recommendations for suitable incorporation in the final methodology and
classification. After incorporating the feedback received from stakeholders, the Committee has
finalized the basic methodology which can be used as a yardstick for classification of the

sectors into Red, Orange, Green and White Categories.

Further, based on the stakeholders’ comments, a need was felt to introduce a separate “blue
category” for Essential Environmental Services (ESS) required for management of waste
generated from domestic/household activities and, an incentive mechanism to promote units in
a particular sector, taking measures resulting into better environmental performance. An
addendum was prepared, shared and presented to all SPCBs/PCCs. The addendum was also
placed in the CPCB Website on 11.07.2024 for inputs/comments. Till last date (i.e. 11.08.2024)
09 representations were received in the addendum. All representations were examined, and

classification based on revised methodology is finalised.
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It is worth to mention that to safeguard the environment, following the fundamental principle
of classification i.e., “Precautionary Principle”, scope is always available for application of
mind and collective wisdom. As per the precautionary principle, when human activities may
lead to morally unacceptable harm that is scientifically plausible but uncertain, actions shall be
taken to avoid or diminish that harm. Therefore, variation from methodology is possible in case
of projects having high chances of damage to the environment/eco-system such as river mining,
etc. or having associated accidental risk such as major accident hazards installations wherein
risk is associated with industrial activities having potential in terms of operation or process,
manufacturing, transportation, and storage of one or more hazardous chemicals as prescribed

by the Manufacture, Storage, and Import of Hazardous Chemical Rules, 1989.

Considering the above issues, the classification methodology was modified based on the
potential of three pollutant groups, namely, water pollutant, air pollutant and waste pollutant
(which are hazardous/toxic/infectious/bulk in nature), which have been given scores out of 100,
each. Slabs are assigned for selection of pollutant groups respectively for water, air, and waste.
Score can be decided based on dominant pollutants in the pollutant groups and quantity as
detailed in Table-I, Table-Il and Table-111. These scores are used for computation of pollution
index for deciding the category of sector. The scoring methodology is based on the pollution
potential during generation and not at the end of pipe/ after treatment considering the fact that
all pollutants need to be treated and disposed as per the provisions/rules notified under the
Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection) Act, 1986 and as amended.

The details of scoring criteria for Plw for “water pollutant,” Pla for “air pollutant” and Pl for

“waste generating sector” are as follows:

2.2.1 Scoring criteria for Water Pollutant “Plw”

Water pollution score consider the potential water pollution load from any sector in terms of
characteristics and quantity of untreated trade effluent (wastewater). The “trade effluent”
includes any liquid, gaseous or solid substance which is discharged from any premises used for
carrying on any [industry, operation or process, or treatment and disposal system], other than

domestic sewage.

The water pollutant score (Plw) is the addition of three sub-scores which are based on organic

content in terms of oxygen demand of wastewater (W1), potential of other pollutants (W2) and
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quantum of wastewater (W3). The weightages of W1, W2 and W3 in the water pollution score
are 35%, 30% and 35%, respectively.

Proportionate higher scores are assigned to the sectors generating trade effluent of high BOD
and/or high COD, heavy metals/toxic compounds, and large volume of wastewater. The scores
are assigned considering the potential for causing damage to the environment. It may be noted
that for sectors generating industrial effluent, dominant quantity of trade effluent is considered
in score W3 (W3-1 to W3-5). Whereas, for sectors generating huge volume of sewage effluent
such as railway stations, STPs, residential building projects, airports etc., the separate scores
W3 (W3-6 to W3-10) are assigned. The term used, “Sewage effluent” means effluent from any
sewerage system or sewage disposal works and includes sullage from open drains. The scoring

criteria for water polluting sectors are given in Table-I.

Table I: Scoring Criteria for Water Polluting Sector

Water
Pollutant Description Score
Group

Score W1: Score based on the oxygen demand of wastewater
(Maximum of the following scores to be considered)

Wi1-1 BOD > 5,000 mg/l or COD > 10,000 mg/1 35
W1-2 1000 < BOD < 5,000 mg/1 or 5000 < COD < 10,000 mg/1 30
W1-3 500 <BOD < 1,000 mg/l or 1000 < COD < 5,000 mg/I 25
W1-4 100 < BOD < 500 mg/1 or 250 < COD < 1,000 mg/1 20
W1-5 10 <BOD < 100 mg/l or 50 < COD < 250 mg/I 10

Score W2: Score based on other pollutants in the wastewater
(Maximum of the following scores to be considered)

W2-1 Pollutants like pesticides, heavy metals, and toxic compounds: 30

(Aluminium, Anionic detergents, Barium, Chloramines, Copper, Fluoride,
Total residual chlorine, Iron, Manganese, Mineral oil, Phenolic
compounds, Selenium, Silver, Sulphide, Cadmium, Cyanide, Lead, Zinc,
Mercury, Tin, Vanadium, Antimony, Benzene, Benzo-a-pyrene,
Molybdenum, Nickel, Phosphates, Polychlorinated biphenyls, Polynuclear
aromatic  hydrocarbons,  Arsenic,  Total/Hexavalent ~ Chromium,
Trichloroethane, Trichloroethylene, Adsorbable Organic Halogens (AOXx),
Pesticides compounds, Residual antibiotic, Radioactive materials, etc.)

W2-2 Pollutants like Nitrate Nitrogen, Nitrate, Ammonical Nitrogen, Total 25
Kjeldahl Nitrogen (TKN), Oil & grease, pH<5.5 or > 9

W2-3 Pollutants mainly in terms of inorganic dissolved solids and associated other 20
impurities due to process e.g. wastewater generated from DM water rejects,
boiler blowdowns, brine solution rejects, fresh-water RO rejects, etc.

W2-4 Pollutants mainly in terms of inorganic dissolved solids e.g. wastewater from 15
cooling towers, cooling-re-circulation processes, etc.
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Score W3: Score based on quantity of wastewater generated
A. For sectors generating Industrial Trade effluent (Maximum score to be considered)

W3-1 Wastewater > 500 KLLD 35
W3-2 100 KLD < Wastewater < 500 KLD 30
W3-3 50 KLD < Wastewater < 100 KLD 25
W3-4 10 KLD < Wastewater < 50 KLLD 20
W3-5 Wastewater < 10 KLD 15

B. For sectors such as STPs, building projects, etc. generating/handling only high-volume
Sewage (Maximum score to be considered)

W3-6 Sewage > 5,000 KLD 35
W3-7 2,000 KLD < Sewage < 5,000 KLD 30
W3-8 500 KLD < Sewage < 2,000 KLD 25
W3-9 100 KLD < Sewage < 500 KLD 20
W3-10 Sewage < 100 KLD 15

Water Pollutant Score (Plw) = W1+W2+W3

2.2.2 Scoring criteria for Air Pollutant “Pla”:

Air pollution score consider the potential air pollution load from any sector in terms of
characteristics of emissions and its quantum/scale in terms of quantity of fuel. The air pollutant
score is based on generation of emission. The “air pollutant” means any solid, liquid, or gaseous
substance (including noise) present in the atmosphere in such concentration as may be or tend

to be injurious to human beings or other living creatures or plants or property or environment.

The air pollution score (Pla) is the addition of three sub-scores which are based on the type of
pollutants in emissions (A1), work zone emission/fugitive emissions & odour nuisance (A2),
and fuel type & quantity (A3). The weightages of Al, A2 and A3 in air pollution score are
35%, 30% and 35%, respectively.

Proportionate higher scores are assigned to the sectors generating emissions with hazardous air
pollutants, process-based fugitive emissions and using solid/liquid fuels, as such pollutants

have higher potential to damage the environment.

The California Air Resources Board defines fugitive emissions as “Emissions not caught by a
capture system which are often due to equipment leaks, evaporative processes and windblown
disturbances.” The fugitive emissions from any process having acid mist, VOCs, etc. are given
higher weightage (score A2=30) as compared to the fugitive emissions of inert material (score
A2=25). Sectors having persistent foul odour issue, will get score A2=20. Sectors/units using
solid/liquid fuel will get higher score-A3, compared to the sectors using cleaner gaseous fuel

or electricity. The scoring criteria for air polluting sectors are given at Table-I1.
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Table Il : Scoring criteria for air polluting sectors

Air
Pollutant Description Score
Group
Score Al: Score based on Process emissions (point source)
(Maximum of the following scores to be considered)

Al-1 Hazardous Air Pollutants (HAPs) and heavy metals: 35
HAPs (Phosgene, Benzene, Benzo(o)pyrene, Butadiene, Toluene Di-
isocyanate, Methylene-di-phenyl Di-isocyanate, Ethylene Oxide, Ethylene
Di Chloride, Acrylonitrile, Propylene Oxide), Dioxins & Furans, Asbestos,
Polycyclic Aromatic Hydrocarbons (PAHs), HCN, Cd, Th, Hg, Sh, As, Pb,

Co, Cr, Cu, Mn, Ni, V, etc.

Al-2 Halogens, acids, and pesticides-based pollutants: 30
H.S, HF, HBr, P,0Os as H3sPO4 NHs TOC, Cl, HCI, SOs;, CH3Cl, Total
Fluoride, PM having pesticide compounds/other organic compounds, Acid
mist, etc.

Al-3 Pollutants due to combustion of fuel or due to process: 25
PM, CO,, CO, NOX, SO, etc.

Al-4 Volatile Organic Compounds (VOCs): 20
Ethyl benzene, Styrene, Toluene, Xylene, Aromatics, Propylene Glycol,
Ethylene Glycol, etc.

Score A2: Score based on fugitive emissions and odour nuisance
(Maximum of the following scores to be considered)

A2-1 Fugitive emissions of Particulate Matter (PM), acid mist, VOCs, etc. from 30
process

A2-2 Fugitive emissions of Particulate Matter (PM), acid mist, VOCs, etc. due to 25
storage and handling, etc.

A2-3 Odour nuisance, including odour due to the use of binding gums, cements, 20
adhesives, enamels etc.

Score A3: Score based on quantity of fuel
(Maximum of the following scores to be considered)
Coal or liquid fuels

A3-1 Fuel consumption > 24 TPD 35

A3-2 12 TPD < Fuel consumption < 24 TPD 30

A3-3 Fuel consumption <12 TPD 25
Biomass-based fuels

A3-4 Fuel consumption > 48 TPD 25

A3-5 24 TPD < Fuel consumption <48 TPD 20

A3-6 Fuel consumption <24 TPD 15
Cleaner/gaseous fuels, such as, PNG, CNG, LPG, Compressed Biogas
(CBG), propane, butane etc.

A3-7 Fuel consumption > 120 TPD 20

A3-8 60 TPD < Fuel consumption < 120 TPD 15

A3-9 Fuel consumption <60 TPD 10

A3-10 | Electricity 0

Air Pollutant Score (Pla) =A1+A2+A3

Note: In case, any sector/unit is using more than one type of fuel, the most polluting fuel category,
will be considered.
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2.2.3 Scoring criteria for Industrial Waste Generating Sector “Pl4”

Industrial waste generating sectors are considered based on the generation of hazardous
waste/high volume low effect waste. As per the Hazardous and Other Wastes (Management &
Trans-boundary Movement) Rules, 2016, the “hazardous waste” means any waste which by
reason of characteristics such as physical, chemical, biological, reactive, toxic, flammable,
explosive or corrosive, causes danger or is likely to cause danger to health or environment,
whether alone or in contact with other wastes or substances and shall include waste as per the
Schedule 1, Schedule 11 and Schedule 111 of the rule. Further, scores are also assigned to the
high-volume low effect wastes such as fly ash, phosphogypsum, red mud, jarosite, slags from

pyro-metallurgical operations, mine tailings and ore beneficiation rejects.

The score for waste comprises of two sub-scores H1 and H2. The H1 score is based on the
different type of hazardous waste which are generated during the process, and which required
to be managed/disposed through common facility OR based on the generation of high-volume
low effect waste/ HW like contaminated bags/ drums etc. The H2 score is based on the total

quantum of waste generated.

The desirable disposal method such as incineration, landfill after treatment, landfill etc.
signifies the potency of hazardous waste. In recent time, the utilization of hazardous waste as
per the Rule-9 of Hazardous and Other Wastes (Management & Trans-boundary Movement)
Rules, 2016, as alternate fuel and raw material in cement kilns, as recyclable hazardous waste
etc. has increased. The classification is based on the pollution potential due to generation of
such types of hazardous waste from any sector. The score for the quantum of hazardous waste
is total potential of generation of such hazardous waste by any sector., Score H1: Based on
potency of hazardous waste and score H2: Based on quantum of hazardous waste, are given
weightage of 30% and 70%, respectively. Considering the higher risk due to amount of
hazardous waste generated rather than its disposal method, more weightage is given to the
quantity. Overall waste generation score in case of waste generating sector will be Ply

=H1+H2. The scoring criteria for hazardous waste generating sectors are given at Table-111.

A separate scoring criterion has been included for sectors generating bio-medical waste. Bio-
medical waste means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or research activities pertaining thereto or in the
production or testing of biological or in health camps, including the categories mentioned in
Schedule-1 appended to the Bio-Medical Waste Management Rules, 2016. As any Health Care
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Facilities (HCFs) generates all types of bio-medical waste (red, yellow, blue, and white) and
quantities of such wastes may vary considerably based on the type of facility/location of facility
(rural/urban), and other such factors. Therefore, scoring based on number of beds in a
healthcare facility is considered as sole criteria for assigning waste score (H: B-1 to B-7) as
tabulated in Table-111.

Least score of 25 is given to non-bedded healthcare facilities and maximum score of 100 is
given to facilities having more than 1,000 beds. Overall waste generation score in case of bio-

medical waste generating sector will be Pl.

Table I11: Scoring criteria for waste generating Sectors

Waste
Pollutant Description Score
Group

A. Score for sectors generating hazardous waste

Score H1: Score based on the hazardous waste management/disposal method.
(Maximum of the following scores to be considered)

H1-1 Hazardous wastes which are flammable, ignitable, corrosive, oxidizing 30
toxic, etc. and requiring disposal through incineration
H1-2 Hazardous wastes which are reactive, capable of yielding another 25

material post disposal, etc. and requiring disposal in secured landfill after
stabilization/treatment

H1-3 Hazardous wastes which are requiring direct disposal in secured landfill 20
without stabilization
H1-4 High volume and low effect wastes, contaminated bags/ drums/ 10

containers etc.
Score H2: Score based on quantity of hazardous waste generation.
(Maximum of the following scores to be considered)

H2-1 Hazardous Waste > 5000 TPA 70
H2-2 1000 TPA < Hazardous Waste < 5000 TPA 50
H2-3 200 TPA < Hazardous Waste < 1000 TPA 30
H2-4 10 TPA < Hazardous Waste <200 TPA 20
H2-5 Hazardous Waste < 10 TPA 10
B. Scores for the sectors generating bio-medical waste
B-1 No. of beds > 1,000 100
B-2 500 < No. of beds < 1,000 80
B-3 200 < No. of beds < 500 60
B-4 50 < No. of beds <200 50
B-5 10 < No. of beds < 50 40
B-6 No. of beds < 10 30
B-7 Non-bedded facility 25

For sectors generating hazardous waste Pl =H1+H2
For sectors generating bio-medical waste Pl =B
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2.3 Computation of Cumulative Pollution Index and criteria for deciding
category of sector
In the revised methodology of classification (2025), all three pollutant scores due to water, air
and industrial waste generation are taken into account while computing pollution index. The
formula for computing cumulative pollution index (PI) is as follows:
i, + i3>
200

PI= i, + (100 — imax)<

Where, imax, IS the maximum score among Water (Plw), Air (Pla), and Waste (Pln)
pollutant scores and i> & i3 are the remaining pollutant scores.

The category of the sector will be decided based on the pollution index ranges given at Table-
V.

Table IV: Ranges of Cumulative Pollution Index for different categories

Cumulative Pollution Category of industrial sector
Index (PI)
PI>80 Red
55 <PI<80 Orange
25 <PI<S55 Green
Pl <25 White

The purpose of classification is to have uniform consent mechanism, defined routine
monitoring frequency by concerned SPCB/PCC, environmental protection plans etc. Modified
methodology also considers the variation in pollution potential due to various type of activities

and operations in a particular sector.

The scores/pollution index/category of any two sectors may be same, however, comparing two
different sectors based on the category or pollution index is not desirable as the cumulative PI
is a function of air pollutant, water pollutant, and waste pollutant and the cumulative score is
arithmetically relates the maximum score of one pollutant with the remaining other two
pollutants. Hence, Pl/category of sectors may be same but may have different impact on

environment.
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2.4 Blue Category Projects- Essential Environmental Services for
management of environmental pollution arising from domestic/household
activities

Essential Environmental Services may be defined as those facilities which are essential to
control, abate and mitigate pollution generated from Domestic and Industrial activities. Such
Essential environment services for Industrial Activity includes CETP, CHWTSDF, Effluent
conveying system etc. and essential environment services for domestic activities includes STP,
MSW etc. Both the type of EES plays a vital role in Environment Management. However,
during the treatment of waste, some EES generates/handle hazardous waste/infectious waste.
The EES which do not generate Hazardous Waste, and which otherwise have large littering
potential can be categorised as Blue Category Projects. Further, there are past legal references
wherein Hon’ble Apex court has also considered the importance and requirement of such

Essential Environment Services.

Human settlements whether located in rural/urban/eco-sensitive area generate sewage, solid
waste, and C&D waste, which are required to be managed to prevent adverse impact on
environment and human health. Basic environment management facilities are required to be
set-up to manage such waste which includes STP, C&D waste processing facility, MSW
management facility like sanitary landfill, material recovery facility & waste processing units,

bio-methanation, bio-composting, waste to energy, etc.

These facilities are basically essential environment services which play a vital role in protecting
environment and human health. These facilities may also bring value addition by producing
various by-products such as secondary raw material, compost, energy, etc. and promotes
circular economy and sustainable development by converting waste into wealth. Moreover,

these categories do not generate hazardous or infectious wastes.

As the role and importance of these facilities is different in nature as compared to other
activities and industries in the sense that they are primarily set-up for prevention, control and
abatement of soil, water and air pollution. It is more appropriate to have a separate colour
category-Blue Category for essential environmental services facilizes related to environmental
pollution arising from domestic/household activities. These activities are required to meet all
the prescribed environmental norms/rules notified from time to time and the pollution index
for such Essential Environmental Services (EES) shall continue to be calculated as per the

formula and consent to operate will be governed based on the pollution index. However, the
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category of the EES will be termed “Blue Category sector” and as an incentive for the essential

services, additional 2 years validity for consent to operate (as per PI) will be provided.

The list of EES facilities is given at Annexure-11.

*kkkk
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Classification of Sectors as per Revised Methodology

3.1 Types of sectors based on their activities

The revised methodology of classification will be applicable to all industries which may have
potential for generation of environmental pollutants. As per the Section 2(j) of the Industrial
Disputes Act, 1947, “Industry” means any business, trade, undertaking, manufacture, or calling
of employers and includes any calling, service, employment, handicraft or industrial
occupation or avocation of workman”, however, based on type of operational activities, the

industries are divided into following four sectors:

I.  Industrial Sectors
ii.  Essential Environmental Services (EES)
a. EES for Industrial Waste
b. EES for Domestic Waste (Blue Category Sector)
iii.  Service/lnfrastructure Development Sectors

iv.  Others/Special Category Sectors

The sectors which are involved in production of goods, products, etc. are considered under
“Industrial Sectors”. The sectors covered under “Essential Environmental Services (EES)” are
those facilities which are essential to control, abate and mitigate pollution generated from
Domestic and Industrial activities. These services are essential facilities which are required to
reduce pollution load on the environment, such as sewage treatment plants, common bio-
medical waste treatment facilities, construction & demolition waste processing plants, etc.
Essential Environmental Services Sectors are sub classified as “EES for industrial waste” and
“EES for domestic waste (Blue category sectors which do not handle or generate infectious or
hazardous waste)”. On the other hand, sectors which carry out service-related activities such
as infrastructure projects, railways, airports, hospitals, etc. are covered under

“Service/infrastructure development sectors”.
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“Other/special category sectors” include those projects which cannot be classified based on the
scoring methodology of pollution index but require classification based on precautionary
principle and considering the potential of ecological damage/ health and environment related

risk, etc. Few such sectors are sand mining, hydel power plants, etc.

The revised methodology of classification, sub-categorises the main sector based on the usage
of cleaner technology/cleaner production/cleaner fuel which has proven reduction in trade
effluent generation, emissions, waste, etc., for better environmental management, resulting into
overall reduction of pollution index compared to main sector. For example, if coffee seeds
processing industries use eco-pulping technology, which generates less water pollution, the
pollution index of the said sector gets reduced and category changes from orange to green.
Similarly, variation in type/scale of activities in a particular sector is also considered for
classification of sub-sectors.

The methodology and scores have been screened through stakeholder feedback/consultation
and public opinion. Available standard literature, various documents and guidelines, inspection
reports, etc. were also referred, while assessing the scores for water pollution, air pollution, and
waste generation for classification of sectors. Based on the modified methodology, the list of
sectors and sector specific sub-classification is given at Annexure-I to Annexure-I1V.

Summary of classified sectors is given in Table-V.

Table V: Number of sectors classified under different categories

SI. Type of sector Total Red Orange | Green | White | Blue
No. number of
sectors/sub-
sectors
1. | Industrial Sectors 359 107 120 81 51 -
2. | Essential Environmental Services (ESS)
2.a. | ESS for domestic 9 - - - - 9
waste
2.b. | ESS for industrial 9 9 - - - -
waste
3. | Service/Infrastructure 37 7 15 13 2 -
Development Sectors
4. | Others/Special 5 2 2 - 1 -
Category Sectors
Total 419 125 137 94 54 9

Classification of Sectors into Red, Orange, Green, White and Blue Categories



Page No. 48

Central Pollution Control Board, Delhi

3.2. Usage of classification of sectors

The classification of sectors may be used for the following purposes:

I.  Consent management: SPCBs/PCCs may grant Consent to Operate (CTO) to red,
orange, and green categories of industries for validity up to 5 years, 10 years, and 15
years, respectively as per existing provisions which would be later governed as per the
provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act, 2023/Water
Act, as amended. The validity of blue category sectors will be 2 years more than the
category based on PI.

ii.  Inspection frequency: SPCBs/PCCs may prioritize their environmental surveillance
programs based on the categories of sectors. SPCBs/PCCs are required to ensure
inspection of red, orange, and green category of industries at least once in six-months,
one-year, and two-years, respectively. Common facilities and 17 categories of
industries are to be inspected at least once in every three-months.

iii.  Siting criteria: The categorization may be used as a tool for deciding the location/siting
of an industry in a particular location.

iv.  Development of cluster: The classification will help in planning of sector specific
cluster, based on scoring of various pollutants and development of adequate
environment management infrastructure facility, accordingly.

v.  Sector specific plans for pollution control: The plans for control of pollution may be
prepared and implemented on priority for the sectors having higher pollution index and
overall higher pollution load.

vi.  Levying environmental compensation: Pollution index may be used for determining
and levying environmental compensation on industries violating the environmental
norms.

vii. A tool for progressive environmental management: Industrial units may adopt
cleaner technologies, cleaner fuels, etc. which may result in reduction of pollution
index, thus, moving to lower pollution potential category. It will provide incentives to
industries in  terms of less consent renewal fees, less environmental

surveillance/compliance burden, more validity period for consents/authorizations, etc.

3.3 Classification of left-out/new sectors

The revised methodology of classification (2025) and list of sectors classified by CPCB is
required to be adopted and implemented by all SPCBs/PCCs. In case of any new or left-out
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sector, the SPCB/PCC may categorize the sector at its own level. For this purpose, a committee
headed by the Member Secretary, SPCB/PCC and comprising of at least two senior cadre
engineers/scientists of the SPCB/PCC (as nominated by the Member secretary of the concerned
SPCB/PCC) may be constituted to examine the matter and classify the sector in accordance
with the methodology prescribed by CPCB. The State Level Committee may also co-opt
subject experts, industrial association representative, etc., as member, as per requirement.
CPCB has also developed a tool to assess the Cumulative Pollution Index and category of any
sector, which is available on CPCB website (https://cpcb.nic.in/categorization-of-industrial-

sectors/).

In addition, all SPCBs/PCCs are required to submit list of all such sector classified under white
category to CPCB in the prescribed format (Annexure-V), for notification as per provisions of
Jan Vishwas (Amendment of Provisions) Act, 2023.

*khkkk
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Incentives to unit in a sector for adopting measures
resulting to better environmental performance

A methodology has been strategized to provide incentives to the unit in a sector which are
dedicated to reduce environmental impacts from their operations/process. The objective can be
achieved by 100% treatment and reuse of wastewater generated, having complete dependency
on cleaner fuel alternatives (such as PNG, LPG, compressed biogas, propane, butane,
electricity etc. for meeting energy requirement), implementation & achievements of targets of
sector-specific charters of CPCB/SPCB for environmental management, EPR obligations and
use of cleaner process/cleaner technology to eliminate generation of toxic/hazardous

pollutants.

The units fulfilling the following eligibility criteria may submit their formal proposal to the

concerned SPCB/PCC for consideration:

4.1 Eligibility Criteria
e The unit should have completed at least one year of completion of production/operations
with demonstrated, verifiable steps and submitted audit report from institute of repute for
considering the unit for the purpose by concerned SPCB/PCC. To facilitate verification,
the unit must have properly maintained logbooks/bills for production, electricity
consumption, fuel, water consumption, wastewater treatment and use of treated

wastewater.

e The unit should be located in conforming area with applicable Environment Clearance,
Consent to Establishment (CTE) and Consent to Operate (CTO) and hazardous/bio-
medical waste authorization from SPCB/PCC.

e Unit should comply with all the norms/conditions stipulated under EC, CTO and
Guidelines/Rules issued by CPCB.
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e Incase, unit using ground water resource, it should have valid permission/NOC and also

required to install electronic flowmeter.

e No penalty or legal obligation is imposed/pending against unit for violation of
environmental norms. Records for last 5 years may be verified. In case establishment
period of the unit is less than 5 years, the past records since the start of production may

be verified.

e Unit should not be involved in any sort of accident/incident resulting into emission

/discharge into the environment. Records for last 5 years may be verified.

All such units, interested in availing incentives are required to demonstrate and prove their
initiatives to the Committee (to be constituted at the level of concerned SPCB/PCC),
comprising of members as mentioned in Table VI.

Table VI: Structure of Committee to evaluate the request of units adopting measures
resulting in better environmental performance

SI. No. Members Role
1 Member Secretary, SPCB/PCC Chairman
2 Subject expert from Indian Institute of Technologies (lITs) or Member

National Institute of Technologies (NITs) or any other
institute/university of repute.

3 Expert from CSIR institute/laboratories, having expertise in Member
industrial process and pollution control technologies/
environmental management

4 Two officials of concerned SPCB/PCC, as nominated by the Member
Member Secretary, SPCB/PCC

4.2. Evaluation Criteria

The committee shall scrutinize the proposals based on the eligibility criteria. The basis of
evaluation will be- (i) Measures taken for treatment and reuse of wastewater to reduce
freshwater consumption, (ii) Use of alternative cleaner fuel to reduce emissions, and (iii) Use
of cleaner technology/ cleaner production which results in reduction in pollution/hazardous
waste generation (iv) Recycling units identified for EPR obligations and has fulfilled all

requirement including Environmentally Sound Management Facility for recycling.
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The unit is required to demonstrate the successful implementation of measures by annual
submission of third-party audit report (through institute of repute) regarding performance of
environmental management measures. The Committee members may also inspect unit, collect
samples, and get it analysed, check logbooks, electricity/water bills, examine system feasibility
through mass-balances, ensure real-time submission of environment data to SPCB/PCC server,
etc. The check and balances to examine the industry claims are summarized in Table VII.

Table VII: Checks and balances to assess the adequacy of environment management
measures

Criteria | Checks and balances
I. Wastewater Management

Installation of wastewater | e
recovery system resulting into
treatment and 100% reuse of
treated wastewater in|e

industrial process.

Unit must have adequate operational Effluent
Treatment Plant (ETP). The freshwater requirement of
the unit has shown proportionate reduction.

There should not be any flow/ponding of wastewater

inside the premises or discharge outside from the

premises. Further, there should not be any by-pass.

e Electronic flowmeters and Pan-tilt-zoom (PTZ) camera
should have been installed with connectivity for
continuous transmission of data to SPCB/PCC and
CPCB servers (as applicable).

e Recirculation system should be clearly mapped and
visible for inspection and flow meter should be
installed at required locations with records.

e Mass/water balance based on actual production need to
be checked. The claim regarding reduction in
freshwater consumption should have concurrency with
the readings of flow meters, water bill, log-books, etc.

e Treated wastewater should not be used for horticulture
or agriculture purposes.

¢ Sludge generated from treatment of wastewater should

be managed properly as per the authorization issued by

the concerned SPCB/PCC and timely submission of

Form-1V as per the requirement of Hazardous and

Other Wastes (Management and Transboundary

Movement) Rules, 2016.

I1. Air Pollution Management

100% fuel dependency on |e

cleaner fuels, such as- Piped
Natural Gas (PNG),
Compressed Natural Gas
(CNG), Liquefied Natural Gas
(LNG) Liquefied Petroleum
Gas (LPG), Compressed

No other fuel (coal, pet-coke, furnace oil, etc.) should
be stored/used in the unit premises. Diesel for Gensets
(as an auxiliary power source) may be allowed.
Preference may be given to the units using gas based
Gensets.

Adequate facility for stack monitoring (port holes, zig-
zag ladder etc.) should be available with provision of
OCEMS (as applicable).
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Biogas (CBG), propane, |e Use of upgraded air pollution control devices with

butane, etc. higher efficiency for the reduction of emissions.

e Adoption of cleaner technology, advanced pollution
control systems etc. to control fugitive/emissions

e Use of alternate cleaner raw material for generation of
less pollution.

e Use of renewable energy as an alternate to conventional
fuel/power should be considered.

I11. Waste Management
The unit has adopted cleaner | ¢ Reduction in generation of pollution/waste due to

technology/ cleaner adoption of cleaner technology/change in raw material
production which results in etc.

reduction  in  pollution/ | e Mass balance based on actual production need to be
hazardous waste generation checked. There should be concurrency in generation of

hazardous waste, utilization, disposal, etc. with respect
to net reduction in generation.

IV. EPR Targets (for recycling facilities)

Recycling units identified for [ e  Complying with the requirement of EPR obligation
EPR obligations and has identified by CPCB from time to time.

fulfilled all  requirement
including  Environmentally
Sound Management Facility
for recycling.

4.3. Re-assessment of Pollution Index (PI)

The purpose of giving star category is to classify the unit in the sector as star performing units.

The category of the unit may be re-assessed as detailed below:

A. For Industries, Service/Infrastructure facilities and Essential Environmental Services

Sectors for management of waste.

The pollution index of the units in any sector which have proven reduction in trade effluent
generation and/or air pollution management and/or waste management measures, can be
calculated based on submission of same with the supporting documents for considering the

modified score based on the same methodology.

The revised cumulative pollution index (PI) will be calculated with modified air/water/waste
scores as discussed in the methodology given in previous section. If revised, cumulative Pl
results to change in the category of unit in the sector, the nomenclature for revised category
will be as per the Table VIII.

Classification of Sectors into Red, Orange, Green, White and Blue Categories



Page No. 54

Central Pollution Control Board, Delhi

Table VIII: Nomenclature for revised category

Change in category Nomenclature of
revised category
Red to Orange Red*
Orange to Green Orange*
Green to White Green*

B. Essential Environmental Service Sectors for Domestic/Household Waste- “Blue

Category Sectors”:

Units under Blue Category are required to reduce their existing PI score by 25%, by meeting
evaluation criteria/check and balances, as mentioned in Table I11 to qualify for change in

category to Blue*.

4.4 Incentives to the units for better environmental management

Units which have demonstrated the successful implementation of environmental management
measures and verified by the Committee, shall be eligible for the incentives, as listed in the
Table IX.

Table IX: Incentives to units for better environmental performance

Category Incentives

Red* e CTO may be granted for the validity of max. 10 years.

e Prescribed random environmental surveillance inspection
frequency may be once a year, considering the change in
category.

Orange* e CTO may be granted for the validity of max. 15 years.

e Prescribed random environmental surveillance inspection
frequency may be once in two years, considering the change in
category.

Green* e CTO may be granted for the validity of max. 20 years.

e Prescribed random environmental surveillance inspection
frequency may be once in four years, considering the change
in category and given incentives twice the original category.

Blue* e CTO may be granted with additional 3 years validity period.

e Prescribed random environmental surveillance inspection
frequency may be once in 3 months.

Classification of Sectors into Red, Orange, Green, White and Blue Categories



Page No. 55

Central Pollution Control Board, Delhi

In case of non-compliance(s) observed in future, the State Board can remove the star status

and for calculation of EC, the Pl of original category shall be considered.

*khkkk
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Implementation pathway/guidelines

The revised methodology and classification of sectors will be implemented in prospective

manner. For this purpose, following guidelines may be referred:

I.  All pending application for consideration of CTE/CTO and future such application shall
be processed as per the revised methodology of classification. In case CTE granted
before the revised classification, applicability of CTO will be as per new classification.

ii.  New classification will be applicable to existing units at the time of renewal of CTO or
within one year from the date of directions issued by CPCB regarding implementation
of revised classification, whichever is earlier. The annual fees or cumulative fees for

the remaining period shall be as per the revised category.

iii.  SPCBs/PCCs may grant Consent to Operate (CTO) to units under red, orange, and
green categories for maximum validity up to 5 years, 10 years, and 15 years,
respectively as per existing provisions which would be later governed as per the
provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act, 2023/Water
Act, as amended. SPCBs/PCCs may grant Consent to Operate (CTO) to units under
Blue Category sectors with additional 2 years validity, considering their role as
Essential Environmental Services for management of waste generated from

domestic/household activities.
iv.  Requirement of intimation/consent for white category of industries, shall be governed
as per the provisions/guidelines under Jan Vishwas (Amendment of Provisions) Act,

2023//Water Act, as amended.

v.  All sectors irrespective of category shall follow guidelines for pollution control, if any,
issued by SPCB/PCC/CPCB time to time.
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vi.  Siting of units shall be only in the conforming area as per the guidelines of
CPCB/SPCB/PCC. Further, as per the Section 17(1)(n) of the Water Act, 1974 and the
Section 17(1)(h) of the Air Act, 1981, SPCB/PCC may also frame policies/advisory
with respect to the location of any industry/operations, the carrying on of which is likely
to cause air/water pollution, considering the scale/type of industries and sensitivity of
area. Siting of units in eco-sensitive area will be governed by their respective

notifications.

vii.  The classification of sectors shall not be linked to sanction of loans/finance of bank

proceedings.

viii.  In the matter of Taz Trapezium Zone (TTZ), for air pollution scores of 10 and 20 (as
per 2016 methodology), equivalent scores of 30 and 60 (as per 2025 methodology),
respectively, may be considered for sectoral guidelines/opinion from NEERI (Ref:
Order dated 08.12.2021, in the matter of M.C. Mehta v/s Union of India, Writ Petition
(Civil) N0.13381/1984, before Hon’ble Supreme Court).

iXx. As per CPCB directions dated 12.12.2019, issued under Section 18(1)(b) of the Water
Act, 1974 and the Air Act, 1981, SPCBs/PCCs are required to ensure inspection of red,
orange, and green category of industries at least once in six-months, one-year, and two-
years, respectively. Common waste treatment facilities and 17 categories of industries
are to be inspected at least once in every three-months. (Ref: Order dated 05.11.2019,
in the matter of Shailesh Singh v/s State of Haryana & Ors., OA N0.639/2018, before
Hon’ble National Green Tribunal, Principal Bench).

X.  The sectors which are classified under white or green category and if such sectors have
installed Genset(s) of higher capacity which are classified under orange/green category,

then such sector will be considered under higher category.
xi.  All Industrial units are encouraged to adopt measures such as cleaner

technology/cleaner production, cleaner raw material, cleaner fuel etc., for better

environmental management. If such measures result into overall reduction of pollution
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index, request regarding change in category of such sectors/units may be made to
concerned SPCB/PCC as detailed under Section 8 of this report.

%k 3k 3k % k

Classification of Sectors into Red, Orange, Green, White and Blue Categories




Page No. 59

Central Pollution Control Board, Delhi

10.

11.

REFERENCES

Bio-medical Waste Management Rules, 2016. (c3). [Online]. Ministry of Environment,
Forest and Climate Change, Government of India. [Accessed 02 April 2024].
Available from: https://cpcb.nic.in/bio-medical-waste-rules/

California Air Resources Board. Glossary of Air Pollution Terms. [Online].
[Accessed 02 February 2024]. Available from: https://ww?2.arb.ca.gov/glossary

Central Pollution Control Board, April 1995. Classification of Industries for Consent
Management. 1st ed. Printed at Prabhat Publicity, New Delhi — 110002

Central Pollution Control Board. Comprehensive Environmental Pollution Index
(CEPI), 2024. [Online]. [Accessed 25 March 2024]. Available from:
http://www.cepi.cpcb.gov.in/cpch_cepi/vwstactions

Central Pollution Control Board. April 2021. Pollution Control Acts, Rules &
Notifications Issued Thereunder, [Onling]. 7" ed. Pollution Control Law Series:
PCLS/02/2021. [Accessed 10 December March 2023]. Available from:
https://cpcb.nic.in/7thEditionPollutionControlLawSeries2021.pdf

Final Document on Revised Classification of Industrial Sectors Under Red, Orange,
Green and White Categories, 07 March 2016. [Online]. Central Pollution Control
Board. [Accessed 12 September 2023]. Available from:
https://cpcb.nic.in/openpdffile.php?id=TGFO0ZXNORmMISZSIMY XRIc3RfMTE4X0Z
pbmFsX0RpcmVjdGlvbnMucGRm

Guidelines on Management of Pyro-metallurgical Slags (Iron & Steel Slags) Ver 1.0,
December 2023. [Online]. Central Pollution Control Board. [Accessed 10 January
2024]. Available from:
https://cpcb.nic.in/openpdffile.php?id=TGFOZXNORmMIsZS80MDBfMTcwMzg0ODI
zZMVItZWRpY XBob3RVMTIOMjkucGRm

Government of India, 1988, October 6. Notification S.O. 923(E) of 1988:
Environmental Protection in the Doon Valley.

Hazardous and other Wastes (Management & Transboundary Movement) Rules, 2016.
[Online]. Ministry of Environment, Forest and Climate Change, Government of India.
[Accessed 02 April 2024]. Available from: https://cpcb.nic.in/bio-medical-waste-
rules/

M.C. Mehta v. Union of India & Ors. 2021. Hon’ble Supreme Court of India. Writ
Petition (Civil) No0.13381/1984. [Accessed 28 May 2024]. Available from:
https://webapi.sci.gov.in/supremecourt/1984/63426/63426_1984 5 1 31948 Order
08-Dec-2021.pdf

Shailesh Singh v. State of Haryana & Ors. 2019. Hon’ble National Green Tribunal
(Principal Bench), OA. No. 639/2018. [Accessed 28 May 2024]. Available from:
https://greentribunal.gov.in/gen_pdf_test.php?filepath=L.25ndF9kb2N1bWVudHMv

Classification of Sectors into Red, Orange, Green, White and Blue Categories



https://cpcb.nic.in/bio-medical-waste-rules/
https://ww2.arb.ca.gov/glossary
http://www.cepi.cpcb.gov.in/cpcb_cepi/vwstactions
https://cpcb.nic.in/7thEditionPollutionControlLawSeries2021.pdf
https://cpcb.nic.in/openpdffile.php?id=TGF0ZXN0RmlsZS9MYXRlc3RfMTE4X0ZpbmFsX0RpcmVjdGlvbnMucGRm
https://cpcb.nic.in/openpdffile.php?id=TGF0ZXN0RmlsZS9MYXRlc3RfMTE4X0ZpbmFsX0RpcmVjdGlvbnMucGRm
https://cpcb.nic.in/openpdffile.php?id=TGF0ZXN0RmlsZS80MDBfMTcwMzg0ODIzMV9tZWRpYXBob3RvMTI0MjkucGRm
https://cpcb.nic.in/openpdffile.php?id=TGF0ZXN0RmlsZS80MDBfMTcwMzg0ODIzMV9tZWRpYXBob3RvMTI0MjkucGRm
https://cpcb.nic.in/bio-medical-waste-rules/
https://cpcb.nic.in/bio-medical-waste-rules/
https://webapi.sci.gov.in/supremecourt/1984/63426/63426_1984_5_1_31948_Order_08-Dec-2021.pdf
https://webapi.sci.gov.in/supremecourt/1984/63426/63426_1984_5_1_31948_Order_08-Dec-2021.pdf
https://greentribunal.gov.in/gen_pdf_test.php?filepath=L25ndF9kb2N1bWVudHMvRWZpbGluZ19kb2N1bWVudHMvbmd0ZG9jL2Nhc2Vkb2MvMDcwMTExNjAwMzY1MjAxOC8wNC8wMS8yNS8wNF8yNV8wMDFfMTU4MTMzNTY2ODExMS5wZGY=

Page No. 60

Central Pollution Control Board, Delhi

12.

13.

14.

15.

16.

17.

RWZpbGluZ19kb2N1bWVudHMvbmd0ZG9jL 2Nhc2Vkb2MvMDcwMTEXNjAwW
MzY 1MjAXOC8WNC8WMS8YNS8WNF8YNVEWMDFfMTU4AMTMZNTY20DEXM
SSwWZGY=

The Air (Prevention and Control of Pollution) Act, 1981. (c1). [Online]. Government
of India. [Accessed 15 March 2024]. Available from:
https://www.indiacode.nic.in/bitstream/123456789/1389/1/Prevwater1981 _41.pdf

The Environment (Protection) Rules, 1986. (c3). [Online]. Government of India.
Ministry of Environment and Forests (Department of Environment, Forest, and
Wildlife). [Accessed 02 April 2024]. Available from:
https://upload.indiacode.nic.in/showfile?actid=AC_MP_74 308 00003 00003 1543
231806694 &type=rule&filename=ep rules 1986.pdf

The Industrial Disputes Act, 1947. (C2b). [Online]. Government of India. [Accessed
15 April 2024]. Available from:
https://www.indiacode.nic.in/bitstream/123456789/15191/1/A1947-
14.pdf#search=dispute

The Occupational Safety, Health, and Working Conditions Code, 2020. (c2). [Online].
Government of India. Ministry of Law and Justice (Legislative Department).
[Accessed 15 April 2024]. Available from:
https://labour.gov.in/sites/default/files/osh_gazette.pdf

The Public Liability Insurance Act, 1991. (c7). [Online]. Government of India.
[Accessed 12 March 2024]. Available from:
https://www.indiacode.nic.in/bitstream/123456789/1960/1/A1991-
06.pdf#search=9.The%20Public%20L iability%20Insurance%20Act,%201991.

The Water (Prevention and Control of Pollution) Act, 1974. (cl). [Online].
Government of India. [Accessed 15 March 2024]. Available from:
https://www.indiacode.nic.in/bitstream/123456789/1612/3/A1974-06.pdf

Classification of Sectors into Red, Orange, Green, White and Blue Categories



https://greentribunal.gov.in/gen_pdf_test.php?filepath=L25ndF9kb2N1bWVudHMvRWZpbGluZ19kb2N1bWVudHMvbmd0ZG9jL2Nhc2Vkb2MvMDcwMTExNjAwMzY1MjAxOC8wNC8wMS8yNS8wNF8yNV8wMDFfMTU4MTMzNTY2ODExMS5wZGY=
https://greentribunal.gov.in/gen_pdf_test.php?filepath=L25ndF9kb2N1bWVudHMvRWZpbGluZ19kb2N1bWVudHMvbmd0ZG9jL2Nhc2Vkb2MvMDcwMTExNjAwMzY1MjAxOC8wNC8wMS8yNS8wNF8yNV8wMDFfMTU4MTMzNTY2ODExMS5wZGY=
https://greentribunal.gov.in/gen_pdf_test.php?filepath=L25ndF9kb2N1bWVudHMvRWZpbGluZ19kb2N1bWVudHMvbmd0ZG9jL2Nhc2Vkb2MvMDcwMTExNjAwMzY1MjAxOC8wNC8wMS8yNS8wNF8yNV8wMDFfMTU4MTMzNTY2ODExMS5wZGY=
https://www.indiacode.nic.in/bitstream/123456789/1389/1/Prevwater1981__41.pdf
https://upload.indiacode.nic.in/showfile?actid=AC_MP_74_308_00003_00003_1543231806694&type=rule&filename=ep_rules_1986.pdf
https://upload.indiacode.nic.in/showfile?actid=AC_MP_74_308_00003_00003_1543231806694&type=rule&filename=ep_rules_1986.pdf
https://www.indiacode.nic.in/bitstream/123456789/15191/1/A1947-14.pdf#search=dispute
https://www.indiacode.nic.in/bitstream/123456789/15191/1/A1947-14.pdf#search=dispute
https://labour.gov.in/sites/default/files/osh_gazette.pdf
https://www.indiacode.nic.in/bitstream/123456789/1960/1/A1991-06.pdf#search=9.The%20Public%20Liability%20Insurance%20Act,%201991.
https://www.indiacode.nic.in/bitstream/123456789/1960/1/A1991-06.pdf#search=9.The%20Public%20Liability%20Insurance%20Act,%201991.
https://www.indiacode.nic.in/bitstream/123456789/1612/3/A1974-06.pdf

Page No. 61

b s

 ANNEXURE-I

(LIST OF INDUSTRIAL SECTORS CLASSIFIED UNDER RED, ORANGE,
GREEN, AND WHITE CATEGORIES)
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LIST OF INDUSTRIAL SECTORS

Wl W2 | W3 Plw Al A2 A3 Pla| H1 H2 PIly Pollution Category Concerned
Index Division
(PD)
1 Manufacturing of 20 | 30 | 25| 75 | O | 25| O | 25 | 25 | 20 | 45 83.8 i. Such types of plants are IPC-V
Automobiles (integrated having either one or
facilities) combinations of polluting
activities viz. washing, metal
surface finishing operations,
pickling, plating, electro-plating,
phosphating, painting, heat
treatment etc.
ii. Some of such plants may
outsource some /all of the
polluting activities or may have
stand-alone units. In such cases,
after thorough inspection of such
units by concerned SPCB, re-
categorization of the industry
shall be made accordingly.
2 Asbestos and asbestosbased | 10 | 30 | 25 | 65 | 35|30 |30 | 95 | 25 | 30 | 55 98 Asbestos is carcinogenic and IPC-11
industries banned in many countries.
3 Almirabh, Grill 0 0 0 0 0 (3|03 |0]0O0 0 30 Green IPC-V
Manufacturing (Dry
Mechanical Process)
4.0 | BAKERY, CONFECTIONERY AND SWEETS PRODUCTS
4.1 | Bakery, confectionery, 25| 0 20 | 45 | 25| 0 | 25|50 | O 0 0 61.3 Orange IPC-III
sweets with production
capacity >1 TPD
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Pla| H1 H2 PIla Pollution Category
Index

Concerned

Division

4.2 | Bakery, confectionery, 25 0 20 | 45 | 25| 0 | 10| 35 | O 0 0 54.6 Green IPC-111
sweets with production
capacity > 1 TPD. (using
cleaner/gaseous fuel)

5.0 | BRICK MANUFACTURING

5.1 | Brick kilns using coal as fuel | 0 0 0 0 |[25|25|25| 75| 0 | O 0 75 Orange IPC-V

5.2 | Brick kilns using biomass as 0 0 0 0 | 2525|1565 | O | O 0 65 Orange IPC-V
fuel

5.3 | Tunnel brick kilns (gas fired) | 0 0 0 0 | 2525|1060 | O 0 0 60 Orange IPC-V

6.0 | MANUFACTURING OF AUTOCLAVED AERATED CONCRETE (AAC) BRICKS/BLOCKS.

6.1 | AAC bricks/blocks 0 0 0 0 |[25|25|30|8 | 0|0 0 80 IPC-V
manufacturing using coal as
fuel (12 TPD and above)

6.2 | AAC bricks/blocks 0 0 0 0 | 2525|2575 | O 0 0 75 Orange IPC-V
manufacturing using coal as
fuel (less than 12 TPD)

6.3 | AAC bricks/blocks 0 0 0 0 | 2525|2070 | O | O 0 70 Orange IPC-V
manufacturing using biomass
as fuel

6.4 | AAC bricks/blocks 0 0 0 0 | 2525|1565 | O 0 0 65 Orange IPC-V
manufacturing using gas as
fuel

7.0 | FLY ASH BRICKS / BLOCK MANUFACTURING

7.1 | Fly ash bricks/ block 0 0 0 0 |[25|25|25| 75| 0 | O 0 75 Orange IPC-V
manufacturing (with boiler)

7.2 | Fly ash bricks/ block 0 0 0 0 0|25 0| 25| O 0 0 25 Green IPC-V
manufacturing (without
boiler)

8.0 | MANUFACTURING OF NON-ALCOHOLIC BEVERAGES

8.1 | Wastewater generation > 25|20 | 30 | 75 | 25| 0 | 25| 50 | O 0 0 81.3 IPC-111
100 KLD

8.2 | Wastewater generation<100 | 25 | 20 | 25 | 70 | 25| O | 25| 50 | O 0 0 77.5 Orange IPC-111
KLD
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Pla

HL H2 Ply

Pollution
Index

Category

RENES

Concerned
Division

BATTERY MANUFACTURING

Lead-acid Battery
manufacturing (excluding
assembling and charging of
lead acid Battery in micro-
scale)

0

30

20

50

35

30

25

90

25

10

35

94.3

9.2

Dry cell Battery (excluding
manufacturing of electrodes)
and assembling & charging
of acid lead battery on micro
scale

30

15

45

25

25

10

60

25

10

35

76

Orange

IPC-V

IPC-V

9.3

Battery manufacturing
without boiler (excluding
lead acid battery)

25

25

25

10

35

43.1

Green

IPC-V

10

Briquette manufacturing
(coal/biomass/coke)

30

30

30

Green

The process involves mixing,
mechanized compression and
drying.

IPC-II

11

Assembly of Bicycles , Baby
carriages and other small non
motorizing vehicles

White

IPC-V

12

Bailing (hydraulic press) of
waste papers

White

IPC-V

13

Bio fertilizer and bio-
pesticides without using
inorganic chemicals

20

20

20

White

IPC-V

14

Block making of printing
without foundry (excluding
wooden block making)

White

IPC-V
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W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

Category

RENES

Concerned
Division

Flavoured Betel nuts
production/ grinding
(completely dry mechanical
operations)

White

IPC-V

16

Manufacturing of shoe
Brush and wire Brush

20

20

20

White

IPC-V

17.0

~C~

MANUFACTURING OF INDUSTRIAL CARBON INCLUDING ELECTRODES AND GRAPHITE BLOCKS, ACTIVATED CARBON, CARBON BLACK

17.1

Carbon black manufacturing

20

15

20

55

25

30

30

85

30

20

50

92.9

17.2

Industrial carbon including
electrodes & graphite blocks
and calcined pet coke

20

15

20

55

25

25

25

75

30

10

40

86.9

17.3

Activated carbon
manufacturing (with steam
activation)

20

15

20

55

25

25

15

65

74.6

IPC-1

IPC-II

Orange

IPC-V

18.0

INORGANIC CHEMICALS

18.1

Basic inorganic chemicals
and electro chemicals and
its derivatives including
manufacturing of acid

10

30

25

65

30

30

20

80

20

20

40

90.5

18.2

Phosphorous and its
compounds, including
phosphorous rock processing

20

30

20

70

35

25

10

70

10

30

40

86.5

18.3

Chlorates, per-chlorates &
peroxides

20

30

20

70

30

20

25

75

20

20

40

88.8

18.4

Chlorine, fluorine, bromine,
iodine, and their compounds

10

30

25

65

35

20

10

65

20

20

40

83.4

19

Coke oven plant, coal
liquefaction, coal tar
distillation and fuel gas-
making

30

30

30

90

25

30

35

90

25

50

75

98.3

20.0

CEMENT PLANTS

IPC-1

IPC-1

IPC-1

IPC-1

IPC-II
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Pla

HL H2 Ply

Pollution
Index

Category

Concerned

Division

20.1 | With co-processingwithCPP | 20 | 25 | 35 | 80 | 35 | 30 | 35 100 | 10 | 50 | 60 100 IPC-I1
(Captive Power Plant)

20.2 | With co-processing without 20| 0 20 | 40 | 35 |30 | 35 |100| 30 | 20 | 50 100 IPC-II
CPP

20.3 | Without co-processing with 10 | 25 | 35 | 70 | 35|30 | 35|100| 10 | 50 | 60 100 IPC-II
CPP

20.4 | Without co-processing 0 0 0 0 | 2530|351 9 |30 | 10| 40 92 IPC-II
without CPP

20.5 | Stand-alone grinding units 20 | 25 | 35 | 80 | 25|30 | 35| 90 | 10 | 50 | 60 97 IPC-II
with CPP

20.6 | Stand-alone grinding units 0 0 0 0 25130 | 0 | 55 | 30 | 10 | 40 64 Orange IPC-11
without CPP

20.7 | Bulk terminals for storage 0 0 0 0 03| 0|30 |0 0 0 30 Green IPC-11
and packaging of cement

21.0 | CHLOR ALKALI

21.1 | Chlor alkali 10 | 20 | 25 | 55 |30 |25 |25 | 80 | 20 | 20 | 40 89.5 IPC-I

21.2 | Chlor alkali using washed 10 | 20 | 15 | 45 | 30| 25| 25| 80 | 20 | 10 | 30 87.5 IPC-1
salt

21.3 | Chlor alkali using 10 | 20 | 25 | 55 [ 30| 25| 10| 65 | 20 | 20 | 40 81.6 IPC-1
cleaner/gaseous fuel

21.4 | Chlor alkali using 10 | 20 | 15 | 45 | 30| 25| 10| 65 | 20 | 10 | 30 78.1 Orange IPC-1
cleaner/gaseous fuel and
washed salt

22 | Manufacturing of Compact 0 15 (15| 30 |30 0| O | 30 |20 | 10 | 30 51 Green IPC-V
disc Computer (CD/DVD) /
cassette manufacturing / reel
manufacturing

23.0 | MANUFACTURING OF COIR/COIR PITH AND COIR PRODUCTS

23.1 | Coir bleaching and 25| 0 |25 | 5650 | 2525|2070 | O | O 0 77.5 Orange IPC-V
dyeing/printing units

23.2 | Coir fibre/pith processing 25| 0 20| 45 | 0 |25 0 | 25| O | O 0 51.9 Green IPC-V
units generating effluent
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W2 | W3 Plw Pla| H1 H2 PIla Pollution Category Remarks Concerned
Index Division

23.3 | Coir fibre/pith processing 0 0 0 0 0|20 0|20 | O 0 0 20 White IPC-V
and/or Manufacturing of coir
products from coir (only dry
process)

24.0 | CERAMICS

24.1 | Ceramics/ Glass /Earthen 0 0 0 0 [ 252530 | 80 | O 0 0 80
potteries and tile
manufacturing using coal/oil
fired Kilns (fuel
consumption; 12 TPD and
above)

24.2 | Ceramics/ Glass /Earthen 0 0 0 0 | 2525|2575 | O 0 0 75 Orange IPC-V
potteries and tile
manufacturing using coal/oil
fired kilns (fuel
consumption: less than 12
TPD)

24.3 | Ceramics/ Glass /Earthen 0 0 0 0 | 2525|1060 | O 0 0 60 Orange IPC-V
potteries and tile
manufacturing (using gas
fired kilns)/tunnel kiln
24.4 | Ceramics/ Glass /Earthen 0 0 0 0 0|25 0| 25| O 0 0 25 Green IPC-V
potteries and tile
manufacturing (using only
electrical kiln)

IPC-V

25 | Coal Washeries | 20 \ 25 \ 30 | 75 \ 0 \25\ 0 | 25 \ 0 \ 0 | 0 \ 78.1 Orange IPC-II

26 | Liquid floor Cleaner, black 25 | 25|15 |65 | 0|20 0| 20| O | O 0 68.5 Orange IPC-V
phenyl, liquid soap, glycerol
mono-stearate manufacturing

27 | Phenyl/toilet Cleaner 10| O 151 25| 0|20 0|20 | 0 | O 0 325 Green IPC-V
formulation and bottling
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W2 | W3 Plw Pla| H1 H2 PIla Pollution Category
Index

RENES

Concerned
Division

28 | Cashew nut processing 20| O 15| 35 | 25|20 15| 60 | O 0 0 67 Orange

IPC-111

29.0 | COFFEE SEEDS PROCESSING INDUSTRY

29.1 | Coffee seeds processing (wet | 35 | O 20 | 55 | 25| 0 | 15| 40 | O 0 0 64 Orange
process)

IPC-111

29.2 | Coffee seeds processing with | 20 | 0 15 3 | 25| 0 | 15| 40 | O 0 0 50.5 Green
eco-pulper

IPC-111

30

Manufacturingof Candy | 20 [ 0 [15 [ 25 oo ][0 |0 o |0 |] O] 25 Green

IPC-V

31 | Cardboard or corrugated 0 0 0 0 0|20 0|20 | O 0 0 20 White
box and paper products
(excluding paper or pulp
manufacturing and without
using boilers)

IPC-V

32 | Manufacturing of precast 0 0 15115 | 0 |25 0 | 25| 0 | O 0 30.6 Green
Cement products (without
using ashestos/ boiler /
steam curing) like pipe
Jpillar, jafri, well ring,
block/tiles etc.(should be
done in closed covered
shed to control fugitive
emissions)

IPC-V

33 | Manufacturing of Ceramic 0 0 0 0 0250 (25| 0] O 0 25 Green
Colour by mixing &
blending only (not using
boiler and wastewater
recycling process)

IPC-V

34.0 | CHILLING PLANT, COLD STORAGE AND ICE-MAKING

34.1 | Chilling plant 20 | 15|15 |5 | 0| 0] O 0 0 0 0 50 Green

IPC-1V

34.2 | Cold storage 0 15 (15|30 | 0| 0] O 0 0 0 0 30 Green

IPC-V

34.3 | Ice Making 0 20 | 15|13 | 0| 0| O 0 0 0 0 35 Green

IPC-V
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W2 | W3 Plw Al A2 A3 Pla

H1 H2

Pln

Pollution
Index

Category

RENES

Concerned
Division

Decoration of Ceramic
Cups and plates by electric
furnace

25

25

25

Green

IPC-V

36

Ready mix Cement
Concrete

30

30

30

Green

IPC-V

37

CO2 recovery plant

20

10

30

30

Green

Exhausted molecular sieves are
generated as hazardous waste.

IPC-V

38

Assembly of air
Coolers/Conditioners,
repairing and servicing

White

IPC-V

39

Chalk making from plaster
of Paris (only casting
without boilers etc.(sun
drying / electrical oven)

White

IPC-V

40

Standalone manufacturing of
Concrete admixtures up to
1000 MT per Month capacity
by physical mixing (without
boiler and reactor and no
generation of wastewater)

10

10

20

20

White

The sector may become green

category if it generates wastewater.

The unit needs to be re-classified
as per the methodology in case the
capacity exceeds 1000 MT per
Month.

IPC-V

41

Used Cooking oil (UCOQ)
collection centers

White

IPC-V
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HL H2 Ply

Pollution RENES

Index

Category

Concerned
Division

42.0 | DYES, DYE INTERMEDIATES AND PIGMENT PRODUCTIONS

42.1 | Dyes, Dye Intermediatesand | 35 | 30 | 25 | 90 [ 30| 20 (25| 75 | 30 | 20 | 50 96.3 IPC-1
Pigments produced by
chemical synthesis

42.2 | Natural Dye and Pigments 30 | 30 | 20 | 80 | 25|20 | 25| 70 | 20 | 10 | 30 90 IPC-I
requiring acidic/ alkaline/
solvent extraction

42.3 | Natural Dye and Pigments 30 | 20 | 20 | 70 | 25| O | 25| 50 | O 0 0 775 Orange IPC-1
not require acidic/ alkaline/
solvent extraction

43.0 | SYNTHETIC DETERGENT AND SOAPS

43.1 | Synthetic detergents and 20 | 20 | 30 | 70 | 25| O | 25| 50 | 25 | 10 | 35 82.8 IPC-I
soaps (wastewater generation
> 100 KLD)

43.2 | Synthetic detergents and 201 20 | 25 | 65 | 25| O | 25| 50 | 25 | 10 | 35 79.9 Orange IPC-I
soaps (wastewater generation
<100 KLD)

43.3 | Synthetic detergents and 0 0 0 0 |25 0 | 25|50 | O 0 0 50 Green IPC-1
soaps (only formulation)

43.4 | Soap manufacturing 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
(handmade -without steam
boiling / boiler)

DISTILLERIES AND FERMENTATION SECTORS

44.0 | DISTILLERIES AND FERMENTATION INDUSTRIES

44.1 | Distillery (Molasses based) 35 | 25 |3 | 9% | 2525|358 | 0 0 0 97.1 IPC-I11

44.2 | Distillery (Grain based) 35 |25 |30 | 9 | 2525|2575 | 0 | O 0 93.8 IPC-11I

44.3 | Distillery (Grain based) with | 25 | 25 | 20 | 70 | 25| 25 (25| 75 | O 0 0 83.8 IPC-111
Distiller's Dried Grains with
Soluble (DDGS) as by-
product

44.4 | Standalone yeast 35 | 25|35 | 9% | 2520|2570 | O 0 0 96.8 IPC-I1I
manufacturing units
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Pollution
Index

Pla H1 H2 Pln

Category

RENES

Concerned
Division

445 | Breweries and malteries 30 | 15 |30 | 75 | 25| 0 | 25| 50 | O 0 0 81.3 IPC-111
industry (with fermentation)-
Wastewater generation > 100
KLD
44.6 | Breweries and malteries 30 | 15|25 | 70 |25 0 | 25|50 | O | O 0 775 Orange IPC-111
industry (with fermentation)-
Wastewater generation < 100
KLD
44.7 | Potable alcohol by 20| O 25 1 45 | 0| 0] O 0 0 0 0 45 Green IPC-I11
blending, bottling of alcohol
products
45 | Diesel pump repairing and 0 0 0 0 0 0 0 0 | 10 | 10 | 20 20 White IPC-V
servicing (complete
mechanical dry process)
=
46 | Manufacturing of 25 130 | 15| 70 | 0 | 30| 0 | 30 |30 | 10| 40 80.5 Explosives manufacture IPC-I
Explosives, detonators, contribute to release of hazardous
fuses, etc. pollutants, including generation of
other toxic chemicals.
Accident/safety hazard is also
associated with such sector during
manufacturing and usages.
47 Manufacturing of coated 0 15| 15|30 | 0 |25 0 | 25 | O 0 0 38.8 Green Process involves preparation of IPC-V
Electrode core wire / rod, preparation of dry
mix, preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes.
48 | Emery powder (fine dust of 0 0 0 0 03| 0|3 |0 0 0 30 Green Fugitive emissions from grinding IPC-V
sand) manufacturing operations.
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

49 | Electric lamp (bulb) and 0 0 0 0 0|00 0 0 0 0 0 White IPC-V
CFL manufacturing by
assembling only

50 | Electrical and electronic 0 0 0 0 0| 0|0 0 0 0 0 0 White IPC-V
item assembling (completely
dry process)

51 Engineering and fabrication 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
units (dry process without
any heat treatment / metal
surface finishing operations /
painting)

52.0 | FIBRE GLASS (FIBRE REINFORCED PLASTIC) PRODUCTION

52.1 | Fibre glass (containing lead) 0 0 0 0 |35 0 |25] 60|25 |20 | 45 69 Orange IPC-V
production and processing
(excluding moulding)

52.2 | Fibre glass (without lead) 0 0 0 0 30| 0 | 25| 55 | 25 | 20 | 45 65.1 Orange | The use of styrene in most IPC-V
production and processing methods of fibre glass
(excluding moulding) production causes hazardous air

pollution thatis harmful to
breathe at excessive levels.

53 | Manufacturing of 0 0 0 0 | 3530 0| 65|30 10| 40 72 Orange | Various hazardous chemicals are IPC-V
Firecrackers including used in the manufacturing process.
improved crackers/green Accident/safety hazard is also
crackers, etc. associated with such sector during

manufacturing and usages.

54.0 | SYNTHETIC FIBRES MANUFACTURING

54.1 | Synthetic fibres-PSF & PFY, | 35 | 30 | 35 | 100 | 30 | 25 | 35 | 90 | 30 | 20 | 50 100 IPC-1
generated from

petrochemical
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HL H2 Ply

Pollution
Index

Category

RENES

Concerned
Division

Synthetic fibres including

rayon, tyre cord, viscose
filament yarn/staple fibre,
acrylic fibres

25

20

25

70

30

20

25

75

20

10

30

87.5

54.3

Synthetic fibres including
rayon, tyre cord, viscose
filament yarn/staple fibre,
acrylic fibres using
cleaner/gaseous fuel

25

20

25

70

30

20

10

60

20

10

30

83.5

55.0

FERTILIZERS PRODUCTION

55.1

Fertilizers (Urea)

10

30

35

75

30

30

20

80

20

30

50

92,5

55.2

Fertilizers (Calcium
Ammonium
Nitrate/Ammonium Nitrate)

10

30

25

65

30

25

25

80

20

20

40

90.5

55.3

Fertilizers (NPK)

10

30

25

65

30

25

25

80

20

20

40

90.5

55.4

Fertilizers (Straight
Phosphatic Fertilizers)

10

30

25

65

30

25

25

80

20

20

40

90.5

55.5

Fertilizer (granulation
[formulation / blending)
generating wastewater
through floor washings,
cooling towers etc.

10

30

15

55

30

30

60

10

10

20

75

Orange

IPC-1

IPC-1

IPC-1

IPC-1

IPC-1

IPC-1

IPC-1

55.6

Fertilizer (granulation
[formulation / blending) not
generating wastewater

30

30

60

20

64

Orange

IPC-1

56.0

FOOD AND FOOD PROCESSING INCLUDING FRUITS AND VEGETA

ESSING

56.1

Wastewater generation > 10
KLD

25

0

25

50

25

0

25

50

0

62.5

Orange

IPC-I111

56.2

Wastewater generation < 10
KLD (without boiler)

25

0

15

40

0

0

0

0

0

40

Green

IPC-111

57.0

FISH FEED, POULTRY FEED AND CAT

TLE FEED

57.1

Fish feed, poultry feed and
cattle feed (with boiler)

0

20

15

35

25

25

25

75

79.4

Orange

IPC-V

42



Fish feed, poultry feed and

cattle feed (without boiler)
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Pla Concerned

Division

Pollution RENES

Index

HL H2 Ply

Category

25 0 0 0 25 Green IPC-V

58

Fish processing and packing
(excluding chilling of fishes)

25

25 |20 | 70 | O | 20

20 | O 0 0 73 Orange IPC-1V

59.0

MANUFACTURING OF MODULA

R WOODEN FURNITURE

59.1

Modular wooden furniture
from particle board, MDF,
swan timber etc, Ceiling
tiles/ partition board from
saw dust, wood chips etc.,
and other agricultural waste
using synthetic adhesive
resin, wooden box making
(With boiler)

0

10

60 | O 0 0 60 Orange IPC-V

59.2

Modular wooden furniture
from particle board, MDF,
swan timber etc, Ceiling
tiles/ partition board from
saw dust, wood chips etc.,
and other agricultural waste
using synthetic adhesive
resin, wooden box making
(Without boiler)

25 | 0 0 0 25 Green IPC-V

60.0

CARPENTRY & WOODEN FURN

ITURE MANUFACTURING

60.1

Carpentry & wooden
furniture manufacturing with
spray painting (excluding
saw mill) with the help of
electrical (motorized)
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

0

0 0 0 0 | 25

25 | 0 0 0 25 Green IPC-V
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

60.2 | Carpentry & wooden 0 0 0 0 0| 0|0 0 0 0 0 0 White IPC-V
furniture manufacturing
without spray painting
(excluding saw mill) with the
help of electrical (motorized)
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

61 Foam manufacturing 0 0 0 0 35| 0 0|3 | 20| 10 | 30 44.8 Green Emissions of VOCs and HAPs. IPC-V
Raw materials are polyurethane,
latex etc.
62 | Flour mills (dry process) 0 0 0 0 025|025 0] O 0 25 Green Separate classification for IPC-V
domestic flour mills may not
require.
63.0 | STEEL FURNITURE INDUSTRY (Obnoxious gases from welding.)
63.1 | Steel furniture with spray 0 0 0 0 0|25 0| 25| 0 0 0 25 Green IPC-V
painting
63.2 | Steel furniture without spray 0 0 0 0 0] 01|O0 0 0 0 0 0 White IPC-V
painting
~G~
64.0 | MANUFACTURING OF GLUE AND GELATIN
64.1 | Manufacturing of glue and 25 | 20 | 15 | 60 | 25|20 | 25| 70 | 10 | 10 | 20 82 IPC-I
gelatin using coal/liquid fuel
64.2 | Manufacturing of glue and 25 |20 | 15 | 60 | 25 |20 | 15| 60 | 10 | 10 | 20 76 Orange IPC-1

gelatin by using
biomass/cleaner fuel
65.0 | MANUFACTURING OF GLASS (INCLUDING PRINTING OR ETCHING OF GLASS SHEET USING HYDROFLUORIC ACID)

65.1 | Manufacturing of glass 0 15 | 15| 30 |25 (25| 25| 75 | O 0 0 78.8 Orange IPC-V
(Oil/coal fired)

65.2 | Manufacturing of glass (gas 0 15 | 15| 30 |25 (25|10 | 60 | O 0 0 66 Orange IPC-V
fired)
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Category

RENES

Concerned
Division

Producer Gas plant using

conventional coal
Gasification

20

25

15

60

25

25

50

30

10

40

78

Orange

IPC-V

67.0

COMPRESSED BIOGAS (CBG)/BI

O-CNG PLANTS

67.1

CBG plants based on
Municipal Solid Waste
(MSW) as feed

30

25

25

80

20

20

82

67.2

CBG plants based on process
waste (industrial/ process
liquid effluent & solid waste
like press mud, organic
sludge, molasses, etc.) as
feed

30

25

25

80

20

20

82

67.3

CBG plants based on crop
residue (paddy straw /wheat
straw /corn sweet sorghum/
Napier grass, etc.) as feed

30

25

20

75

20

20

77.5

Orange

UPC-II

IPC-111

IPC-111

67.4

CBG plants based on animal
waste (dairy farms, poultry
farms, and other animal
waste) as feed

30

25

20

75

20

20

77.5

Orange

IPC-I111

67.5

CBG plants producing
Fermented Organic Manure
(FOM) & Liquid Fermented
Organic Manure (LFOM) as
by-products

20

20

20

White

CBG plants producing FOM &
LFOM as by-products in
conformity with requirements of
Gazette Notification No. 2051
dated 14.07.2020 & No. 1972
dated 01.06.2021, respectively,
and utilizing entire FOM & LFOM
as a fertilizer or manure on land
and also not discharging any
waste-water, to be considered
under White category, subject to
verification by SPCB on case-to-
case basis.

IPC-I111
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W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

68.0 | STANDALONE PRODUCTION OF HYDROGEN AND/OR AMMONIA (WITHOUT CAPTIVE POWER PLANT USING FOSSIL FUEL)

68.1 | Integrated unit for production | 20 | 25 | 20 | 65 | 20 | 25 | 25 | 70 | 30 | 20 | 50 87.3 i. Pyrolysis of biomass will IPC-I
of Ammonia through generate syn gas and other
Hydrogen generated by condensable gases having
pyrolysis/gasification hydrocarbons and other impurities.

ii. Purification of gas will generate
wastewater having high organic
content and tarry residue as
hazardous waste.

iii. The process will generate
fugitive emissions and due to
pyrolysis operation.

i. Ammonia manufacturing process IPC-I
(Haber process) and associated
safety hazards remain same as per
the chemical properties of
ammonia.

68.2 | Integrated unit for production | 10 | 25 | 35 | 70 | O |20 | O | 20 | 30 | 20 | 50 80.5
of ammonia through
Hydrogen generated by
electrolysis using renewable
energy (capacity > 15 TPD)

ii. Wastewater generation due to
the production of hydrogen
through electrolysis and
condensation of ammonia, other
scrubbed liquid etc.

iii.Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.
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Wl w2 W3 Plw Al A2 A3 Pla| H1 H2 Pln Pollution Category Remarks Concerned
Index Division
(PD)
68.3 | Integrated unit for production | 10 | 25 | 20 | 55 | 0 | 20| O | 20 | 30 | 10 | 40 68.5 i. Ammonia manufacturing process IPC-1

of Ammonia through (Haber process) and associated

hydrogen generated by safety hazards remains same as per

electrolysis using renewable the chemical properties of

energy (Capacity < 15 TPD) ammonia.

ii. Wastewater generation due to
production of hydrogen through
electrolysis and condensation of
ammonia, other scrubbed liquid
etc.

iii.Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.

68.4 | Hydrogen production 20 | 25 | 20 | 65 | 20 | 25| 25 | 70 | 30 | 10 | 40 85.8 i. Pyrolysis of biomass will IPC-1
through generate syn gas and other
pyrolysis/gasification condensable gases having

hydrocarbons and other impurities.

ii. Purification of gas will generate
wastewater having high organic
content and tarry residue as
hazardous waste.

iii. The process will generate
fugitive emissions and due to
pyrolysis operation.
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Wl w2 W3 Plw Al A2 A3 Pla| H1 H2 Pln Pollution Category Remarks Concerned
Index Division
(PD)
68.5 | Hydrogen production 0 20 | 35| 55| 0|0 | O 0 |30 10| 40 64.0 i. Type of electrolysers may IPC-1
through electrolysis using include Alkaline Water
raw/seawater and renewable Electrolyser (AWE), Proton
energy (capacity > 2.5 TPD) Exchange Membrane (PEM), Solid

Oxide Electrolyser Cell (SOEC)
and Anion Exchange Membrane
(AEM), etc.

ii. Generation of DM reject,
cooling tower blowdown, draining
of alkaline/electrolyser water
during maintenance, etc. as
wastewater.

iii. Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.

68.6 | Hydrogen production 0 |20 20|40 | 0| 0| O 0 | 30| 10| 40 52.0 i. Type of electrolysers may IPC-I
through electrolysis using include Alkaline Water
raw/sea water and renewable Electrolyser (AWE), Proton
energy (capacity < 2.5 TPD) Exchange Membrane (PEM), Solid

Oxide Electrolyser Cell (SOEC)
and Anion Exchange Membrane
(AEM), etc.

ii. Generation of DM reject,
cooling tower blowdown, draining
of alkaline/electrolyser water
during maintenance, etc. as
wastewater.

iii. Generation of ETP sludge,
exhausted membranes, molecular
sieves, spent catalysts, etc. as
hazardous waste.

68.7 | Hydrogen production 0 0 0 0 0|00 0 0 | 10| 10 10.0 White i. DM water as feed water for IPC-I
through electrolysis (using electrolyser and cooling/chilling
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renewable energy) on
BOO/BOOT/BOT, mode
etc., located in the premises
of end user industry and
directly using de-mineralized
water & other utilities
(cooling tower, ETP, etc.)
sourced from end user
industry

Page No. 80

W2 | W3 Plw Al A2 A3 Pla

HL H2 Ply

Pollution
Index

Category

RENES

water requirement to be met by the
end user industry.

ii. Wastewater and other waste
generated during O&M shall also
be managed by the end user
industry.

Concerned
Division

69

Glue from starch (physical
mixing) with Gas/
electrically operated oven
/boiler.

35

Green

IPC-V

70

Gold and silver smithy
(purification with acid
smelting operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

25

Green

IPC-V

71

Compressed oxygen Gas
from crude liquid oxygen
(without use of any solvents
and by maintaining pressure
& temperature only for
separation of other Gases)

White

IPC-V

72

Glass and ampules and vials
making from Glass tubes

White

IPC-V

73

Ground nut decorticating

White

IPC-V

49



W2 | W3 Plw Al A2 A3 Pla
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Index

HL H2 Ply

Category

74 | Medical Oxygen 0 0 0 0 0| 0|0 0 |10 | 10 | 20 20 White The sector may become green IPC-V
category if it generates wastewater
...H...

75.0 | HOT MIX PLANTS

75.1 | Hot mix plants using oil as 0 0 0 0 251251 25|75 | O 0 0 75 Orange IPC-V
fuel

75.2 | Hot mix plants using gaseous | O 0 0 0 25125 ]110| 60 | O 0 0 60 Orange IPC-V
as fuel

76 | Hazardous waste pre- 25 1 30 | 15| 70 | 25| 25|15 | 65 | 30 | 20 | 50 87.3 WM-II
processing/processing
facility including spent acid
processing, spent solvent
recovery, etc.

77 | Handloom/ carpet weaving ( | O 0 0 0 0] 01|O0 0 0 0 0 0 White IPC-V
without dying and bleaching
operation)

78 Ice cream manufacturing 25 | 25 | 20| 70 | 25| O | 25| 50 | O 0 0 77.5 Orange IPC-IV
units

79 | Printing Ink Manufacturing 20 | 30 | 15 | 65 | O |20 | 10 | 30 | 30 | 10 | 40 77.3 Orange | In the process pigments, binders IPC-1

and solvents are used. VOCs are
generated.
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Manufacturing of scientific

and mathematical
Instrument (assembling

only)

W2 | W3 Plw Al A2 A3 Pla

Page No. 82

HL H2 Ply

Pollution
Index

Category

White

RENES

Concerned
Division

IPC-V

81.0

JUTE PROCESSING

81.1

Jute processing (with dyeing
[ with boiler)

Orange

IPC-I111

Jute processing (without
dyeing / without boiler)

Green

IPC-I111

81.3

Manufacturing of products
from jute (without dyeing/
without boiler)

White

IPC-111

Lime manufacturing (using
lime Kiln)

Orange

IPC-V

Leather foot wear and
Leather products (excluding
tanning and hide processing)

White

Fumes due to use of adhesives /
gums.

IPC-IV

Manufacturing of optical
Lenses (using electrical
furnace)

Green

IPC-V

Leather cutting and stitching
(more than 10 machine and
using motor)

White

IPC-V




Page No. 83

W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division
86 | Mobile towers using 0 0 0 0 |25 0 |25|50 | 0| O 0 50 Green i. The used oil/waste oil generated UPC-I
genset(s) during repair and maintenance
need to be disposed through
authorized hazardous waste
recycler by service provider/OEM.
ii. Order dated 24.08.2017 in the
related matter with OA No.
83(THC) OF 2012 (Bharti Infratel
Ltd.) may be referred for issuance
of composite consent in case of
mobile towers.
87.0 | MILK PROCESSES AND DAIRY PRODUCTS
87.1 | Milk processes and dairy 30 | 25 | 30| 8 | 25|20|30| 75 | O 0 0 90.6 IPC-IV
products (integrated project)
87.2 | Dairy and dairy products 25 | 25 | 30| 8 | 25| 0 | 25|50 | O 0 0 85 IPC-IV
(Small scale units), using
coal/biomass as fuel
(Wastewater generation >
100 KLD)
87.3 | Dairy and dairy products 25 | 25 | 20 | 70 | 25| O | 25| 50 | O 0 0 77.5 Orange IPC-IV
(Small scale units), using
coal/biomass as fuel
(Wastewater generation <
100 KLD)
87.4 | Dairy and dairy products, 25 | 25| 20| 70 | O 0|10 10 | O 0 0 71.5 Orange IPC-IV
(Small scale units), using
PNG as fuel
88.0 | MINING AND ORE BENEFICIATION
88.1 | Open-cast coal mining 10 | 25|35 | 70 | 25|30 (35|90 | 10| 70 | 80 97.5 IPC-II
88.2 | Underground coal mining 0 25 | 35| 60 | 25|30 |35|9 | 0 0 0 93 IPC-II
88.3 | Mining of major minerals 20 | 30 | 35 | 8 | 25|30 (35|90 | 25| 70| 95 99.4 Includes captive limestone mining. IPC-II
and ore beneficiation
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W2 | W3 Plw Pla Plu  Pollution Category Remarks Concerned
Index Division

88.4 | Mining of minor minerals 10| O 20| 30 | 25|25 |25 | 75 | O | O 0 78.8 Orange IPC-I1
(except Sand/riverbed
material mining)

88.5 | Grinding, processing, and 0 0 0 0 | 2530 0 |5 |0 0 0 55 Orange IPC-II
screening of minor minerals

89 | Manufacturing of Mirror 0 0 0 0O [30]20| 0 | 50 | 25 | 10 | 35 58.8 Orange IPC-V
from sheet glass

90 | Mineral processing, 0 0 0 0 | 2525|2575 | O 0 0 75 Orange IPC-II
industries involving ore
sintering, pelletisating,
grinding & pulverization

91 | Malteries (without 30 | 15 | 25| 70 | 25| 0 | 25| 50 | O 0 0 775 Orange IPC-111
fermentation)

92 | Manufacturing of Mosquito | 0 0 0 0 |30 0 |25|5 | 0|0 0 55 Orange | Toxic fumes may be released. IPC-V
repellent & coil

93 | Organic Manure (physical 0 0 0 0 0|20 0|20 | O 0 0 20 White IPC-V
mixing)

94 ‘PackingofpowderedMilk | 0 \ 0 \ 0 | 0 \ 0 \ 0 \ 0 | 0 \ 0 \ 0 | 0 \ 0 \ White \ IPC-V

METALS AND METALLURGICAL SECTORS

95.0 | IRON & STEEL (PRIMARY PROCESSING FROM ORE, INTEGRATED STEEL PLANTS AND SPONGE IRON UNITS)

95.1 | Integrated iron and steel 25 |1 30 | 35| 90 | 25 |30 |35 | 90 | 25 | 50| 75 98.3 IPC-II
plants

95.2 | Stand-alone 0 0 0 0 |[25|30 (3|9 | 0|0 0 90 IPC-I
sintering/palletisation

95.3 | Sponge iron with CPP 20 | 25 | 35| 80 | 25|30 |35| 90 | 10 | 50 | 60 97 IPC-I
(Captive Power Plant)

95.4 | Sponge iron without CPP 20 | 15 | 30 | 65 | 25 |30 | 35| 90 | 10 | 50 | 60 96.3 IPC-II
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W2 | W3 Plw Pla| H1 H2 PIla Pollution Category Remarks Concerned

Index Division

95.5 | Stand-alone coke oven gas 25 | 30 | 30 | 8 |25 |30 |35 |9 | 25|50 75 98 IPC-II
plants

96.0 | ALUMINIUM PROCESSING
96.1 | Aluminium Refinery 10 | 30 | 35| 75 |25 |25 |35 | 8 | 10| 70 | 80 96.6 IPC-II
96.2 | Aluminium Smelter 10 | 30 | 35| 75 |30 |25 |35 |90 | 25| 70 | 95 99.1 IPC-II

97 | Copper Smelter (1030 [35 [ 75 [30][25]35]9 [10]70[80] 978 - | IPC-11

98 [ Zinc smelter [10[30[35[75[30][25]35]0 [10]70]80] 978 [FNRCINN | IPC-11
99.0 | FERROUS AND NON-FERROUS METAL SECONDARY PROCESSING/REPROCESSING UNITS INVOLVING DIFFERENT FURNACES THROUGH MELTING,
REFINING, CASTING, ALLOY-MAKING
99.1 | All Ferrous and Non-ferrous 0 15 | 15| 30 | 25| 25| 25| 75 | 25 | 10 | 35 83.1
metal secondary
processing/reprocessing units
involving different furnaces
through melting, refining,
casting, alloy-making (using
coal/liquid fuels)

99.2 | Ferrous and Non-ferrous 0 15 | 15| 30 | 25| 25|10 | 60 | 10 | 10 | 20 70 Orange IPC-V
metal (excluding lead, nickel,
and manganese) secondary
processing/reprocessing units
involving different furnaces
through melting, refining,
casting, alloy-making (using
cleaner fuels/electricity)

IPC-V

100 | Aluminium & copper 0 0 0 0 |25(25|25| 75| O 0 0 75 Orange IPC-V
extraction from scrap using
an oil-fired furnace (dry
process only)

101.0 | INDUSTRY OR PROCESS INVOLVING METAL SURFACE TREATMENT OR PROCESS/HEAT TREATMENT
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W2 | W3 Plw Pla| H1 H2 PIla Pollution Category Remarks Concerned
Index Division

101.1 | Industry or process 25130 |20 | 75 |30 25| O | 55 | 25 | 30 | 55 88.8 IPC-V
involving metal surface
treatment or process such
as pickling/
electroplating/paint stripping/
heat treatment using
cyanide bath/ phosphating or
finishing and anodizing /
enamellings/ galvanizing

101.2 | Plasma electrolytic polishing | 25 | 30 | 15 | 70 | 30 [ 25| O [ 55 | O 0 0 78.3 Orange IPC-V
(electroplating)

101.3 | Heat treatment using furnace | 0 0 0 0 25| 0 | 25| 50 | O 0 0 50 Green IPC-V
(‘without cyaniding)

101.4 | Heat treatment with any of | 0 15| 15|30 | 0 |25 0 | 25 | O 0 0 38.8 Green IPC-V

the new technology like
ultrasound probe, induction
hardening, ionization beam,
gas carburizing etc.

102.0 | FORGING OF FERROUS AND NON- FERROUS METALS

102.1 | Forging of ferrous and non- | O 0 0 0 | 252520 | 70 | 30 | 10 | 40 76 Orange IPC-V
ferrous metals using liquid
fuel

102.2 | Forging of ferrous and non- | O 0 0 0 251 25|10 | 60 | 30 | 10 | 40 68 Orange IPC-V
ferrous metals using gaseous
fuel

102.3 | Forging of ferrous and non- | 0O 0 0 0 25 1 25| 0 | 50 | 30 | 10 | 40 60 Orange IPC-V
ferrous metals using
electricity

102.4 | Forging of ferrous and non- | 0O 0 0 0 0 0 0 0 | 30 | 10 | 40 40 Green IPC-V
ferrous metals (cold forging,
without any heat treatment)

103.0 | ROLLING MILLS

103.1 | Rolling and pickling 25 [30 [ 15[ 70 [25[30 [ 25|80 [25 [ 10| 35 [ 905 |RNNRGANS IPC-V

103.2 | Rolling mills (oil and coal 0 15 | 15| 30 | 25| 0 | 25| 50 | O 0 0 57.5 Orange IPC-V
fired)

103.3 | Rolling mills (gas fired) 0 (151530 [25| 0 [10[3 [0 |0 | 0| 448 Green IPC-V
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W2 | W3 Plw Pla| H1 H2 PIla Pollution Category Remarks Concerned
Index Division
103.4 | Cold rolling mill (without 0 0 0 0 0| 0|0 0 0 0 0 0 White IPC-V
heat treatment)
104.0 | FOUNDRY OPERATIONS
104.1 | Cupola furnace 0 0 0 0 | 25|25|25| 75 | 10 | 10 | 20 775 Orange IPC-V
104.2 | Induction furnace/arc furnace | 0 0 0 0 [ 25|30| 0 | 55 | 10| 10| 20 59.5 Orange IPC-V
105.0 | WIRE DRAWING AND WIRE NETTING
105.1 | Wire drawing and wire 25130 |15 | 70 |30 25| 0 | 55 | 10| 10 | 20 81.3 IPC-V
netting (with pickling)
105.2 | Wire drawing and wire 0 0 0 0 |25 0 |20 | 45 | 10| 10 | 20 50.5 Green IPC-V

netting (without pickling and
with heat treatment)

105.3 | Wire drawing and wire 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
netting (without pickling and
without heat treatment)

106 | Die-casting /extrusion 0 0 0 0 |25 0 | 25|50 | 0 0 0 50 Green IPC-V
process only

107 | Manufacturing of aluminium 0 0 0 0 03| 0|3 |0 0 0 30 Green Emissions during buffing IPC-V
utensils from aluminium
circles pressing/ Brass and
bell Metal utensils
manufacturing from circles
(dry mechanical operation

only)

108 | Manufacturing of Metal caps | 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
containers etc
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109 | Formulation/palletisation of 0 0 0 0 |[3]20| 0 |5 | 0|0 0 55 Orange | Emissions of benzene, IPC-V
camphor tablets, hydrocarbons etc. are expected.
Naphthalene balls from
camphor/ naphthalene
powders.

110 | Organic and inorganic 0 0 0 0 0 0 0 0 | 10 | 10 | 20 20 White The sector may become green IPC-V
Nutrients by physical category if it generates wastewater
mixing (without boiler and
without any reactor)

111.0 | ORGANIC CHEMICALS INCLUDING HALOGENATED HYDROCARBONS

111.1 | Organic chemicals including | 30 | 30 | 25 | 8 | 35| 0 | 30| 65 | 30 | 20 | 50 93.6
halogenated hydrocarbons
(using solid/liquid fuel)
111.2 | Organic chemicals including | 30 | 30 | 25 | 85 | 35| 0 | 10 | 45 | 30 | 20 | 50 92.1
halogenated hydrocarbons
(using cleaner fuel)

IPC-1

IPC-1

112 | QOil and gas extraction 25 |30 | 15| 70 |20 | 25| O | 45 | 30 | 10 | 40 82.8
(offshore & onshore
extraction through drilling
wells), Coal Bed Methane
(CBM) drilling and shale
gas, including group
gathering stations (GGS),
etc.

113.0 | EDIBLE OIL MILLS

113.1 | Vegetable oil manufacturing | 25 | 25 | 20 | 70 | 25| O |20 | 45 | O 0 0 76.8 Orange IPC-I1I
including solvent extraction
and refinery /hydrogenated
oils

113.2 | Oil mills Ghani and 10 | 25| 15|50 | 0 | 0| O 0 0|0 0 50 Green IPC-111
extraction without boiler (no
refining/ hydrogenation)

IPC-1
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114.0 | POWER GENERATION PLANTS
114.1 | Power plants based on coal 0 15 | 35| 50 |35 ]25|35] 95| 10| 70 | 80 98.3 IPC-II
114.2 | Power plants based on liquid 0 15 | 35 | 50 | 25| 25| 35| 8 | 30 | 20 | 50 92,5 IPC-II
fuels
114.3 | Biomass-based power plants 0 15 | 30 | 45 | 25| 25| 25| 75 | 10 | 50 | 60 88.1 IPC-II
114.4 | Nuclear energy-based power 0 30 | 35| 65 | 25| O | 25| 50 | 25 | 20 | 45 81.6 Overall safety aspects related with IPC-II
plants (> 220 MW) radioactivity is regulated by
Atomic Energy Regulatory Board
(AERB).
114.5 | Nuclear energy-based power 0 30 | 35| 65 | 25| 0 | 25| 50 | 25| 10 | 35 79.9 Orange | Overall safety aspects related with IPC-11
plants (up to 220 MW) radioactivity is regulated by
Atomic Energy Regulatory Board
(AERB).
114.6 | Gas-based power plants 0 15 | 3 | 50 |25 0 [ 20| 45 | O 0 0 61.3 Orange IPC-11
115.0 | PULP & PAPER (AGRO & WOOD)
115.1 | Manufacturing of bleached 30 | 30 | 35 | 95 | 30| O | 35| 65 | 30 | 30 | 60 98.1 IPC-11I
chemical pulp, papers, and
paperboards
115.2 | Unbleached or Totally 30 | 20 | 35 | 8 | 30| 0 | 35| 65 | 10 | 30 | 40 92.9 IPC-11I
Chlorine Free (TCF)
bleaching for manufacturing
of chemical pulp, papers, and
paperboards
115.3 | Bleached grades of chemical | 30 | 20 | 35 | 85 |30 | O | 35| 65 | 10 | 30 | 40 92.9 IPC-I11
pulp, paper, and paperboard
having Totally Chlorine Free
(TCF) bleaching
116.0 | PULP AND PAPER (RECYCLED FIBRE/WASTE PAPER BASED)
116.1 | Pulp & Paper (With 30 |15 |3 | 8 |25| 0 | 25| 50 | 10 | 30 | 40 89 IPC-111
bleaching)
116.2 | Pulp & Paper (Without 25|15 | 35 | 75 | 25| 0 | 25| 50 | 10 | 30 | 40 86.3 IPC-111
bleaching, capacity >15
TPD)
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Pulp & Paper (Without

bleaching; plant capacity <15
TPD)

25

15

20

60

25

25

50

10

10

20

74

Orange

IPC-111

117.0

MANUFACTURING OF PAINTS, VARN

ISHES (The process may cause considerab

le emissions

of volatile organic compounds (VOC).)

117.1

Manufacturing of solvent-
based paints/varnish

35

30

20

85

25

20

25

70

25

30

55

94.4

117.2

Manufacturing of water-
based paints

25

30

20

75

25

20

25

70

20

20

40

88.8

117.3

Manufacturing of powder
coatings

0

15

15

30

20

30

25

75

10

20

30

825

117.4

Manufacturing of paint and
varnishes (only blending and
mixing)

20

30

15

65

20

20

30

20

50

77.3

Orange

IPC-I

IPC-1

IPC-1

IPC-1

118.0

PESTICIDE INDUSTRIES

118.1

Pesticide technical (organic
chemicals based)

30

30

20

80

30

25

25

80

30

30

60

94

118.2

Pesticide technical (inorganic
chemicals based like Zinc
Phosphide and Aluminium
Phosphide)

20

30

20

70

30

25

25

80

20

20

40

91

118.3

Pesticide formulation
industries (Liquid
formulation only) having
boiler/thermopack

20

30

20

70

25

20

25

70

20

20

40

86.5

118.4

Pesticide formulation
industries (Liquid
formulation only) without
having boiler/thermopack

20

30

20

70

20

20

20

20

40

79

1185

Pesticide formulation
industries (having both
liquid and dry formulation
or dry formulation only)
without having boiler /
thermopack

20

30

20

70

30

20

50

20

20

40

83.5

Orange

IPC-1

IPC-1

IPC-1

Considering that dry formulation
industries can also generate
effluent because of equipment
cleaning, the water pollution score
is given

IPC-1

Considering that dry formulation
industries can also generate
effluent because of equipment
cleaning, the water pollution score
is given

IPC-1
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118.6 | Pesticide formulation 20 | 30 | 20 | 70 | 30 |20 | 25| 75 | 20 | 20 | 40 88.8 Considering that dry formulation IPC-1
industries (having both industries can also generate
liquid and dry formulation effluent because of equipment
or dry formulation only) cleaning, the water pollution score
having boiler / thermopack is given
119 | Photographic film and its 20 | 20 | 15 | 55 | 30| O | 25| 55 | 20 | 10 | 30 74.1 Orange | Silver salts and other chemicals IPC-I
chemicals are used
120 | Petroleum oil refineries [35[30[30[95 [35]20][35]0 [20]20]40 ] 93 RN IPC-I
121.0 | PETROCHEMICALS
121.1 | Petrochemicals (Naphtha 30 | 30 | 30 | 90 | 35| 25| 35| 95 | 30 | 20 | 50 98.5 IPC-I
cracker.)
121.2 | Petrochemicals (Gas cracker) | 30 | 30 | 30 | 90 | 35 | 25| 25| 8 | 30 | 20 | 50 96.8 IPC-1
121.3 | Petrochemicals (without 25 |1 30 | 20 | 75 |25 | 25| 15| 65 | 20 | 20 | 40 88.1 IPC-1
cracker)
121.4 | Petrochemicals (without 25 | 30 | 20 | 75 | 25| 25| 10| 60 | 20 | 20 | 40 87.5 IPC-I
cracker and using
cleaner/gaseous fuel)
122.0 | MANUFACTURING OF LUBRICATING OILS, GREASE AND PETROLEUM-BASED PRODUCTS
122.1 | Manufacturing of lubricating | 20 | 15 | 15 | 50 | 25 | 20 | 10 | 55 | 30 | 10 | 40 75.3 Orange | Such unit uses distillation IPC-I
oils, grease, and petroleum- columns/ boilers etc
based products
122.2 | Manufacturing of lubricating 0 0 0 0 0|25 0| 25 | 10| 10 | 20 325 Green IPC-I
oils, grease, and petroleum-
based products (only
blending)
123.0 | PHARMACEUTICAL INDUSTRY
123.1 | Pharmaceuticals 35 30 |30 | 9 | 35|25|35| 9 |30 |20 | 50 98.6 IPC-I
manufacturing
123.2 | Pharmaceuticals 35 |30 |30 | 9 |3 |25|10| 70 | 30 | 20 | 50 98 IPC-I
manufacturing using
cleaner/gaseous fuel
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123.3 | Pharmaceuticals 20 | 15 | 15 | 50 | 25| O | 25| 50 | 30 | 10 | 40 725 Orange IPC-I
(Formulation)

123.4 | Pharmaceuticals 20 | 15 | 15 | 50 | 25| O | 10| 35 | 30 | 10 | 40 68.8 Orange IPC-I

(Formulation) using
cleaner/gaseous fuel

123.5 | Vaccine manufacturing 20 | 15 | 15 | 50 | 25| O | 35| 60 | 30 | 10 | 40 78 Orange IPC-1

123.6 | Vaccine manufacturingusing | 20 | 15 | 15 | 50 | 25| 0 | 10 | 35 | 30 | 10 | 40 68.8 Orange IPC-1
cleaner/gaseous fuel

123.7 | Pharmaceutical R&D 20 | 15 | 15 | 50 | 25| O | 25| 50 | 30 | 10 | 40 725 Orange IPC-I
facilities

123.8 | Ayurvedic or Unani 20 | 15 | 15 | 50 | 25| O | 25| 50 | 30 | 10 | 40 725 Orange IPC-I
medicines manufacturing

123.9 | Ayurvedic or unani 20 | 15 | 15| 5 | 25| 0 |10 35 | O 0 0 58.8 Orange IPC-1

medicines manufacturing
using cleaner fuel
123.10| Ayurvedic or unani 20 | 15 | 15 | 50 | O 0 0 0 0 0 0 50 Green IPC-I
medicines manufacturing
(Without boiler )

124 | Digital Printing on flex 0 0 0 0 20| 0O 0| 20 | 30 | 10 | 40 46 Green IPC-V
Ivinyl, PVC etc. (more than 5
machines)

125 | Spray Painting, Paint 0 0 0 0 0O [25| 0 | 25 | 30 | 10 | 40 475 Green Emissions in the form of VOCs IPC-V
baking, Paint shipping and HC are generated.

126 | Plywood/board 20 | 20 | 15 | 55 | 25|20 | 25| 70 | O | O 0] 78.3 Orange IPC-V

manufacturing ( including
Veneer and laminate) with
biomass fired boiler /
thermic fluid heater
(without resin plant)
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Printing press (newspaper,

books, magazines, etc./
Gravure printing

20

15

35

20

20

30

10 | 40

56.5

Orange

IPC-V

128

Manufacturing of bi-axially
oriented Polypropylene
(PP) film along with
metalizing operations

15

15

30

30

Green

Mainly extrusion process
involving

IPC-V

129

Pulse/Dal Mills

oyo\o\so\

[ 30 |

o

30

Green

IPC-V

130

Insulation and other coated
Papers (excluding paper
or pipe manufacturing)

25

25

25

Green

IPC-V

131

Packaging materials
manufacturing from non-
asbestos fibre, vegetable
fibre yarn

25

25

25

Green

IPC-V

132

Polythene and plastic
processed products
manufacturing
(virgin/compostable plastic)

15

15

30

20

20

37

Green

IPC-V

133

Poultry, piggery, and
hatchery

30

20

50

50

Green

IPC-V

134

Puffed rice (muri) (using
gas)

25

10

35

35

Green

IPC-V
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vacuum forming machines)
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White

RENES

Concerned
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IPC-V

136

Fountain Pen manufacturing
by assembling only

White

IPC-V

137

Glass Putty and sealant (by
mixing with machine only)

White

IPC-V

138

Manufacturing of Paper
Pins, U-clips, etc.

White

IPC-V

139

Solar Power generation
through solar photovoltaic
cell and wind power

White

IPC-V

140

Synthetic Rubber
excluding molding

20

15 | 15| 50 |20 | O | 25| 45 | 20 | 10 | 30 68.8 Orange

Most synthetic rubber is created
from two materials, styrene, and
butadiene.

IPC-1

141.0

REFRACTORIES

1411

Refractories based on
coal/liquid fuel (fuel
consumption: 12 TPD and
above)

IPC-V

141.2

Refractories based on
coal/liquid fuel (fuel
consumption: less than 12
TPD)

Orange

IPC-V

141.3

Refractories based on cleaner
fuels

0

0 0 0 | 2525|1060 | O 0 0 60 Orange

IPC-V

142.0

RUBBER PRODUCTS MANUFACTURING
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Tyre and tube manufacturing

W2 W3 Plw Al

15

15

30

25

25

25

Page No. 95

75

H2 Ply

Pollution
Index

78.8

Category

Orange

RENES

Concerned
Division

IPC-V

142.2

Tyres and tubes
vulcanization/ hot
retreading

15

15

30

25

20

10

55

61.8

Orange

Emissions of PM, VOCs and
obnoxious odour are generated.

IPC-V

142.3

Rubber goods industry (with
solid fuel/oil-based boiler)

15

15

30

25

25

50

57.5

Orange

IPC-V

142.4

Rubber goods industry (with
gas-based boiler)

15

15

30

25

10

35

44.8

Green

IPC-V

143.0

SYNTHETIC RESINS

143.1

Synthetic resins
manufacturing

20

15

15

50

25

20

25

70

20

10

30

82

143.2

Synthetic resins
manufacturing (using only
gaseous fuel)

20

15

15

50

25

20

10

55

20

10

30

73

IPC-1

Orange

IPC-1

144

Blending of melamine
Resins & different powder,
additives by physical mixing,
including phenolic resin
(without boiler)

15

15

30

30

30

20

10

30

51

Green

IPC-1

145.0

RICE MILLS

145.1

Parboiled rice mill (with
soaking and steam/drier)

25

20

45

25

25

50

61.3

Orange

IPC-V

145.2

Raw rice mill (Without
soaking and steam/drier)/
hullers)

30

30

30

Green

IPC-V

146

Repairing of electric motors
and generators (dry
mechanical process)

White

IPC-V

147

Manufacturing of plastic or
cotton Rope

White

IPC-V

64



Page No. 96

W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

148 | Tyre Retraders 0 0 0 0 0| 0|0 0 0 0 0 0 White WM-III

RECYCLING AND REPROCESSING SECTOR
149.0 | INDUSTRIES ENGAGED IN RECYCLING/REPROCESSING/ RECOVERY/REUSE OF HAZARDOUS WASTE UNDER SCHEDULE IV OF H&OW(M & TBM) RULES,
2016 - ITEMS, NAMELY, SPENT CATALYSTS CONTAINING NICKEL, CADMIUM, ZINC, COPPER, ARSENIC, VANADIUM, AND COBALT, INCLUDING DRY
BATTERY (EXCEPT LEAD), AND CLEARED METAL CATALYST.

149.1 | Hydro & pyro metallurgy 0 | 30| 15| 45 |35 |25 |25 |8 | 25| 10| 35 91 WM-II

149.2 | Hydro & pyro metallurgy 0 30 | 15| 45 |35 |25|10| 70 | 25 | 10 | 35 82 WM-11
(using cleaner/gaseous fuels
& without crushing of
materials)

149.3 | Pyro metallurgy (using 0 0 0 0 |[35]25|25| 8 | 20| 10 | 30 87.3 WM-II
coal/liquid fuels)

149.4 | Pyro metallurgy (using 0 0 0 0 351 25|10| 70 | 20 | 10 | 30 74.5 Orange WM-II
cleaner/gaseous fuels)

149.5 | Hydro metallurgy 0 30 | 15| 45 |30 25| 0 | 55 |25 | 10 | 35 73 Orange WM-1I

150.0 | E-WASTE DISMANTLING / RECYCLING

150.1 | Industry engaged in 30 | 30 | 20 | 80 |35 |25 |15 | 75 | 25 | 20 | 45 92 WM-III

recycling of e-waste
generated from the electrical
and electronic Equipment
(EEE) listed in the E-Waste
(Management) Rules 2022
using pyro/ hydro/ electro-
metallurgical processing and
recycling of plastic separated
from Waste EEE
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150.2 | Industry engaged in 0 15 | 15| 30 |20 | 25| 15| 60 | 25 | 10 | 35 73 Orange WM-III
recycling of e-waste
generated from the electrical
and electronic equipment
(EEE) listed in the E-Waste
(Management) Rules 2022
(PCB processing limited to
only mechanical processing
and separation without pyro/
hydro/ electro-metallurgical
processing), production of
Al, Cu, and other metals
from non-PCB sources
and/or recycling of plastic
separated from Waste EEE.
150.3 | Industry engaged in 0 0 0 0 0|25 0| 25 | 25| 10 | 35 43.1 Green WM-III
dismantling (only) of e-
waste, generated from the
electrical and electronic
equipment (EEE) listed in the
E-Waste (Management)
Rules 2022

150.4 | E-waste refurbishing centres 0 0 0 0 0 |25 0 | 25|25 | 10| 35 43.1 Green WM-III

151.0 | INDUSTRIES ENGAGED IN RECYCLING/REPROCESSING/ RECOVERY/REUSE OF HAZARDOUS WASTE (Items as per Schedule IV of H&OW( M & TBM) Rules,
2016.)
151.1 | Lead Recycling ( Lead Acid 0 30 | 20 | 50 | 35|30 | 25| 90 | 20 | 20 | 40 94.5
Batteries with Acids; Lead
Scrap Recycling) Rotary
Furnace/ Pit Furnace
(Mandir/Canopy Bhatti)

This also includes battery scrap, WM-11
namely: Lead battery plates
covered by ISRI, Code word
“Rails” Battery lugs covered by
ISRI, Code word “Rakes.” Scrap
drained/dry while intact, lead
batteries covered by ISRI, Code
word “rains.”
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151.2 | Lead Recycling ( Drained 0 30 | 15| 45 | 35|30 10| 75 |20 | 10 | 30 84.4 This also includes, battery scrap, WM-II
Lead Acid Batteries; Lead namely: Lead battery plates
Scrap Recycling) Rotary covered by ISRI, Code word
Furnace/Mandir Bhatti on “Rails” Battery lugs covered by
Cleaner Fuel ISRI, Code word “Rakes.” Scrap
drained/dry while intact, lead
batteries covered by ISRI, Code
word “rains.”
151.3 | Isolated storages (as defined 10 | 25 | 15 | 50 [ 20 | 25| O | 45 | 30 | 10 | 40 71.3 Orange IPC-1
under Manufacture, Storage,
and Import of Hazardous
Chemicals Rules, 1989 as
amended)
151.4 | Paint and ink sludge / 20 | 25 | 15|60 | O 20| O | 20 | 30 | 10 | 40 72 Orange WM-1I
residues recycling
151.5 | Industries engaged in 0 30 | 15 | 45 | 35| 0 | 25| 60 | 20 | 10 | 30 75 Orange | This includes items namely - Brass WM-II

recycling / reprocessing/
recovery/reuse of Hazardous
Waste, excluding lead, paint,
and ink sludge

Dross, Copper Dross, Copper
Oxide Mill Scale, Copper everts,
Cake & Residues, Waste Copper
and copper alloys in dispersible
form, Slags from copper
processing for further processing
or refining, Insulated Copper Wire,
Scrap/copper with PVC sheathing
including ISRI-code material
namely “Druid” Jelly filled Copper
cables, Zinc Dross-Hot dip
Galvanizers SLAB,, Zinc Dross-
Bottom Dross, Zinc ash/Skimming
arising from galvanizing and die
casting operations, Zinc
ash/Skimming/other zinc bearing
wastes arising from smelting and
refining,, Zinc ash and residues
including zinc alloy residues in
dispersible form.
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151.6 | Refining of used oil by 10 | 25 | 25 | 60 [ 25| O [ 25| 50 | 20 | 20 | 40 78 Orange WM-II
hydro-treating/using solvent
extraction
151.7 | Refining of used oil by using | 10 | 25 | 15 | 50 | 25| O | 15| 40 | 20 | 10 | 30 67.5 Orange WM-II

thin film evaporation/vacuum
distillation with clay
treatment

151.8 | Recycling / reprocessing of 20 | 25 | 15 | 60 | 25| O | 15| 40 | 20 | 10 | 30 74 Orange WM-11
waste oil

152.0 | RECYCLING OF PLASTIC WASTE

152.1 | Manufacturing of 20 |15 | 25|60 | O 20| O |20 | O 0 0 64 Orange IPC-1
flakes/staple fibre/strip from
the recycling of PET bottles

152.2 | Plastic waste processing 20 | 15 |15 | 50 | 0 |20 O | 20| O | O 0 55 Orange | Process using In-built UPC-II
(manufacturing of heaters.Washwater and fugitive
flakes/granules) emission.

153.0 | SCRAPING FACILITIES FOR RECYCLING END-OF-LIFE VEHICLES, WAGONS, AND COACHES

153.1 | Collection, Depollution and 0 30 | 15| 45 | 0 | 30| O | 30 | 25| 10 | 35 62.9 Orange WM-II

Dismantling Centers
(Without shredding)
153.2 | Collection, Depollution, 0 | 30| 15|45 | 0 | 30| O | 30 | 25| 10| 35 62.9 Orange WM-II
Dismantling and shredding
Centers

153.3 | Common Shredders 0 0 0 0 0 (30| 0|3 |25]| 10| 35 44.8 Green WM-II
(Standalone)
153.4 | Collection Centers (Without 0 0 0 0 0] 01|O0 0 0 0 0 0 White WM-1I
depollution, dismantling and
shredding)

khandsari/jaggery) wastewater.

154 | Sugar (excluding 30 | 25 | 35| 90 | 25| O | 25| 50 | 30 | 10 | 40 94.5 -Generates large volume of IPC-III
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155 | Ship breaking industries 0 0 0 0 0 (30| 0|30 |32 |50 57.5 Orange | Ship breaking releases a large WM-1II
number of pollutants, including
toxic waste, used/waste oil, poly-
chlorinated biphenyls, and heavy
metals.
156 | Slaughterhouse / 30 | 25 |30 | 8 | 2520|2570 | O | O 0 90.3 IPC-IV
Slaughterhouse (with
rendering plant)/ integrated
slaughtering unit, meat
processing units, bone mill,
processing of animal horns,
hoofs and other body parts
157 | Manufacturing of Silica gel \ 10 \ 25 \ 20 \ 55 \ 30 \ 0 \ 20 \ 50 \ 25 \ 10 \ 35 \ 74.1 Orange IPC-I
158 | Manufacturing of lodized 10 | 20 | 15| 45 | 25| 0 | 25| 50 | O 0 0 61.3 Orange | Process may involve boiling in IPC-V
Salt from Crude / Raw Salt evaporators (multiple effect
evaporators), centrifuging,
iodization, mixing, etc.
159 | Manufacturing of Starch / 20 25 | 25| 70 | 25| 0 | 25|50 | O 0 0 77.5 Orange IPC-I111
Sago / Sorbitol
160 | Stone crushers o[ofof[o[2s[3][0[s5]0]0]0] 55 Orange IPC-V
161 | Stone 10| 0 | 25| 3 [25(30| 0 (|55 |0 O 0 62.9 Orange IPC-V
crushing/grinding/washing &
screening of riverbed
material(s)
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162.0 | MANUFACTURING OF SURGICAL AND MEDICAL PRODUCTS

162.1 | Manufacturing of Surgical 10 | 25| 15 | 50 [ 25| 0 |10 | 35 | O 0 0 58.8 Orange
and medical products

IPC-V

162.2 | Surgical and medical 10 | 25|15 (50 | 0| 0| O 0 0 0 0 50 Green
products assembled only
(with effluent-generating
processes)

IPC-V

162.3 | Surgical and medical 0 0 0 0 0(01]O0 0 0| O 0 0 White
products assembled only
(without effluent-generating
processes)

IPC-V

163.0 | SEMICONDUCTOR MANUFACTURING INDUSTRIES

Isopropyl alcohol (IPA) / Methanol (Methanol Only), Stripper EKC-265 /ACT N396 (ACT N396 Only), BHF — 63 U, Choline etchant, etc.

i. Toxic wastewater is generated due to presence of Hydrofluoric acid (HF), Mixed Nitric HF (HF + HNO3), Phosphoric acid, Sulphuric acid (H2S04), Hydrogen Peroxide,

ii. The air pollutants which are being emitted during the manufacturing process are SiH4, PH3, B2H6, HF, HBr, DCS, NF3, SF6, BCI3, CI2, HCL, NH3, C2F6, CHF3, CF4, C4FS8,

polishing of marble, granite
and other stones

C2F6 etc.
iii. Process waste, used oil etc. are generated as hazardous waste.)
163.1 | Semiconductor fabs 25 130 |3 |9 (3|30 65 | 25 | 10 | 35 95 WM-I1I
manufacturing
163.2 | Display fabs manufacturing 25 130 | 35| 9 (25|30 0 55 | 25| 10 | 35 94.5 WM-I1I
163.3 | Sensor fabs manufacturing/ 25 |1 30 | 35| 9 |25 |30| O | 55 | 25| 10| 35 94.5 WM-III
Compound semiconductors/
silicon photonics
163.4 | Semiconductor Assembly, 0 0 0 0 0|25 0| 25 | 25| 10 | 35 43.1 Green WM-III
Testing, Marking and
Packaging Facility (ATMP)
164 | Saw mills oJofof[o]of3][o0of3]o0ofo|o0o]| 3 | Green | IPC-V
165 | Spice grinding oJof[of[o]of3][of3]o0ofo|]o0o]| 3 [ Green | IPC-V
166 | Cutting, Sizing and 10 0 20 | 30 0|30 30 0 0 0 40.5 Green IPC-V
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168.0 | TANNERIES
168.1 | Tanneries (Raw to finish) 35|30 | 25| 9 | 0 |20 O | 20 | 25 | 30 | 55 93.8 IPC-1V
168.2 | Tanneries (Raw towetblue) | 35 | 30 | 25 [ 90 | O | 20| O | 20 | 25 | 30 | 55 93.8 IPC-IV
168.3 | Tanneries (Wet blue to 35|30 | 20| 8 | 0O |20 O | 20 | 25| 30 | 55 90.6 IPC-IV
finish)
168.4 | Vegetable tanning 20 | 25 | 25|70 | O |20 O | 20 | 20 | 10 | 30 775 Orange IPC-IV
169.0 | MANUFACTURING OF TOOTH POWDER, TOOTHPASTE, TALCUM POWDER AND OTHER COSMETIC ITEMS
169.1 | Manufacturing of toothpaste 20 | 25 | 20 | 65 | 25| O | 25| 50 | O 0 0 73.8 Orange IPC-V
and other cosmetic items
169.2 | Manufacturing of tooth 0 0 0 0 0|25 0| 25| 0 0 0 25 Green IPC-V
powder, talcum powder
170.0 | THERMOMETER MANUFACTURING
170.1 | Glass (mercury based) 10 | 30 | 15| 55 | 25| 0 |10 | 35 | 25| 10 | 35 70.8 Orange | Process involves making of glass IPC-V
thermometer manufacturing bulb, forming reservoir in the glass
tube for fluid, inserting fluid, scale
marking. Use of fuel to heat the
glass tubes and hydrofluoric acid
to seal the scaling. Small
quantities of spent acids are
generated.
170.2 | Digital thermometer 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
manufacturing
171 | Manufacturing of Teflon- 101 0 151 25 | 25| 25|25 | 75 | O 0 0 78.1 Orange | Due to spraying applications, IPC-V
based products emissions (HC) are generated
172 | Thermocol manufacturing 0 20 | 15| 35 | 25| 0 | 25|50 | O 0 0 58.8 Orange IPC-V
(with boiler)

71



Page No. 103

W2 | W3 Plw Al A2 A3 Pla| H1 H2 Pluy Pollution Category Remarks Concerned
Index Division

173.0 | MANUFACTURING OF TOBACCO PRODUCTS INCLUDING CIGARETTES AND TOBACCO PROCESSES

173.1 | Manufacturing of tobacco 20| O 15| 3 | 2520|2570 | O | O 0 75.3 Orange IPC-111
products including cigarettes
and tobacco processes (with
boiler)

173.2 | Manufacturing of tobacco 20 0 15|13 | 0|20 0| 20| O 0 0 415 Green IPC-111
products including cigarettes
and tobacco processes
(without boiler)

174 | Transformer repairing/ 0 0 0 0 0|25 0| 25 | 30| 10 | 40 47.5 Green IPC-V
manufacturing (dry process
only)

175 | Tyre Pyrolysis Oil 10 0 15125 | 25|25 |25 |75 | O 0 0 78.1 Orange WM-III

Industries-Applicable for
advanced batch automated
process / continuous TPO

units
176 | Tamarind powder 10 | 15 | 15| 40 25| 0 (10| 3 | 0 | O 0 50.5 Green Dried tamarind fruits are cleaned, IPC-V
manufacturing soaked, and boiled in steam

jacketed  kettle. Then pulp is
extracted in pulper and dried
in drum type drier.

177.0 | TEA PROCESSING AND BLENDING

177.1 | Tea processing (with boiler) 10 | O 151 25 | 25| 0 | 25| 50 | O 0 0 56.3 Orange IPC-111

177.2 | Tea processing (without 10 | O 15125 | 0| 0| O 0 0 0 0 25 Green IPC-111
boiler)

177.3 | Blending and packing of tea 0 0 0 0 0|00 0 0 0 0 0 White IPC-V
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TEXTILE SECTOR

178.0 | TEXTILE INDUSTRY

178.1 | Yarn/ Textile processing 30 | 30 | 30 | 90 | 25| O | 35| 60 | 30 | 20 | 50 95.5
involving any
effluent/emission generating
processes including
bleaching, dyeing, printing,
and colouring, including the
garment and apparel
manufacturing industry
178.2 | Yarn to grey fabric 20| 25| 25|70 | 0| 0] O 0 0 0 0 70 Orange IPC-I11
manufacturing with water jet
machines

178.3 | Garment and apparel 0 0 0 0 |25 0 | 25|50 | 0 0 0 50 Green IPC-I11
manufacturing industry
including Doubling / Reeling
[ TFO-Two for one unit (dry
process)-with boiler

178.4 | Garment and apparel 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-111
manufacturing industry
including Doubling / Reeling
/ TFO-Two for one unit (dry
process)-without boiler
179.0 | SAREE/FABRIC PRINTING BY SCREEN / WOODEN BLOCK /HAND BLOCK

IPC-111

179.1 | Saree/fabric printing by 25 0 25 | 50 | 25| 0 | 20| 45 | 30 | 10 | 40 71.3 Orange IPC-111
screen / wooden block/hand
block

179.2 | Hand block printing without 0 0 0 0 25| 0 | 20| 45 | O 0 0 45 Green IPC-111

effluent generation
180.0 | TEXTILE SPINNING, SIZING AND WEAVING MILLS
180.1 | Textile spinning, sizing and 10 | 20 | 20 | 50 | 25| O | 15| 40 | O 0 0 60 Orange IPC-I111
weaving mills (wastewater
generation> 10 KLD )

180.2 | Textile spinning, sizing and 10 | 20 | 15| 45 | 25| 0 | 10| 35 | O 0 0 54.6 Green IPC-111
weaving mills (wastewater
generation <10 KLD)
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181 | Power looms (without dye 0 0 0 0 0|25 01| 25| 0 0 0 25 Green IPC-I11
and bleaching)

182.0 | REPROCESSING OF WASTE TEXTILE FABRIC

182.1 | Integrated facility for 30 | 30 | 20 | 80 | 25| 25| 15| 65 | O 0 0 86.5
reprocessing of waste textile
fabric (including washing,
bleaching, dyeing etc.)
182.2 | Reprocessing of waste textile | 0 0 0 0 0|25 0| 25| O 0 0 25 Green IPC-111
fabric (dry process)

IPC-I111

183 | Cotton and woollen Hosiers | 0 0 0 0 0 0 0 0 0 0 0 0 White IPC-V
making (Dry process only
without any dying / washing
operation)

184 | Seasoning of Wood in 0 0 0 0 |25 0 | 25|50 | O 0 0 50 Green IPC-V
steam heated chamber

185 | Pulverization of bamboo and 0 0 0 0 0[25] 0 25 0 0 0 25 Green IPC-V
scrap Wood

186 | Distilled Water (without 0 20 | 20 | 40 | O 0 0 0 0 0 0 40 Green IPC-V
boiler) with electricity as
source of heat

187 | Purification of Water and 0 20 | 25| 45 | 0| O | O 0 0 0 0 45 Green RO Rejects. IPC-V
packaging (mineralized/non-
mineralized water)
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LIST OF ESSENTIAL ENVIRONMENTAL SERVICES

i. Essential Environmental Services for Industrial Waste Management

Wi W2 W3 Plw Al | A2| A3 Pla H1 Pollution = Category RENES Concerned
Index Division

(P1)

1.0 | COMMON EFFLUENT TREATMENT PLANT (CETP)
1.1 | CETP having MEE/spray drier 30 | 30 | 35 9% [ 25| 0 [ 25| 50 | 25 | 50 | 75 98.1 IPC-VII
1.2 | CETP (without having MEE/spray 25 |1 30| 3|8 |0 0 0 0 | 25|30 | 55 89.1 IPC-VII
drier), Common MEE/common spray
driers
1.3 | Common Sewage-Effluent Treatment 25 | 30 | 30 85 0 0 0 0 25 | 20 | 45 88.4 WQM-I &
Plant (CSETP) IPC-VII
2.0 | Effluent conveyance projects 20 | 30 | 35 | 8 | O 0 0 0 |25 ] 10| 35 87.6 Such projects during IPC-VII
. O&M operation will
generate deposited sludge,
spillage etc. in addition
regular operation of
handling of effluent and
its disposal.
3.0 | COMMON HAZARDOUS WASTE TREATMENT, STORAGE AND DISPOSAL FACILITY
3.1 | Integrated facility (Secured landfill 35 | 30 | 15 80 [ 25|25 |15 | 65 | 30 | 70 | 100 100.0 WM-II
and incinerator)
3.2 | Only secured landfill 35|13 | 15| 8 | 0 25| 0 | 25 | 25| 70 | 95 97.6 WM-II
3.3 | Only incinerator 35 | 30 | 15 | 80 | 25| 25| 15| 65 | 30 | 70 | 100 100.0 WM-II
40 | COMMON BIO-MEDICAL WASTE TREATMENT FACILITY (CBWTF)
41 [ CBWTF 20 [ 25 [ 20 [ 65 [ 35 [ 20 [ 25 ] 80 [ 20 | 20 [ 40 90.5 - WM-|
4.2 | CBWTF using cleaner/gaseous fuel 20 | 25 | 20 | 65 | 35| 20| 10 | 65 | 20 | 20 | 40 83.4 WM-I
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ii. LIST OF BLUE CATEGORY SECTORS- Essential Environmental Services for Domestic/Household Activities:

Wil W2 W3 Plw Al A2 | A3 Pla H1 H2 Plu Pollution Category Remarks Concerned
Index (PI) Division
1.0 | MUNICIPAL SOLID WASTE MANAGEMENT FACILITY
1.1 | Municipal Solid Waste Management | 35 30 15 80 | 35| 25| 0 60 0 0 0 86.0 UPC-II
Facility (Sanitary landfill/ Integrated
Sanitary landfill with  material
recycling facility/ refused derived
fuel, etc.)
1.2 | Waste to energy power plants 0 15 30 45 35 | 25|13 | 95 | 10 | 50 60 97.6 UPC-II
1.3 | Bio-mining of legacy waste projects 35 30 25 90 35 | 25 0 60 0 0 0 93.0 UPC-II
1.4 | Municipal  Solid Waste Bio-| 30 25 25 80 0 |20 O 20 0 0 0 82.0 UPC-II
methanation plant (Quantity of MSW
> 5 TPD)
1.5 | Municipal Solid Waste Composting | 30 25 15 70 0 30 0 30 0 0 0 74.5 UPC-II
Facility (Quantity of MSW > 5 TPD)
1.6 | Municipal Solid Waste Material | 20 25 15 60 0 |30 0 30 0 0 0 66.0 UPC-II
Recovery Facility (Quantity of MSW
> 5 TPD)
2.0 | Construction and Demolition (C&D) | 10 0 15 25 25 | 25| 0 50 0 0 0 56.3 Blue Wastewater of high UPC-I
Waste Processing Plants TDS of inorganic
nature is generated.
3.0 | SEWAGE TREATMENT PLANT
3.1 | Sewage Treatment Plant (5 MLD and | 20 0 35 55 0 20| O 20 0 0 0 59.5 Blue WQM-I
above)
3.2 | Sewage Treatment Plant (less than 5 | 20 0 25 45 0 20| O 20 0 0 0 50.5 Blue WQM-I
MLD)
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ANNEXURE-III
(LIST OF SERVICE/INFRASTRUCTURE DEVELOPMENT SECTORS

CLASSIFIED UNDER RED, ORANGE, GREEN, AND WHITE
CATEGORIES)
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SERVICE/INFRASTRUCTURE DEVELOPMENT SECTORS

W3 Plw Al A2 A3 Pla H1 H2 Ply Pollution Category Remarks Concerned
Index Division

1.0 | STANDALONE GENERATOR SET (Genset)

(i. Standalone genset(s) of total capacity less than 1000 KVA may not require additional classification. The used oil/waste oil generated during repair and maintenance need to be
disposed through authorized hazardous waste recycler by service provider/OEM.

ii. Projects such data centers etc. having pollution potential due to gensets only, may be classified based on the capacity and fuel used.)

1.1 | Genset(s) of total capacity >1 MVA, 0 0 0 0 25| 0 | 25| 50 | 30 | 10 | 40 60.0 Orange UPC-I
using liquid fuel
1.2 | Genset(s) of total capacity > 1 MVA, 0 0 0 0 25| 0 | 10| 35 | 30 | 10 | 40 50.5 Green UPC-I

using cleaner/gaseous fuel

2.0 | Airports 20 0 35 | 55 | 25| 0 | 25| 50 | 30 | 10 | 40 75.3 Orange | Airports generates UPC-I
mainly domestic sewage
as wastewater.
Emissions and
generation of hazardous
waste due to overall
operations in airport are
considered.

3.0 | HEALTH CARE FACILITIES (HCFS) (AS DEFINED UNDER BIO-MEDICAL WASTE MANAGEMENT RULES, 2016)
(Sectors generates bio-medical waste. As per methodology scores assigned to H.

3.1 | HCFs with captive incinerator, 20 0 15 | 35 | 35| 20 | 25 | 80 50 88.5 WM-I
irrespective of number of beds

3.2 | more than 1000 bedded HCFs 20| 0 | 35 |5 | 0] 0] O 0 100 100.0 WM-I
3.3 | 501 to 1,000 bedded HCFs 20 0 30 | 50 0 0 0 0 80 85.0 WM-I
3.4 | 201 to 500 bedded HCFs 20 0 30 | 50 0 0 0 0 60 70.0 Orange WM-I
3.5 | 51 to 200 bedded HCFs 20 0 20 | 40 0 0 0 0 50 60.0 Orange WM-I
3.6 | 11 to 50 bedded HCFs 20 0 20 | 40 0 0 0 0 40 52.0 Green WM-I
3.7 | Upto 10 bedded HCFs 20 0 15 | 35 0 0 0 0 30 44.8 Green WM-I
3.8 | Non-bedded HCFs 0 0 0 0 0 0 0 0 25 25.0 Green WM-I
4.0 | HOTELS/BANQUET HALLS HAVING ROOM FACILITY

4.1 | Hotels (above 3 star) or having 100 & 20 | 25 | 30 | 75 | 25| O | 25| B0 0 0 0 81.3 UPC-I

above rooms
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Wl W2 | W3 Plw Al A2 A3 Pla Hl1 H2 Pla Pollution Category Remarks Concerned
Index Division

(P1)

4.2 | Hotels (above 3 star) or having 100 & 20 | 25 | 30 | 75 | 25| 0 |10 3 | O 0 0 79.4 Orange UPC-I
above rooms (based on cleaner
/gaseous fuel)

4.3 | Hotels (up to 3 star) or having more 20 | 25 | 20 | 65 | 25| O | 25| 50 | O 0 0 73.8 Orange UPC-I
than 20 rooms but less than 100 rooms.

4.4 | Upto 20 rooms 10 | 25 | 15 | 50 | O 0 |10 10 | O 0 0 52.5 Green UPC-I

5.0 | RAILWAY LOCOMOTIVE WORK SHOP/ INTEGRATED ROAD TRANSPORT WORKSHOP/ AUTHORIZED SERVICE CENTERS

5.1 | Railway locomotive work shop/ 20 | 25 | 25| 70 | 30 | 25| O | 55 | 30 | 10 | 40 84.3 IPC-V

Integrated road transport workshop/
Authorized service centers
(wastewater generation > 10 KLLD)
5.2 | Railway locomotive work shop/ 20 | 25 | 15 60 | 30 | 25| O 55 | 30 | 10 | 40 79.0 Orange IPC-V
Integrated road transport workshop/
Authorized service centers
(wastewater generation <10 KLD)
6.0 | RAILWAY STATIONS

6.1 | Railway Stations (Wastewater 20 0 35 55 | 25| 0 | 25| 50 | 30 | 10 | 40 75.3 Orange | Wastewater generating UPC-I
Generation > 5 MLD) from public toilets,
public taps, platform,
and apron washing,
coach cleaning, laundry,
restaurants etc.

Emissions and
generation of hazardous
waste due to overall
operations are

considered.
6.2 | Railway Stations (Wastewater 20 0 15 | 35 0 0 0 0 0 0 0 35.0 Green Wastewater generating UPC-I
Generation > 100 KLD, but <5 MLD) from various domestic

uses as public toilets,
public taps, platforms,
and apron washing,
restaurants etc.

80



Page No. 112

Wl W2 | W3 Plw Al A2 A3 Pla Hl1 H2 Pla Pollution Category
Index

(P1)

7.0 | RAILWAY SIDINGS
(Fugitive emissions due to loading, unloading, storage and transportation of the minerals.)

RENES

Concerned

Division

7.1 | Railway sidings / Mineral stock yard 0 0 0 0 0 |25] 0 25 0 0 0 25.0 Green UPC-I

7.2 | Railway sidings only for defence 0 0 0 0 0 0 0 0 0 0 0 0.0 White UPC-I
purpose

8.0 | PORTS AND HARBOURS

8.1 | Portsand harbours, jetties and 20 | 30 | 25 | 75 0 |25 0 25 | 30 | 20 | 50 84.4 WM-I
dredging operations -

8.2 | Portsand harbours (only containers 20 | 25 | 20 | 65 0 |25 0 25 | 30 | 10 | 40 76.4 Orange WM-I
handling)/ Captive jetties

9.0 | Automobile service stations/ 20 | 25 | 20 | 65 | 20 | O 0 | 20 | 30 | 10 | 40 75.5 Orange IPC-V
workshops

10.0 | BUILDING CONSTRUCTION PROJECTS

Establish/Operate to be taken as per EC conditions, as applicable.

published by the Central Public Health and Environmental Engineering Organisation (CPHEEQO), and as amended from time to time.)

ii. Building construction project > 5,000 sq. m., but < 20,000 sq. m. built-up area (with connectivity to terminal STP) may not require separate classification.
iii. For projects < 5000 the wastewater shall be managed according to on-site sanitation methods as mentioned in the Manual on Sewerage and Sewage Treatment System (2013),

(i. During the construction phase, the sector is mainly air polluting. However, in post construction phase it is mainly water polluting due to generation of sewage. Consent to

10.1 | Building construction project > 20 0 25 45 | 25| 0 | 25 | 50 0 0 0 61.3 Orange
20,000 sg. m. built-up area

UPC-I

10.2 | Building construction project > 5,000 | 20 0 20 40 0 0 0 0 0 0 0 40.0 Green
sg. m., but < 20,000 sg. m. built-up
area (without connectivity to terminal
STP)

UPC-I

11.0 | Standalone mechanized laundry (using | 20 0 20 | 40 | 25| O | 25| 50 | O 0 0 60.0 Orange
boiler)

IPC-V

12.0 | New highway construction project 0 0 0 0 25| 25| 25| 7 | O 0 0 75.0 Orange

Such projects involve
use of hot mix plants,
ready-mix concrete
plants, construction
activities generating

fugitive emissions, etc.

UPC-I
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Wl W2 | W3 Plw Al A2 A3 Pla Hl1 H2 Pla Pollution Category Remarks Concerned
Index Division
(P1)
13.0 | DAIRY FARM
(Dairy farms having less than 15 animals do not require separate classification.)
13.1 | Dairy Farm (having more than 500 30 | 25 | 25 80 0 20| O 20 0 0 0 82.0 IPC-1V
animals)
13.2 | Dairy Farm (having 101 to 500 30 | 25 | 20 75 0 20| O 20 0 0 0 77.5 Orange IPC-1V
animals)
13.3 | Dairy Farm (having 15to 100 animals) | 30 | 25 | 15 70 0 1]20] O 20 0 0 0 73.0 Orange IPC-1V
14.0 | Gold Assaying & Hallmarking Centres 0 0 0 0 3|0 0| 3 | 25|10 | 35 46.4 Green Lead oxide, nitrous IPC-V
fumes are generated
during cupellation and
parting acid treatment,
respectively contributing
to the air emissions.The
hazardous waste is
generated during fire
assay in the form of
spent cupels bearing
lead, spent acid,
scrubbed water etc.
15.0 | Facility of handling, storage, and 0 0 0 0 0 |25 0 25 0 0 0 25.0 Green IPC-V
transportation of food grains in bulk
16.0 | Flyash export or disposal operations | 0 | 0 | 0 [ 0 |0 [25| 0 [25 | 0 | 0] O 25.0 Green IPC-V
17.0 | Oil and gas transportation pipeline 0 0 0 0 25| 0 |10 35 | O 0 0 35.0 Green IPC-I
(excluding pipeline covered under
definition of isolated storage of
hazardous chemicals, as per
Manufacture, Storage, and Import of
Hazardous Chemicals Rules, 1989)
18.0 | Gaushalas 20 0 15 | 35 0|20 0 |20 | O 0 0 41.5 Green IPC-IV
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Wl W2 | W3 Plw Al A2 A3 Pla Hl1 H2 Pla Pollution Category Remarks Concerned
Index Division

(P1)

19.0 | Household bio-digesters/gobar-gas 0 0 0 0 0 |20 O 20 0 0 0 20.0 White IPC-V
(cow-dung) plants based on
biodegradable wastes, etc.
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vV

ANNEXURE-

(LIST OF OTHERS/SPECIAL CATEGORY SECTORS CLASSIFIED UNDER RED,
ORANGE, GREEN, AND WHITE CATEGORIES)
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OTHERS/SPECIAL CATEGORY SECTORS

Sector W1l | W2 W3 Plw Al A2 | A3 Pla Hl1 H2 Pla Pollution Category Remarks Concerned
Index Division

(P1)

1.0 | HYDEL POWER PLANTS INCLUDING PUMPED STORAGE PROJECTS

1.1 | Hydel power plants (Capacity > 50 - Pl may be considered as IPC-II
MW) 90.

1.2 | Mini Hydel power plants (Capacity Orange | Pl may be considered as IPC-II
from more than 25 MVA and up to 50 67.5.
MW)

1.3 | Mini Hydel power plants (Capacity < White Pl may be considered as IPC-II
25 MW) 12.5.

2.0 | SAND/RIVERBED MATERIAL MINING FROM RIVERBED AND ITS FLOODPLAINS (excluding manual excavation)
('i. Sand / riverbed material mining from riverbed and its floodplains may cause ecological disturbances, erosion of riverbed, change in hydro-geological conditions & river
ecosystem, etc.

ii. Cluster mining means that the distance of mining lease area is less than 500 m from periphery of another lease area.
iii. This categorization is made considering the ecological damages and not based on pollution potential/index.

iv. Cluster mining as defined in ‘Enforcement & Monitoring Guidelines for Sand Mining, 2020’, issued by MoEF&CC.)

2.1 | Mining lease area more than 5 hectares Pl may be considered as IPC-11
or 90.
Mining lease area up to 5 hectares
which is part of cluster mining

2.2 | Standalone mining lease area up to Orange | Pl may be considered as IPC-II
five hectares in areas (not a part of any 67.5.
cluster mining)
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ANNEXURE-V

FORMAT FOR SUBMISSION OF INFORMATION BY SPCBS/PCCS REGARDING SECTORS
CLASSIFIED UNDER WHITE CATEGORY

Sector

Water Pollutant Score

(Plw)

(Pla)

Air Pollutant Score

Waste Pollutant Score

(PlIn)

W1

W2

W3

A2

A3

H2

Pollution Index

(P1)

Remarks
(including brief description of process and
pollution potential)
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India ranks first among world’s milk producing Nations since 1998 and has largest bovine
population in the World. Dairying has become an important secondary source of income for
millions of rural families and has assumed most important role in providing employment and
income opportunities particularly for marginal farmers.

Dairy farms are establishment which in-house milching animals to produce milk for
distribution or supplying milk to milk processing plants (other than own consumption).

Gaushalas are establishment which in-house weak, sick, injured, handicapped and abandoned
homeless cattle/cows to rehabilitate them. Different terminology is used for Gaushalas in
different states like Gosadans, Pinjrapole, etc.

As per 20™ Livestock Census carried out by Department of Animal Husbandry, Dairying &
Fisheries, Ministry of Agriculture and Farmers Welfare, in 2019, state-wise total population of
bovine by sex and in urban & rural area is as follow:

Sl. No. State/UT Male Female Bovine Total Total Total
Bovine Bovine in Bovine in Bovine
Rural Area Urban
Area
1. A & N Islands 10,899 29,239 37,916 2,222 40,138
2. Andhra Pradesh 15,73,589 92,45,997 | 1,03,97,667 4,21919 | 1,08,19,586
3. Arunachal Pradesh 3,006,246 4,13,583 7,03,018 16,811 7,19,829
4, Assam 33,77,705 79,53,249 | 1,11,05,707 2,25,247 | 1,13,30,954
5. Bihar 18,15,419 2,13,02,355 | 2,23,53,630 7,64,144 | 2,31,17,774
6. Chandigarh 3,370 22,247 8,927 16,690 25,617
7. Chhattisgarh 52,00,444 59,58,232 | 1,07,13,966 444710 | 1,11,58,676
8. Dadar & Nagar Haveli 27,015 13,718 39,223 1,510 40,733
9. Daman & Diu 587 1,627 1,637 577 2,214
10. | Delhi 34,868 2,13,707 2,39,796 8,779 2,48,575
11. | Goa 18,081 69,373 78,940 8,514 87,454
12. | Gujarat 25,20,220 1,76,56,667 | 1,93,89,940 7,86,947 | 2,01,76,887
13. | Haryana 7,48,898 55,47,807 58,27,031 4,69,674 62,96,705
14. | Himachal Pradesh 4,99,630 19,76,892 24,47,638 28,884 24.,76,522
15. | Jammu & Kashmir 5,45,636 27,10,666 31,55,710 1,00,592 32,56,302
16. | Jharkhand 51,33,373 74,39,992 | 1,21,84,691 3,88,674 | 1,25,73,365
17. | Karnataka 20,39,509 94,14,055 | 1,08,00,819 6,52,745 | 1,14,53,564
18. | Kerala 2,07,111 12,36,389 13,15,665 1,27,835 14,43,500
19. | Lakshadweep 785 1,724 2,509 0 2,509
20. | Madhya Pradesh 71,00,049 2,19,57,910 | 2,76,69,875 13,88,084 | 2,90,57,959
21. | Maharashtra 53,06,297 1,42,89,699 | 1,88,97,723 6,98,273 | 1,95,95,996
22. | Manipur 87,062 1,82,699 2,37,699 32,062 2,69,761
23. | Meghalaya 3,53,580 5,65,704 9,11,065 8,219 9,19,284
24. | Mizoram 15,775 35,992 38,434 13,333 51,767
25. | Nagaland 59,057 58,016 1,09,716 7,357 1,17,073
26. | Odisha 42,66,720 60,95,574 | 1,00,34,984 3,27,310 | 1,03,62,294
27. | Puducherry 4,695 69,684 57,322 17,057 74,379
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28. | Punjab 3,47,572 61,99,835 60,99,440 4,47,967 65,47,407
29. | Rajasthan 30,06,285 2,46,24,661 | 2,65,18,272 | 11,12,674 | 2,76,30,946
30. | Sikkim 36,209 1,18,164 1,51,972 2,401 1,54,373
31. | Tamil Nadu 8,14,996 92,22,459 89,12,712 | 11,24,743 | 1,00,37,455
32. | Telangana 19,09,034 65,49,811 81,46,252 3,12,593 84,58,845
33. | Tripura 1,24,505 6,21,657 7,08,228 37,934 7,46,162
34. | Uttar Pradesh 45,52,599 4,74,83,827 | 4,95,30,075 | 25,06,351 | 5,20,36,426
35. | Uttarakhand 5,50,595 21,67,900 25,34,526 1,83,969 27,18,495
36. | West Bengal 44,35,306 1,52,73,592 | 1,91,76,146 5,32,752 | 1,97,08,898

All India 5,70,33,721 24,67,24,703 | 29,05,38,871 | 1,32,19,553 | 30,37,58,424

2. Categorization of Dairy Farms and Gaushalas

Dairy Farms/Gaushalas are categorised on basis of nos. of bovine animals in a Dairy/Gaushala
located in urban, peri-urban & rural area.

2.1 Dairy Farms

According to inventory received from SPCBs/PCCs and it is analysed that 60-70% Dairy Farms
are having upto 25 animals, 15-20% Dairy Farms are having upto 100 animals and 15-20%
Dairy Farms are having more than 100 animals. Therefore, they have been categorized as small,
medium & large Dairy farm, respectively. It has been analysed that 5-10%, 5-10% and 80-90%
Dairy Farms located in urban, peri-urban & rural area, respectively.

2.2 Gaushalas

Similarly, inventory received from SPCBs/PCCs for Gaushalas and it is analysed that 15-20 %
Gaushalas having upto 100 animals and 80-85% Gaushalas having more than 100 animals.
Therefore, Gaushala having upto 100 animals, 1000 animals & more than 1000 animals can be
categorized as small, medium & large Gaushala, respectively. It has been analysed that 50-
55%, 5-10% and 35-45% Gaushalas located in urban, peri-urban & rural area, respectively.

3. Environmental Issues in Dairy Farms and Gaushalas

Major environmental issues of Dairy farms and Gaushalas are related to disposal of dung and
urinal wastewater. Poor handling & disposal of dung and wastewater causes water pollution &
odour problem. A Bovine animal, on an average, weigh 400 kg and discharges 15-20 kg/day
of dung and 12-14 litres/day of urine. Solid wastes produced from Dairy farms and Gaushalas
are bovine dung, feed residue, etc. which are organic and non-hazardous in nature but requires
proper handling and disposal.

3.1 Dairy Farms
3.1.1 Urban & Peri-urban Area

Majority of Dairy Farms are in clusters. Issue of disposal of dung & wastewater from Dairy
farms is predominant in urban & peri-urban area where it is discharged in drains, leading
to clogging, which ultimately reach to and pollute rivers. These clogged drains become
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breeding ground for mosquitoes creating health hazards and odour nuisance. Wastewater is
generated from floor cleaning, bathing of animals, urine, etc. and disposed of without
treatment into drains. Dung produces many gases/compounds such as carbon dioxide,
ammonia, hydrogen sulphide, methane, etc. which emitted into atmosphere and responsible
for odour.

3.1.2 Rural Area

Dairy farms located in rural area are run by small & marginal farmers which produces milk
for self-consumption and excess sell in local market. Dung being utilized as a manure in
field. Problem arises when dung is stored for very long time and create odour. Wastewater
generated majorly from urine which is generally disposed of without treatment into land
due to unpaved floor or goes to nearby drain.

3.2 Gaushalas

4.

3.2.1 Urban & Peri-urban Area

Dung is generally stored for very long time and creating odour issues. Sometimes, it finds
its way to drains also. Dung is utilised as a manure in field and also in making dung
wood/dung cakes. Wastewater is generated from floor cleaning, bathing of animals, urine,
etc. Bathing of animal is done occasionally & floor cleaning is done mechanically. The
urine usually discharges in drain without any treatment. However, it is also utilized for
medicinal uses. Therefore, wastewater generated per bovine animal from Gaushalas is
comparatively lower than Dairy Farms.

3.2.2 Rural Area

Dung is being utilised as a manure in field and also used as fuel for domestic purpose.
Problem arises when it stored for very long time and creating odour issues. Wastewater is
generated from floor cleaning, bathing of animals, urine, etc. Bathing of animal is done
occasionally & floor cleaning is done mechanically. The urine usually discharges in drain
without any treatment. However, it is also utilized for medicinal uses.

Methods for Disposal/Utilisation of Dung

Disposal of bovine dung is biggest challenge in dairy farms and gaushalas. However, bovine

dung, if effectively utilised, can be a resource of manure & energy. Bovine dung may be used

for many purposes i.e. for combustion (dung wood) or for producing biogas or as soil

conditioner or as fertilizers or as material for wall plastering, etc. Following methods for
disposal/utilisation of solid wastes (dung) may be adopted:

a.

Composting/Vermicomposting: Composting 1S a manure management practice to reduce

impact on the environment. Composting is biological decomposition and stabilization of
organic material. The process produces a final product that is stable, free of pathogens,
reduced odours and can be applied on land as manure. Vermicomposting is method of
preparing compost with use of earthworms that enriches soil quality by improving its
physicochemical and biological properties. It is becoming popular as a major component
of organic farming system.
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b. Biogas/Compressed biogas (CBG) production: Biogas plants are best way to handle dung
waste. Biogas is generated in process of biodegradation of organic materials under

anaerobic conditions which may be utilised for cooking and power generation. Biogas
plant generated digested organic manure for crops. Biogas can be processed and filled in
cylinders. Bio-gas may be further purified to remove hydrogen sulphide (H»>S), carbon
dioxide (CO,) & water vapour and compressed (known as Compressed Bio Gas, CBG)
which has methane (CH4) content of more than 90% as per BIS standard IS 16087:2016.
CBG has calorific value and other properties similar to CNG and hence can be utilized as
green renewable fuel as replacement of CNG in automotive, industrial and commercial
areas.

c. Manufacture of dung wood or dung cake to be used as fuel: Bovine dung can be used as
fuel as a replacement of firewood. Bovine dung can be dewatered and converted to value
added products such as logs, powder etc. by mechanized/semi-mechanized machines.

Following options for disposal/utilization of dung may be adopted by Dairy Farms and
Gaushalas:

SL Dairy Farms/ Methods for Disposal/Utilization of Dung
No. | Gaushalas
1. Small Dairy Farms e Composting/vermicomposting, or

e Manufacture of dung wood/dung cake, or
e Combination of both

2. Medium Dairy Farms | ¢ Combination of any of three methods for
disposal/utilization of dung

3. Large Dairy Farms e Biogas/compressed biogas production or
e Combination with any of remaining method

4. Dairy Farms in Rural | e« Composting/vermicomposting, or
Area e Manufacture of dung wood/dung cake

5. Dairy  Farms in | e Common Biogas/compressed biogas production, and
Cluster e Any of remaining method at individual level

6. Small & Medium | ¢ Combination of any of three methods for
Gaushalas disposal/utilization of dung

7. Large Gaushalas e Biogas/compressed biogas production or

e Combination with any of remaining method

5. Guidelines for Waste Management in Dairy Farms

Following guidelines are framed for management of wastes from Dairy farms. These guidelines
are applicable to establishment which are discharging their wastes into environment. These
establishments shall also follow existing laws, rules, guidelines, directions and standard
operating procedures issued by different organizations.
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5.1 Guidelines for Waste Management in Dairy Farms located in Urban & Peri-
urban Area

5.1.1 Solid Waste Management

Guidelines to be followed for management of solid wastes are as under:

L.

il.

iil.

1v.

V1.

Vii.

Dung from floor of shed should be collected at regular interval, so as to keep floor
clean. Surrounding areas should also be cleaned regularly to prevent obnoxious smell
in area.

Premises and its surrounding areas should be properly sanitized and disinfected, e.g. by
sprinkling crushed lime.

Dung & fodder residue etc. should not be washed into drains in order to avoid clogging
of drains. Local bodies/corporations/SPCBs should ensure that untreated wastes are not
discharged outside premises.

Collected solid wastes should be stored properly for its utilization.

Small Dairy Farms may adopt dung for manufacture of dung wood/dung cake or
composting/vermicomposting or combination of both methods for disposal/utilization
of solid wastes. In case of cluster, biogas/compressed biogas production may be
adopted for disposal/utilization of solid wastes in association with entrepreneurs or
local dairy farmers association. Local bodies/corporations/SPCBs should facilitate
Dairy farmers/entrepreneurs/NGOs in setting up of individual or common utilization
facilities.

Medium & Large Dairy Farms may adopt a combination of disposal/utilization methods
like manufacturing of dung wood or biogas generation or vermicomposting. However,
Large Dairy Farms may setup biogas/compressed biogas production facility either by
themselves or in association with entrepreneurs.

Domestic hazardous wastes (vaccines, vails, medicines, syringes, etc.) should be
disposed as per provisions of “Solid Waste Management Rules, 2016”. If they have
their own medical facilities then wastes should be disposed as per provisions of “Bio-
medical Waste Management Rules, 2016”.

5.1.2 Wastewater Management

Guidelines for management of wastewater are as follow:

i

11.

1il.

iv.

Water should be judiciously used for bathing of bovines and other services including
floor cleaning to contain wastewater quantity to 100 litres/day/bovine.

Adequate infrastructure should be provided to ensure proper handling, treatment and
disposal of wastewater. They may set-up individual or common treatment facilities
where in cluster. Local bodies/corporations/SPCBs should facilitate Dairy farmers/
entrepreneurs/NGOs in setting up of individual or common treatment facilities.
Wastewater should be adequately treated so as to meet standards as prescribed by
SPCBs/PCCs.

Flooring of shed should be properly paved (impervious) with a wastewater collection
system. However, floor should not be slippery in order to ensure safety of animals.
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5.1.3 Air Quality Management

Guidelines for management of air quality/emissions are as follow:

L.

il.

1il.

1v.

Animal housing should be ventilated allowing sufficient supply of fresh air to remove
humidity, dissipate heat and prevent build-up of gases such as methane, carbon dioxide,
ammonia, etc.

Good housekeeping practices like maintaining proper sanitary conditions, protecting
dung from unwanted pests/insects should be followed in order to minimize odour
nuisance.

Floor, feeding, water and air spaces available for each animal should be adequate for
standing, resting, loafing, movement, feeding, watering and ventilation. Space
requirements should be provided as per Bureau of Indian Standards (BIS) (refer BIS:
12237-1987 given at Annexure-I).

It is suggested to obtain ration advisory for improving/modifying quality and dosage of
feed/forage/supplements from any of agricultural institutes/departments like Krishi
Vigyan Kendra, State Dairy Department, Animal Husbandry Department, NDRI,
NDDB, etc. in order to reduce enteric methane generations from livestock. It is
beneficial to animal health/nutrition and reduced impact on environment.

Plantation of trees or green belts, wherever feasible, to provide a barrier against the
spread of foul smell or noise originating from them.

5.1.4 Siting Policy

Siting criteria will be applicable for new establishment. Existing establishments should
take appropriate environmental friendly practices as per Guidelines. Dairy farm shall be
setup as per siting policy/guidelines of local administration and may follow criteria as
below:

i

il.

iii.
1v.

It should be located in area wherever permissible and atleast 100 meters away from
residential dwellings, health centres/hospitals & schools in order to avoid odour
problem,

Atleast 200 meters away from water spread area of major watercourses like Lake, canal
and major drinking water sources,

Away from flood plain area of River and areas having shallow groundwater.

Atleast 5 meters of inter-se distance between two establishments (each establishment
should provide 2.5 meters from each side) for ventilation should be provided and
developed green belt.

5.2 Guidelines for Waste Management in Dairy Farms located in Rural Area

5.2.1 Solid Waste Management

1.

Dung should be collected & stored properly for its utilization. It should be used as
compost in field or in making dung wood or vermi-compost. Biogas production may be
practiced wherein cluster as a source of energy for rural area.

Page | 8



Page No. 127

ii. Dung & fodder residue should not be washed into drains in order to avoid clogging of
drains and surrounding areas should also be cleaned regularly to prevent obnoxious
smell in area.

iii. Provisions of “Solid Waste Management Rules, 2016” should be followed for disposal
of domestic hazardous wastes (vaccines, vails, medicines, syringes, etc.).

5.2.2 Wastewater Management

1. Water should be judiciously used to contain wastewater quantity to 100 litres/day/
bovine.
ii. Floor should be paved and wastewater should be collected and utilized for agriculture
purpose. Floor should not be slippery in order to ensure safety of animals.
iii. Wastewater should be adequately treated so as to meet standards as prescribed by
SPCBs/PCCs.

5.2.3 Air Quality Management

i. Animal housing should be ventilated allowing sufficient supply of fresh air to remove
humidity, dissipate heat and prevent build-up of gases.

ii. Good housekeeping practices should be followed in order to minimize odour nuisance.

iii. Floor, feeding, water and air spaces available for each animal should be adequate for
standing, resting, loafing, movement, feeding, watering and ventilation. Space
requirements should be provided as per Bureau of Indian Standards (BIS) (refer BIS:
11799-2005 given at Annexure-II).

iv. It is suggested to obtain Ration advisory for improving/modifying quality and dosage
of feed/forage/supplements from any of agricultural institutes/departments like Krishi
Vigyan Kendra, State Dairy Department, Animal Husbandry Department, NDRI,
NDDB, etc. to reduce enteric methane generations from livestock.

v. Plantation of trees or green belts, wherever feasible, to provide a barrier against spread
of foul smell or noise originating from them.

5.2.4 Siting Policy

Siting criteria will be applicable for new establishment. Existing establishments should take
appropriate environmental friendly practices as per Guidelines. Dairy farm shall be setup
as per siting policy/guidelines of local administration.

These should be located away from residential dwellings/hospitals/schools in order to avoid
odour issue as per siting norms of local administration. It should be atleast 100 meters away
from water spread area of major drinking water sources in order to avoid contamination of
water bodies. These should be away from flood plain areas of River and areas having
shallow groundwater.

Atleast 5 meters of inter-se distance between two establishments for ventilation, this space
of 5 meters (2.5 meters from each side from each unit) shall be developed for green belt.
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6. Guidelines for Waste Management in Gaushalas

Following guidelines are framed for management of wastes from Gaushalas located in urban,
peri-urban & rural area. These guidelines are applicable to establishment which are discharging
their wastes into environment. These establishments shall also follow existing laws, rules,
guidelines, directions and standard operating procedures issued by different organizations.

6.1 Solid Waste Management

Guidelines to be followed for management of solid wastes are as under:

L.

il.

iil.

1v.

Dung from floor of shed should be collected at regular interval, so as to keep floor clean.
Surrounding areas should also be cleaned regularly to prevent obnoxious smell in area.
Premises and its surrounding areas should be properly sanitized and disinfected, e.g. by
sprinkling crushed lime.

Dung & fodder residue etc. should not be washed into drains in order to avoid clogging of
drains. Local bodies/corporations/SPCBs should ensure that untreated wastes are not
discharged outside premises.

Solid wastes should be stored properly for its utilization in dung wood manufacturing or
biogas generation or vermicomposting. In case of small & medium scale Gaushalas, a
combination any of methods may be adopted for utilization of dung wherein large scale
Gaushalas may setup biogas generation facility at its own or in partnership with
entrepreneurs.

Domestic hazardous wastes (vaccines, vails, medicines, syringes, etc.) should be disposed
as per provisions of “Solid Waste Management Rules, 2016”. If they have their own
medical facilities then the wastes should be disposed as per provisions of “Bio-medical
Waste Management Rules, 2016”.

6.2 Wastewater Management

Guidelines for management of wastewater are as follow:

i

1l.

1il.

1v.

Water should be judiciously used for bathing of bovines and other services to contain
wastewater quantity to 50 litres/day/bovine. (As water utilized by Gaushala is less in
comparison to Dairy Farm due to occasional bathing & mechanized floor cleaning).
Adequate infrastructure should be set-up to ensure proper handling, treatment and disposal
of wastewater. Local bodies/corporations/SPCBs should facilitate Gaushala owners/
entrepreneurs/NGOs in setting up of treatment facilities.

Wastewater should be adequately treated so as to meet standards as prescribed by
SPCBs/PCCs or utilized for various medicinal purpose.

Flooring of shed should be properly paved (impervious) with a wastewater collection
system. However, floor should not be slippery in order to ensure safety of animals.

Page | 10



Page No. 129

6.3 Air Quality Management
Guidelines for management of air quality/emissions are as follow:

1. Animal housing should be ventilated allowing sufficient supply of fresh air to remove
humidity, dissipate heat and prevent build-up of gases.

ii.  Good housekeeping practices like maintaining proper sanitary conditions, protecting dung
from unwanted pests/insects should be followed in order to minimize odour nuisance.

iii.  Floor, feeding, water and air spaces available for each animal should be adequate for
standing, resting, loafing, movement, feeding, watering and ventilation. Space
requirements should be provided as per Bureau of Indian Standards (BIS) (refer BIS:
11942-1986 given at Annexure-III).

iv. It is suggested to obtain Ration advisory for improving/modifying quality and dosage of
feed/forage/supplements from any of agricultural institutes/departments like Krishi
Vigyan Kendra, State Dairy Department, Animal Husbandry Department, NDRI, NDDB,
etc. to reduce enteric methane generations from livestock.

v. Plantation of trees or green belts, wherever feasible, to provide a barrier against spread of
foul smell or noise originating from them.

6.4 Siting Policy

Siting criteria will be applicable for new establishment. Existing establishments should take
appropriate environmental friendly practices as per Guidelines. Gaushala shall be setup as per
siting policy/guidelines of local administration.

These should be located atleast 100 meters away from residential dwellings/schools/hospitals
in order to avoid odour issue and away from the water spread area of major drinking water
sources. These should be away from flood plain areas of River and areas having shallow
groundwater. Atleast 5 meters of inter-se distance between two establishments for ventilation,
this space of 5 meters (atleast 2.5 meters from each side from each unit) shall be developed for
green belt.

7. Regulatory/ Monitoring Mechanism for Dairy Farms & Gaushalas

1. Local authorities/corporations should carry out inventory of Dairy farms and Gaushalas
located in their jurisdiction in inventory performa given at Annexure-IV and same should
be updated & shared with concerned SPCB/PCC on annual basis (calendar year wise).

ii.  Local bodies/municipal corporations shall publish a public notice in newspapers and on
their website for registration of Dairy farms and Gaushalas as per municipal laws.
Registration may be done preferably through online mode and same may be displayed at
their websites.

ii1.  SPCBs/PCCs shall publish a public notice for Dairy farms & Gaushalas to obtain consent
to establish and consent to operate under Water Act, 1974 as well as Air Act, 1981 as per
the categorization of industries in Orange and Green Category, respectively.

iv.  SPCBs/PCCs/local bodies/municipal corporations shall upload Environmental Guidelines
on their website and also circulate to all Dairy farms and Gaushalas.
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Vii.

Viii.

1X.

X1.
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Concerned SPCBs/PCCs/local bodies/corporations should monitor dairy farms and
gaushalas on regular basis to ensure proper disposal of bovine dung and wastewater to
check compliance of environmental norms. SPCBs/PCCs will consider carrying capacity
of surroundings while allowing a new establishment and laying down environmental
norms.

SPCBs/PCCs shall carry out environmental audit of atleast 2 Dairy farms and 2 Gaushalas,
randomly selected from each district of State/UT and submit compliance and action taken
report to CPCB on half yearly basis.

SPCBs/PCCs shall submit status of compliance of guidelines by Dairy farms and
Gaushalas located in their jurisdiction in form of report once in six months to CPCB for
Audit purpose.

CPCB shall carry out environmental auditing of 4 Dairy farms and 4 Gaushalas in each
State/UT, randomly selected based on information received from SPCBs/PCCs on annual
basis.

In case of any violation of environmental norms under Water (Prevention and Control of
Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 1981 and
Environmental (Protect) Act, 1986 by Dairy farms and Gaushalas, concerned
SPCBs/PCCs should impose environmental compensation as per CPCB methodology for
“Environmental Compensation to be levied on Industrial Units”, for damaging the
environment and in order to stop polluting activity and initiate prosecution for repeatedly
polluting units.

SPCBs/PCCs should provide training and consultation to Gram Panchayat for
implementation of guidelines in their jurisdiction. Gram Panchayat should ensure
implementation of guidelines by Dairy farms and Gaushalas falling under their jurisdiction
for handling and management of wastes.

Hands on practical trainings on environment/waste management & treatment technologies,
scientific feeding for enteric methane reduction, waste to wealth management programme,
etc. should be provided to Dairy & Gaushala workers/entrepreneurs by local bodies/
SPCBs/PCCs on regular interval.

sesfestesieskesk
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FIG 1 Laylu™ SHCWECMG THE FURGTIONAL DETAIL OF LEOSE HOUSING IN THREE ROWS

7. Description of Sheds

T Alking Shed — This is o Fully covered bar type bui'ding in wlich lactating cows ars ritked.
[t shotld be lopated at a central place with all other buildings arrangsd aroend it Thare should
oe individual standings or stalls or stanchiors in two rows in s tail-to-tail arrengement.  Earh
standing can ba used fos milking 3 10 5 cows or buBaloes in ons hour under hand milking condi-
tions: the number of stznditgs requited on a farm, s, will be about ara-fourth of the rember
of milch amimals.  The lengln and widik ¢f the standing  shall be decided according to the size of
the animals ard may vary from 18 to 77 min beaglh and 305 o 1720 min width,  The swidth
of the centrsl pagsage shail be 1-6 te: 1°B 11, The certra® passage shall have a genile slope from
the centre cutwards towards the draie. Thors shalt be two goatingous mangess, ong on gach
sde alungthe heads of standicg rows and o 078 m wide feeding elley bevond  each mangpr,
Thury siail be a shollow U-shaped drain Z0 om wide, ane o a@ither side of the central passage.

711 The leor of the standing shat g be paved with a slope uf 1 in 40 towards draing, Thara
showid e walls along the iengt and at eack gad of the shed (o suppos? the beams ¢ 1he rogf.
Thi toof of the shad shauld bo gabled. Ths ea2ves ol the root shall project out at laast BG em
away from the s:do walls.  The side walla need not nersssaniy be camplats; laige ope spaces
ray be left in the side walls ot sutable indervais.  When walls A complets up to the raof, asis
necesEATY intervals. When wals are ¢omplsts up o the oo, 8s 18 pocassary i cooler and/or
heavy raintall areas, thete shali De windows and ventilgtors at siftabile pleces in the walls,
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FiG. 2 LayouT SHOWINE THE FUMCTIONAL GETAIL OF LDOSE HOUSING [N TWO ROWS

A

7,1.2 Soma dev'ce shouid ke arranged o sesure indtividust animal by neck in efsek standing.
The milking bgm may, i neoessary, be satpnUdpid 10 @poomnodsia duwven-caivers as well as colves.
Mich aninal, that are i hesk can pe el aler milking n the standings ams! inseminated right
there.

1.2 Sheds far Mifch Dy Animais — These sie sheos {or hovsing milch animais and ory animals
gaparately, 0N small farms. a paliticn can ba 1aised in gny shed for hiousing Gry animals sepa-
rately. Un farms with only g fewy animals. all the arwmals. milikang or diy gan be housed 1oncther.

7.2.1 These ore simplo sheds Lompising o covered porton andd an adjoiring gpen paddack, The
rranger and woter Tark ahould ghia b provided. The cavered aren shoald preferably be of cermant
eonerete, brick-on edge. stane tlaly, Monium ar Konkan fiaoring My 5o used.

7.3 Mateenity Fens — Proagnall Cows zrd [ e trarsferred M0 maternily pend ar malving boxes
two 10 thres weeks before e expectad duto al calving, The numbaer 0f calving boxes of mater-
nity péns recuired is about B parcert of the nonmber of pragdsblo femules stock o the farm, Thess
sheyld be located nsar e Twiog ruartors of fasmer and.of milking batn 5o that the down-cdhars
arp gonslantly cheprved. Tha pens Gan be construgted aither it @ row of in wroups ol two or four,

.31 Tne dirtensions of pach cslving pon shall he aboat 3 = 4m for coverad area end snother
2w 4 mtar the open paddoch The covatad aea shell have a 1-28 m high wall Il sround,
barring & 1°2 m wide gais opening into ke open 1ot. A manger and a water trotigh O propor
size shotld ko constrectsd 9 puch pen, The Hacrs shall be Aoarear, brigk-on-odge or cemeirt
pavee wilh a1 1 40 slope towards the drain,

7.4 Sick Anigie! Sheds — Sheds more af 658 cimilar 10 matenity pens in srructure shall be
logatao well away from she cther sheds 5o that thase cheds ate inaccessite 10 pther amnuls,

2.5 Calt Stiad - Tho caif shed con be Yogseed eilier at the prd or on the side of the oriiking
pern This faci'itates calves to treir dons quickly ot milking tme i wenning is nol preclised b
and hand fasding of milk to galves if aeErinyg iz mastwed. (1 there s 4 14708 cumber of co'ves,
the —alf shed shail form 3 sopasale uiil ot chill De ocales near i miking batn. so that ealves
ol different age Grouas Gar bo housed separataly,

7.5.1 Tk dimensions of alf ehed depend on e sumiler of calves to Be bassed. T difef-
sions ol mangers Ang wares Toughs chal canioem o speCIHLELENE GIven il g8.2. Floors shill be
af senenl concreta in covered gres and brigk-on-edge in oped J1ER-

3
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1.6 Young Stock Shed — Dlder haifer calves from about six mcnths of ege o bresding age aro
to ba hpusad sepatately from the suckling calves, Gensrslly. no male calves are kept on farms
béyond six monthis of zga.  When & lerpe number of young stock |a thete, they should be divided
into different age groups and sach groeup housed seperataiy.

7.8.1 When their number is small, the youny siock shed may be an axtansion of the dry anima!
shed or it may be a separate unit nearer tn it I the latter case, 1hs shed shail be constructed in
a singla row, The constructional detals of this shed arp the same as for caw ahods exceprt for
the difierence in dimensions of mangers and water troughs,

1.7 Buit Sheds —— The bull sheds should be copstructad towards one snd of the farm. There
shall bo ane shed for each bull, the number of bulls required being one for svery B0 breedabla
farmzles on the farm. if natural breeding (s practizad.  When artificial insamination sarviee facilities
are availokle naarby, thera wisy be no nacessity fo keep Lulls on the farm, The bull shed
shall heve covered area of 3 x 4 m disgneions, Yeading into & paddock of 120 me.

7.8 Tregs - Shady treaes, preferably quick growing. may be cheser for planting in 2nd around
animal sheds. Leaves and nods of many of these can be used as cattle feed,  The fotlowing
spacics may be consldered:

a} Acecia arabics

by 4cacie feucophinas

¢) Madhuca fangifoiia or Madhpes ingice

di Cassin Fistula

o} Cordis dicholoma

1) Erythroxyion monogyruin

() Ficus bepgalensis

By Ficus rafigioss

i} Melictares isora

k) Kydis calycing

m} Leucoena lpucocephisls

nt Mangifere indice

Pl Safix tebrosperma

) Syzvgpium feboldnum

N Tamacindus indice

8) .Wn'ghf:'a tigtoria

7.8.1 As far as possible, existing toess of e site proposed far construction should oot bu

destruyed but incorporatad within the fayout.  Further, trees should be pianted 3t pra.detarmined

5018 Within the ‘ayout sven before the construction is eompleted, and the same may be nurtured
ard protected by tree guards.

8. Cangiructional Details

—

8.1 Flopr — lt shall be in acgordance with 71,1 of 15 11793-1086 -Ascommandations for
cattie hiousing 101 a rural milk nrodyeer.

B.2 Manger — Tho manger shall meet the provislons of 7,1.2 of 15:11788-1988 excapt that
the w.oodan pianks arg not recommandsd for its construction.

8.3 Weater Supply — Water troughs or tanks should be canstructad in each shel for the cenveni-
ence of animats. The water troushs sheould e built wilh raintoread concrete, bricks with cementad
junetiens, stone slazs wlth cemented joints or plaln thlek galvanized iren sheetz.  Thio water tanks
gy be round { generally in larger pens } ar rectengular end shall be localed al & cunvevent plece
in 1he shed, |19 dimensions shell be mare of lags the same as for mengers {or diffatent classes of
Ivestouk. A Lwi moelre wide paved platferm shal! bo provided edjacent to the water froughs.
In smaller pons, o 1ank cen by made by raising an impesvious partition towards one and of the
continucus macger.  Each waier tank sheuld hsve one hydrani, 1he outfiow fram which mey be
cortrolied by p flost valve.  The kydiant can alsc be left without a tap, and water let into the
U hs ot egular Inervals so that the water traugh ray get filled as the animals mmpty them.
bydrarls wish spauts to attach 2 hose pipe should alse ba fixed in each ehed 81 vonveaieng places.
The pens a1d animals { bLifalees ) can be wasked hy flushing water through a hoze,  Wherever
possibie. the watar supply pipe lines sheuld rwn underground,

4
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£.4 Manure Dispassl

8.8.1 Liquid meanuré — The liquid maruvee and wash water should be taken out of the shed by
a shatlow |-shaped gutisr of drain tocated longitudinally 1o the long axis of the shed at 1he
junctien of the gnen and the covered arsa. Outside tho shed. liguld manure from gech shed can
be lead by means 0f drains {prefarably clased of sub-terrain druins) to a main farm drein, Thiz
main drain leads liguid waste eltimslely o a liguid marure stolane tank theough an pgpection
chamber and 2 satiling chaamer. The drains should be constructed out af the same materiais as
thet of flours.  The width ol the drains may vary bebweer 40 1w 40 cm. A slcp of 3 te 49 shouid
he pravided to the draine towards storage tank so trat the Hquid may f.ow down sasily, Snallew
U-shapod draine ara praferabie, Draing in 8 row af pens should be made comtlnuous by routing
therm thraugh haies in tha intarvening paiition wakls,

8.4.2 Sofid manurg —- Whon golid manure iz ca'lected aeparately, it should he stored properly
i manute pits sG that 1ha same fels well decomposad.  Marure pits should be logated as far off
as possible tram anlmal hobitolions alter duly censideting tho tabour required in transporting
manure from the sheds 10 thé pits. This s necessgty a5 a safeguard against foul odours axishing
near milk parlours and &s 2 measute sgainst fly manace. For reasans of hygiene, feanure pits
shouid ba at a minimum distance o 10 m from wells, rivers and tanks and from tha boundary of
the adjuining land propary, Further, they musi ho lmpermesbls to watar.  The size sna the
rumber of shienyre pits raquired depend on the produation of manure on the farm. Totel marure
sirnane capacity may bg planned on 33 ko per day or @046 ¥ an per animal basis.

8.5 »illars - Piovisions givenin 7.3 and 7.3.1 of 131 1759.1986 should be followed.

8.8 Wails amf Roofs — Thess should pe in aecardance with 2.2 snd 7.4 of 15 11790-1886,
respectively,

87 Padifock and Shelter — The paddock and Sheltar of sach shed should form an integrated
suit 3o thet the animais can TFRVE frenly 1 any part of tho paddock shelter combing, The shelter-
ed rezions should be pavad white the paddotk may be left unpaved, but well ammad.  The

s1ach nal anirnat thafl be as given in Tahle 1.

TABLE 1 SPACE OF PADDOCK AND SHELTER

&l Category Paddock Sholtar Maximum KNumber
No.  of ammal {Opon Arant (Covaered Area) of Anlmaie to be Kept
m mi in Eactl Shalter
ij Bulfeln H 4 49
i Gow 7 b 40
] Voung STGCE 4 2 30
wy Call 2 1 2D
i Calying nen 2 12 1
uit Bull 25 12 4

8.7.1 Mangor and water trough - Manger ang water through may he consirusted [n paddocks
with relnferced cement concrete, prick with cemant martar or stohe cighs with cemsunt [oining, A
2 m wide paved piatfarm shall ba provided away fiom ttolgh 1o withstand the heavy tieading of
animals and permit oSy washing and cleaniiness,

8.8 Fenciny — it shall bain accordance with 8.2 of 153 11788-1986.

8.8 Gate - A gats of suitable type and size may be previded taking care that they are-hinged
firrly and raised wall sbove the proyng.  Bruces shall be positlonad varticaily,

9. Ancillary Btructures

9.1 Mitk House — Mitk colleptian, recosding. tasting and cooling facilities 28 wall as facilities for
claanning ang gracking of milking nadls and miki cans have 1o be provided i this house. This fiaor
sppot BEN aczommeodate the milk recording equipment, mitk cocling device in the form of Hulk
cooler, can racks, mitking pail rack. sirks. washing cutfit and Furiiituze of the milk tecarder. On
very latge farms, the different cornpongnts of the milk house, thatis rocording-cum-mitk cooling
room, milk otenglls uad eguipment raom and woshing room, ey be constructorl as separate units.
The dourg ani the wingews of the mitk house shall be made Ty-proof, Tha tooring of the reom
shall be of Carment corgrate, pen:ouws and reinforoed with iron strips looatad at suilehls distances
1@ maka it hard wearing,  The waiig shonld oe lined with white giazed tiles up 10 a height of
45 m, A suitable platform er goncrate clab in the Torm of bench shall be provided lor kesping
the trik 1esting apparaius.

5
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8.2 Storez — Thorae shall be tne maln concentrate slore-com-leed mixing room st a distent prace
but it is advisabie to have a small ratlon room nesr the milking barn for etering praparsd con-
canlrete mixtiwe temporsrily for & day or two.  On smaller farms, one feed store neer the miiking
barn would be suffleieni. The Feed room shall be damp-pronf and rodent.ptoof,

9.3 &ire — Suitable size tranch silo may be provided,

9.4 Hay!Straw Shed — Shed, preforably with walle on three sides may ba provided for stosing
strawe or hay. . Storing hay or straw as stacks In the open results in excessive wastage in the form
of sprilage and daotevicration.  Somatimes, 8 sunpla shed with gabled root 8 uged, The hay
shed shall be away from animal sheds because of tire hazards, On lerger farms, the hay shads
cail be made into 8 sert of salf-faeding hay hunks by slasing movable waoden partilion en one
side edge of the hiay shed 5o that the animals can eat bay at will from only tho portions acgassible
tntough this woadan partiticn and do not spail the hay excassively.

9.5 Uhaffing Shoot — A shed for cheffing the fodder with shalfing machine or ensilage culter is
aracted, The shed mav have provisions for power supply to the maehine,

8.6 Office Aoerm — Depending upon the size of the 1arm. an office room may be provided.  The
office roacm may also be yssed for keeping medicines and instruments mouireds for tresting sick
anitnatz. A toilet may also ba providad. A visitors” roam may b attashed to the office room,

8.7 Trovis or Cattle Crurch — A cattle travis may be provided in the general utility erea for secur-
ing anmimals Tar inseminetion, treetmeant, alc,

8.8 Segoretion Roem — Provision thay bs Made tor a seggrulion repm Tor keeplng naw animal
introduced Int the herd for sams Initial days before their rnixing up with the herd, 9 o

4.5 Lighting — Provigion of lighting shall be made; in case selectricity is evailablo, a 25 W bulb
for pach 10 m? spage ar B0 W bulb for sach 20 m? snaca or squivalent tube light may be provided,

8,90 Biogay Pfant — A bio-gas plam of aultahle siza may ba installad so that tha Tarm westes
(bicmass) car be Lsed 1o prodoece gas 1o yae on the farm,

EXPLANATORY NCTE

Anbmal rousing halps in madaraling the range of microenvirenmant 1o which the animals are
axposed and optimizes thelt preduction by protecting them from exiieme chimatas, Normally,
the anithal housing canstate of eithar barn System or l008e systam,

THis stand;rd covers tha datails of loose housing which is becoming now mare popular. A
number of [adien Standards an barn system of housing have alresdy been published.

In the preparation of this standard, assistance hac ween desrived from the Departrnent of Live-
stotk Production and Mahsgement. Haryana Agricultural University, Hizsar.

&
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Livestock Feeds, Uquipment and System Sectional Committce, FAD 3

FOOREWOREY

This Indian Standard {First Revision) was adopted by the Bureau of Indian Standards, after the draft finalized by
the Livestock Feeds, Equipment and System Sectional Comminee had been approved by the Foud and Agriculture
Bivision Council.

Proper housing is an important feature in raising the production capabilities of animals, in addition to good
breeding, feeding, selection and disease control. Ttis conducive to good health, comfort protection from inclement
waather and the animals are capable of utilizing their genetic abilities and feed for optimum production.

Catt'e raising and dairying is practiced in the country by varieus mterests. Generally these interests are © {a) an
average farmer who has not more than a pair of bullocks and two or three mich animals with their calves; (b} a
rural milk producer normally having a total of about 20 animals including about 12 milch animats, their
inliswers and a pair of bullocks; (c) GAUSHALAS and other nrganized milk producers; and (d) large dairy
farms,

This s:andard was published in 1986, covering recommendations for cattte housing for rural milk producer. This
revision has been taken up to enlarge the scope of the standard by incorporating the recommendations for cattle
housing for an avernge farmer (IS 11786:1986 ‘Recommendations for cattle housing for an average farmer’)
ancd wpdating the referred standard.

I'or the purpose of deciding whether g particular requirement of this standard is comnplied with, the finaf value,
observed ar calcufated, expressing the result of a lest or analysis, shail be rounded off in accordance with
12 ¢ 1960 ‘Rutes lor rounding off numerical values (revised)’. The number of significant places retained In
the rounded ofT valug should be the same as that of the specified value in this standard.
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Indian Standard

RECOMMENDATIONS FOR CATTLE HOUSING IN
RURAL AREAS

{ First Revision)

L SCOPE

This standard covers reconmendations for jayous and
sonstruchional details of a canle shed meant far an
nverape farmer normally having hree milch animals
with tneir valves and a pair of bultock sad rural mitk
producer nermalty haviag 29 anfmals which may
inchude aboot 12 milch animals, their foltowers and 2
pair of bullocks.

2 REFERENCES

The fullowing stardapds gonfain provisions whizh
thipugh refergnce i this text, constilte provisions
o this standard. At the time of publication, the editions
ingicared were valid, ATl standards are subjeet 1o
revizion and parties to agreements based on this
ctandard are encouraged o nvestigate the possibility
of applying fhe most recend ecitipns of the standards
indicatzd belaw:

IS No. Title
258 - W09 Poilash alum - Specification
{second revision)

T30 1984 Specification for building fimes
(third revision)
ToT L B9R2 Caommon selt far cheryical

industries (third revision)
3363 1988 Specification for burnt clay
paving bricks (second Firision)
Specification for sand stonc
{slabs and tiles) {firsr pevision)

3 TERMINOGLOGY

For the poipose of this standard, the fotlowing
definitions shalk apply.

1.1 Paddock or Yard — An open area surrounded by
walls. fanves or rails for accummodating caitle. This
aFva is EANL 1 pruvide open &ir ex@rcise 10 ke
agimals. It generally coraing manger(s) of wough(s)
with or without lies 1o eontrol animals for different
purpase.

3.1 Standard (S1ail) — The 1ivor spage pravided
within 2 shed far an ndividual animalio stang or hie.
4 SELFCTION DF SITE

&1 The ched shall De locared on dey, elevated and
well-draited avea with sonstderasiop for future
CAPEMLS N,

4.2 The shed shall prefenably be Yocated 3t a place
whete there are enough suilably placed Wrees 1o serve
as wind-breaks and to provide shade. In prderto Break
the wind, it s recommended Mial @ row of traes ha
also plamted acress the directions of wind at the
houndary of the farm.

4.3 The site shall be away from public road bt
easily accessible througheut the year.

4.4 The gite shall be such that atrangenient could be
made for plequate and good water supply.

4.5 The site shall be such thar the long axis of the
shed eould be oricnted cast w west in all areas except
temperate Elimatayan and hilly repions. 1 deselt aTeas,
the shed shell be oriented across the prevailing
direction of the wind it onder 1 protect the roof from
heing blown off by high wind.

4.5.1 In coasea arcas the shed shall be enemed along
the prevailing wind direction in order to pratect te
roof from being blown ofl by bigh wind and o the
samnt time to provide sufficient air movenent in the
shed. In sub-mouniainoys region, the buildings shoutd
be £o sited a3 10 svail of the natural aerstion and
drying.

5 HERD STZE

A typical herd for an average Farmer hias beer assuméed
1o have sboul § apimals camprising 3 milch animals,
thelr followers and a pair of bullecks whersas fovr rur
mitk producer it i5 about 20 animals cosnprising 12
mileh animals of which about & may be wmmilk. The
rermaining eight animals may itclude the fullowers
of advlt animals and a pair of bultocks.

4 SHED AND LAYOUT
6.1 For an Average Farmer

An wverage farmer having not more than three milch
animals with calves and a pair af butlocks generally
makes use of an  existing wall for constrociing the
cattle shed. The construction of shed under this interest,
therefore, has been suggested assuming that & lean
10 type roof could be built apainst an existing wall.
Agranzement of adequate water supply and light shall
be made in the shed. The typical lavout of such a shed
to wccommodate five animals is shown in Fig. 1. The
rwo side walls sheuld be of hwight not more than
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1.2 m. The beight of main wall (see 4 in Fig () shali
b prinfowm ol 2.5 m.

6.2 For a Rural Miik Producer

‘the shed shall consist of srandings for ascommaodating
adult animals and the yaung stock. At the fat end of
the shed, there shall be a room far accomuaodating
cilves and a separate calving box, The paddack m
vaeid for adeit asd young slock and calves may be
separate on either side of the standings, The cajves
und the down calver shall bave separate paddecks or
yards tor themselves lald adjacent to the caif room
and cabwing box.

G The dayaut and aversll dimensions of each of
the units (e £.2) may bo as given 0 Fig. 2 and
Fig. 3.

T CONSTRUCTION
7.8 Standing

For an averdge [armer the stendings shall be
comattuctet in suz 8 way that the animals are kept
faeing wwards the wall. The manger shall be adjacent
to the wall. The lengih, width and  areq of cow shed
angd bufTalo shed repable of accommodating one fo
four catthe is piven in Table L

Far a roral milk producer the standings shall be
constricled insuch a way that the animals are arranged
inrows. T'he length nnd width of ¢ach standing shall
be decided diepending upen the sizg of the zninals,
The length and width of ach standing shall be Jecided
depending upon the size of the animais. The lenpth
ami width of each standing may vary from 1.5 m (o
EVmmd 10w w 1.2 m per anbnal respeatively, n
caastal region. sometinies buffaloes with spreading
wyns are found: in thet case the widily per animal
may vary fram [ 2 mlu 1.3 m

T L Floor of Standings
The flocr may be gither of AROORLINM KANKAR and

sand, cemend concrete, slone slobs or bricks-un-edge,
The details of laying these {lnorings may be as given
in Annex A, A plinth of at lease 13 cmi shabl be provided
for the floor. The surfage of the cement conerete of
stone tleoring shall be grooved to make it non-slippery
for antinais, Fur Targer animals, the grooves shali be
formed n 3 square of 15 em > 15 ¢m and for calves
10 cm > 10 em {see A m Fig. 47, The width of the
groove shiall be 12 mre and depth 10 mm. The groove
shalt be of “U” shape. A slope of 1 in 60 tywards the
drain shall ke provided in order to keep the floor
properly  drained after washing. Sieal rings may be
provided oo the floor near the manger for tying the
animals.,

112 Monger

The manger shall be continuous type. The manger shall
bz mace of stone sluhs, wogden plank or brick-in-lime
or cernent merar. The NMooring maerial of the muager
shall be the same as for the tloor but the surface shalt
be finished smeoth. All the cornecs of the manger
shall be rounded off and finished smooth. The
dimensions of the manger (see Fig. 5) shall be as given
in Table 2. In case the mangers are of biick, the fore
curb should be topped with angtle iron.

1.2 Walls

The wali shall be of brick or stone slab laid in eement
maortar, The wall may be cement-plastered from
inside, The thickness ol the wall shall ac ot Teast
20 cm. Af] walls shali be solid up to .25 m height
froto the {loor leve] and shallbe constracted in honey
comb pattern above that height in order o provide
sufficient air movement i the shed. The rest of the
purtion  of the wall may be left apen by a series of
wire-netted windows. In desisrt areas, tha solid portion
may exkend up to 1.8 moin height, In case of lean-io
lypre systean, the end walls above the golid portion
may be lefl open or provided with a serics of wine-
neited windows,

Tahle 1 Space Norms for Cattle Shed
(Canve 7.1}
Al gigmenslons i e e

Nogf Caprly Cuw Shed Butfulo Shed Remaris
ra ~ -
Langlh Widh Lenpih Width
Ly t2) (3) (# (5 i8)
| i ir 2.7 34 Alang with calf
K 42 ER] 53 34 Alang with calves
3 57 3.0 13 34 Along with zalves
4 D5k [EL R 5 14 Foreatile
LA Lis i 14 { For oalves

i
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1.3 Pillars

(e pitlar shall be placed at imervals of every two
a7 three standings depending on the width of cach
standing. Pillars may be mage from any of the
following materials and their minimom dimonsions
shall be a8 indleated against each:

ay Tariek 45 om » 35 ¢m

{sea Note i) or

40 ¢ » 3 win
(see Nols 2}

hY  Mild sfeul I seetion 10 em % [0hom
¢} Stoni masimney 30 cme » 30 em
dy lron pipes, dia 10 cm
el Timhber
17 Syuare iDem = 10 an
3 Honad 15 cm dia

et of 22,5 6m # §1 25 oo heivk, 2 lengihsand 3 wiGths
bl B s

3 T edse of 20 gm = 30 oo dvnodular) brick, 2 lengths dud
3 wradhth shiall be wsed.

3 Al ran euactuees shal | b suitubly painted fon protecticn
gL COTLNLON.

7.3,1 All edges in rectangular pillars shall be rounded
ofl a finisned smaooth,

1S 11799 : 2005

7.4 Roof

The roof shall be of lean-to type or gabled type. The
roof material may cither be asbestos cement chests,
galvanized steel Showts, asphalt roofing marerialy or
tocally available matcrial, Where  necessary,
particularty in het climate, asbestos cemeant Ot
walvanized steel roofs muy b averlaid with a 8 co to
10 cm thick thateh to lessen the stresy of extreme
climate. In areas where bosally available materisls are
used, guany sacks treated with cement lime mixture
(see 74,1} may 02 sed. The roaf shall be sapported
by steel or wooden frgsses or by 4 soriva of central
pilkars, The piteh of the roof may range from 22 tc 30
dearces depending upot the material used. Wooden
puriing may be spaced up o 1.3 ot apart. The caves
of the roof shall project put {see 4 in Fig, 2 and 3} ot
least 50 em awey Trom the pillars gnd in the regions
whers extreme climatic conditions prevail, the 2aves
of the reof may roject out to 75 c from the pillars
in onder to afford protection o the animals from direct
sun ani rain, The saves should be 2.2 mm hign from
ground level (see 8 in Fig. 2 and 3}

1.4.1 Freparation of Cement Lime Micture

Stir thereughly 12 parts by volume of cement and
three parts by velume of lime {ze2 18 712} salt
{vec {S 797) and onc-half part by volume of alum
{see 15 258) nd stiv until alf ingredionts are well
mixed. Apply the mixture svenly with the help of a
brush en the -inner surface of the gunny sack. Give

Tahle T Winensicas of Mapger
(Clamse 7,12}
All ¢imensicns o oenrtciies,

S| M Trurdiulnes Srone Wonden Brick Laid Ref tu
Slah Flank inCemgrt Fig. 1
or Lim¢
1 ] [£3] 4] 151 (5}
iy Hright ofthe mangers wu 1. Min 78 R 75 A
W Fherahn ol fore curh, Mo
ar Falaclults i} Al a0 L
ni Forcslives L] k] g Jid
i Thichness ar fors cwush Mir 4 k) 13 r
03] Leviyer aeidih of g manger, M
23 For aduhs:
ly {ncway Freding £0 Gl 60 [H
) Two way foeding £2i y20 130 o
W) Fog calves: U waY fewdme, Al L 5] 40 i
v Bl el insnper. Ay -
al Foraduls %) 40 au )
by Tar ealvi: 15 1% 13 E

[
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twi ooats of the mixture on the ouer surface of the
gunny saclk, Streteh the gunny sack and dry i the sun
until it hecomes wiff

7.5 {heng

The drain shal) be kaid in the shod af the back of the
standing, In gase af pabled wpo roof, two drains stall
be taid outside the shed, one on each side of the
sanding. The drain shall be matle of trick in cement
martar or of stone and shall be of *U" shipe with 2
depth of & cns ot the bottom. The slape of the drain
shallbe Vira0to 1o 600 The widin of the drain (ses
¢ in Fig, 2 and 33 muy vary between 30 em and 40 cm.
Fhe drain may be led so a cammen urine pit having a
depth ot exceeding 40 em ot to the field if slope
permits, The uring piLmay be circlilar or rectangular.

7.6 Special Constructional Requirements for o
Rural Milik Producer

761 Wower Supply

There shatl be an adequate supply of potable water in
the shed. For this purposz, a trough of reinforeed
cemenl concrete  or brick-in-cement should be
provided. The size of the irough  shall depend upun
the daily teguirement of water calcufated al the e
of S0 krres per liveswock per day. The waley troughs
should be provided with cailing on its sides so thal
the amimals may oo try W step in the water trough
and cantaminale it

76,2 Calf-Ruom

4 part of ihe standing at the far sad of the shed
ghuil be partivoned suitably for housing ealves.
Generally, & floor space of 1.7 w15 m? s
recommentded per calf. There shall be a manges
witfucant o the wall of the roam. A wall covering balf
e height of the room shall be provided orcker 1o
separate e calf-toom frofm its acgjeining yard.

7.6, Cohwing-fox

A separate unit shall be provided for housing ong

down-calyer, The calving-box shall be adiacent to the
calb-room and at the end of the standings. The box
shud be separated from the calf-room =5 well as from
the rest of the shed by & suitabie partition. The
dimencions of the cabving-hox shajl be 2.8 m ¥ 4 m.
There shall be cemont Concrete manger and water
trough in ong comet of the  bos. The width of the
manger and the water teough shall be at least 60 o

% OTHER REQUIREMENTS FOR A RURAL
MILK FRODUCER

8,1 Paddock or Yard

R.5.1 The design of the paddock »r open yard may be
mnade while using the commuon wall of the residence
afl the average Farmer. There shall by a paddock with
the follewing minimum spate per aitimal for various
caegories of animals:

at  Buffale % m?
k) Cow 7 m?
t}  Young stock 4m?
dy  Calf Iy
g} Calving 2 m?

%1.2 Thete shal) pe freding and water trou ohe within
the padidock.

8.2 Fenelng

9.2.1 The wall of bricks ur stone slabs or 2 railing of
wires may constitte fence. The rallings may be of
35 mm galvanizad irma pips or 5 min patvanizad lron
wire and pasts o support railings. The pasts may be
of 5 orn stecl pipe, 6 om < 4 cm angle iron, & o =
4 om srone slabs or 10 cm * 1§ o tmber placed 2 m
apart. The pests shall be holed to pass the railings
through ot ilmay by riveted o 1" bohted 1o the place.

§,2.1.1 The railings tor different caregories ot the
animats shall be fixed with the posts as given
relaw:

Husuht fronr Urownd (0 Clatves
Conire of Fuck Rall cm
First ratl 30
Sreond rali Bl
Third rast an

Fourth rail 124

o, Young Stock and Buffaloey Bul!
cm &
40 40
RO B0
120 120
- 158
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§.2.2 The wooden horizmtal braces ar steel hayizontal
hraces stiall be placed ag given in Fig, 6. Braced viec
end or comer pasls ¢nall be embeddad us given in
Fig. 7.

N3 Ancitlary Straetare

R.3.1 Provision of milk recording room and ration

ram, each of approsimately 9 e, preferably at for:
end of rhe shed, may be made.

% LIGHTTING

Pruvision of lighting shall be made. in tasc cleetrrity

I
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is avaitable, 125 W bulb for each 10 m? fivor space or
#0 W bulb for each 25 m® space 0f equivalent
fluarescent fube Wizt may be provided.

10 WASTE HANDLING

i is suggested that bio-gas planl of suitable size should
be instabled. Uhe animal wast® should be removed
from standing/dung aliey aither by scrapping or direct
collection in hand push cart or animal cart spd taken
Lo feed the bio-gas plant.

ROQF
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ANNEX A
(Clause T.1.1})
DETAILS OF LAYING DIFFFRENT TYPES OF FLODRING OF STANDINGS

Al MOORUM, KANKAR AND SAND
FLOORING

The mrooent, kwpeoe and sand fooring shall be laid
quer xsubgrade or rubble packing or brisken hricks
of 1510 25 em thick welted and well rammed, A
15 g bayer of Durd masriem, kankar and sand {ag the
case may bel shall be laid over this subitade with
corrsa pieces at the boftor and fine ones ovar at the
top. A layer of powder mooram, kapkor and sand
shout 3 ta 3 cm shali be spread over the top of {hns
aaver. Water shiall then be sprinkled and the surface
ghall be welt ampred  Wiler shall again be sprinkled
sl the faor 7 futly saturated. The surface shat he
camemed. boveled and well consolidated. when the
finas s dry. a thick posts o cow dung plaster shall be
wnilorniy spread and i shall e weld sammed. A final
{in coating of mixwre of gow dung ttour parts) emd
comet {one part) shall be upplicd afler the floor has
aried up and wiped clean o prevent cracking and
puncling The eow dung plaster shatl be applisd
weekly or fortnighily to keep the flear m good
candition.

A-2 BRICK ON EDGE YLOORING

4-2.1 The subgrace for this type of floering shall be
aubble or brick aggrepates which shalibe hand packed,
watered and well rammed. A Jayer of L0 cm of Lime
concrete shall be spread over the subbass, well
rammed and shall be ailuwed to scl for 7 days. The
bricks shali be well burnt wnd of good qualily {sow
1% 25537 and shall be wels soaked in waler before
laying. Bricks shal be laid on abowg 10 mm  thick
cernent ar lime marlar bed and sach hrick shall be
proverky bodded  an edge and set home by gentle
Gpping with the naudle of wowel of awonde maller.
i inside Faces shall be bunered with nortar befune
e rext brick is 1aid and pressed anainst it an
sumpletian vl @ postion of flogring the vertical joints
sl b Tully filed from the lop with the morear

A-2.2 The sarface of the flooring during the Teving
shall he freguenly checked with u straipht edee &t

least 2 oy long so a5t oblain a lrue surface with the
requircd stope, The surface of the flocting shall be
kept constuntly moist fus a minimum peried of 7 days.
In thie cass of Fat lime mottar, curing shuli cornments
twe days after the laying of the tlogring and shall
continue tor 7 days, The bricks may he laid in Tows
having the joints parallel and a! right angles the
wills or in ‘herringbone’ patteTn.

A-3 STONE SLAB FLOORING

A-11 The stone siabs shall be of good quality, hard,
sopnd and dense Ceee 1S 3422). Apart froin sandstony
any other good quality sione slubs may be used
according to the availahilivy of the material. The
subyeade shall be prepared as given in 4-2.] and the
lime conerete bed shall be cleansd. wetted and
miopped. The bedding for the slabs shall be made
with cement mortar 124 {1 cemynt © 4 coarse sand] of
with lime mortar {gither { ime putty © 1 surkhi @ 1
coarse sand ar 1 lime puity 32 coarse sand). The
average thickness of the hedding mastar ander the
glafy shall be 20 mal. The martar shall be spreud
wnder the ares of sach slab 1o the specified thickowess,
The stone slab shall be washed clean before laying.
iy chall be laid oq fop, pressed, tapped with welen
mallet and brouglt to level with the adjaining slabs.
11 shall be lited and laid aside. The top surface of
ihe mostar shall thea bs cotrected by adding fresh
moriar at halows, The edges of the slal alrendy paved
shall be buttersd with cement glury, The shab 1o be
paved shalt be Towered peitly back in position and
tapped with wonden maber fill it is properly bedded
in level with and close to the adjoining sla® with
as fine joinis as pessible. Subsequent slabs shall
bz laid in the same wanner. Alter cach slab lis
tyeen laid, sorplas cement an the surface of the slab
shall be cleaned off. The fooring shall be cured for
a minimum period of 7 days. The surface of the
flooring es latd shall be true to a level and shall be ef
the desired slope. Slight UnevCORUSS at the
meeting edges of 5iabs shatl be removed by (e
chizeling.
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AMENDMENT NO. 1 DECEMBER 2005
TO
IS 11947 : 1986 RECOMMENDATIONS FOR G4 USHAILA
AND OTHER DRGANIZED MILK PRODUCERS

{ Page 16, clause 19.8 } -~ Subsilute the following for the cxisting text:
“Provision must be magde for a suitabls foot bath a1 the entrance gate. Alsa at the

main entrance of the gate, a conerere floor should be constructed. Thus is to
ensure that any vehicle entering the farm witl be allowed to pass through the

shallaw ftoor which contains medicated sotution.’

(FAD )

Reprogrphy iy 118, New 13¢ii, hadia
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Indian Standard

RECOMMENDATIONS FOR
GAUSHALA AND OTHER ORGANIZED
MILK PRODUCERS

0. FOREWORD

0.1 Thizs Iadian Standard was adopted by the Indian Standards
Institution on 31 December 1986, afier the drafi inalized by the Animal
Structures and Equipment Sectional Commirtee had been approved by
the Agricultural and Food Products Division Council.

0.2 Proper housing is an lmpertant feature in valsing the production
capabilities of animals, in addition 1o good breeding, feeding, selection
and disease control, {1 is canducive to good health, comfort and
protection from inclement weather und the animals are capable of
utilizing their genetic abilities and feed for optimum production,

0.3 Cattle raising and dairying s practised in the couniry by various
intereats. Generally these intevesry ave’ {a} an Average Farmer who has
act more than a pair of bullocks and rwe or three milch apimals with
their calves; (h) rural Milk Producers normally haviag a (otal of about
20 animals including about 12 mileh animals, their foliowers and a pair
of bullocks; (¢} gaushelas and nther organized milk producers; and
{d) Large Dairy Farms.

0.4 Thi: standard covers recommendations for shed for GALUSHALA and
other organized milk producers. Tr supersedes 18 : 4466 ( Part 3 )-1563%,
18 : 5605 { Part 3 )-1970t, and IS : 8345 { Part 3 }-1978]. Since India’s
elimatic condirions, unijke most of the principal dairy countries of the
world, are very varied, hence shed of cattle would also vary acrording
to the climatic conditions prevailing im a particular reginn.  In order to
meet these varied requirements, wherever necessary specific recommend-
ation has been wmade far (3) plain areas with medium rainfail, (b} arid
area, {c) high altitute areas, and (d) beavy rairfall and high humidity
areas,

*Recommendarions for farm cattle homing for plain arees with mediam rainfail:
Part 3 Farm cartle sheds fur CAUSHALAS and other organized milk producers.

+Recom mendations for farm catile howing for heavy rainfzll and high humidity
sraan; Part3 Farm cattle shedy for GAUSHALAS and other organized milk producers,

tRecommendations for farm cartle howsing for arid areass Fact 3 Facm cande
sheds for GAUSHALAS and other organized milk producers,

: 3
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1. SCOPE

1.1 ‘This standard recommends layout and construciional detailsof a
cattle shed meant for CAINSHALA and other organized milk produces.

2. TERMINOLOGY

2.1 For the purpose of this standard, the [ollowing definitions shall
apply.

2,1 Paddock or Yard — An open area surrounded by walls, fences or
rails for accommodating castle, This area is meant (o provide open air
cxercise to the animals. Tt generally contains manager{s) or trough{s}
with ot without ties to control animals for different purposes.

2.2 Standing { Stall ) — The floor space provided within a shed for an
individual amimal to stand or lie.

3. SELECTION OF SITE

4.1 The shed shall be located on dry, elevated and well-drained area
with consideration for future expansion.

3.2 The shed shall preferably be located at a place where three are enough
suitably placed trees to serve as wind-breaks and to provide shade. In
order to break 1he wind it is recommended that a row of 1rees be alse
planted across the direction of wind at the boundary of the farm.

MNore = In case there are 1o shaded trees on tha zite, there thould be planted
immediately keeping a minimum distance of £ m from the shed.

4.4 The site shall be away from public road but easily accessible
throughout the year.

3.4 The site shall be such that arrangement could be made for adeguate
and good water supply.

3.5 The site shall be such that the Jong axis of the shed could be oriented
aast (o west in al] areas eXcept temperate Himalayan and hilly regions.
In desert areas, the shed shall be oriented across the prevailing direction
of the wind in order to protect the yoof fram being blown off by high
wind.

3.5.1 In coastal areas the shed shall be oriented along the revailing
wind Girection in order to protect the roof from being Wown off by high
wind and at the same time to provide sufficient air movement in the
shed, In sub-mountainouns region, the bujldings should be 0 sited ax to
avail of the natural aeration and drying,

4
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4. HERD SIZE

4.1 It is assumed that producers in 1his intoiest shall normally maintain
a herd of abont 130 arimals conssting ol 40 ouleh animais, 40 dry
animals, two lnlly, ami e et eomprising fitlowers, as also about

three pairs 0f buflocks.

5. BUILDING UNITS

5.1 The unirs should cemprise sheds (s 5.1.1 3 for housing different
categories of animals and the neressary ancillary structures { see 5.1.2}%
requived for this interest

5.1.1 Sheds — Various types of sheds ( see 7] that are required under
this interest are as follpws:
a) Milch animals shed,
b} Dry animal shed,
¢) Down-calver shed,
) Sick-animaj shed,
e) Young stock shed,
f) Clalf shed, and
g) Bull shed.

5.1.1.1 There shall be a paddock attached to each of the sheds.

51,2 The aorillary structures {see 10) required under this interest
shall be as follows:
a) Miik collection, recording and testing room;
b Utensils room;
¢y Ration voom;
d) Store;
e} Office room;
f) Fodder processing and slorage room;
&) Trevis; and
h: Foot bath,

6. LAYOUT

6.1 A typicai layout comprising the various units is given in Fig. 1.

Mot — The layout with thete umits could be madified depending vpon local
conditions iike shope, size and tepography of availabie land, size of enterprises,
finances, ete.

3
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7. DESCRIPTION OF SHEDS

7.1 Milch Animal Shed — The standings of the milch animal shed
shall be of a tail-to-tail systemt with a central passage. The length and
width of the standing shall be decided according to the size of the
animal and may vary from 15t I'7 m in length and 10 to 12 m {o
width, In coastal region, someiimes buffaloes with spreading horns are
found in 1hat case width per animal may vary from 1°2 10 1°3 m,

7.1.1 The width of the central passage may be 1'B . 'The 2entral
passage shall be sloped from the ¢entre outwards towards drains.  There
shall be a drain o either side of the central passage.

7.4.2 There thall be twe continyous manger { see 8.2 ), nne on each
side in front of the standings with a cross passage of one metre width at
the end of every 8 standings for easy movemenr.

7.1.3 There shall be pillars { s2¢ 8.4 ) alony with lengih of the sheds
to support the beam of the yoof. ‘The roof of the shed shall be gabled
( s0e 8.6 ).

7.1.4 The shed may, if necessary, be extended to accommodate calving
(502 7.3 ) as slsn calves { ste 7.6 ).

7.2 Dry Animal Shed — The standings of the shed shajl be constructed
on the head-ta-head system with a central manger and if in a single line,
facing the wall { see Fig. 1 ). The length and -width of each standing
shall he in the tame range as specified for the midch animals { 20 7.1 5.
There shall be a drain behind each Line of animels. There shall be
pillars along the jength of the sheds to support the beam of the roof and
walls at each end. The roof of the shed shali be gabled. 'The dry
animal shed may be extended 10 accommodate the young stock as well
{aee 7.5 ),

7.2.1 The bullocks may be agcommeodated with dry amimals or 2 sepa-
rate provisions for bullock shed may e made. If a separate provision for
bullock shed is made, a cart shed may alse be artached to it.

7.3 Calving Animal Shed — The shed shali have 1wo calving boxes
for housing animals very close to calving and standings adjacent to the
boxes for accomimodating heavy-in-calf. Provision for this should
generally be made ar the vate of 3 percent of the adult females. A
calving autendant room may also be provided in the shed.

7.3.1 Colving DBoxes -— The calving boxes shall be adjacent to each
other and shail be at the end of the shed separated by a wall from the
standings. The wall partition between the two calving boxes may be
1'25 tn high. The dimension of each calving box shalibe 3 x 4m. A
manger and a water 1rough, each '3 m wide inside, shall he constructed

6
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at the two separate corners of each of the calving boxes or 2 trough
ihroughoat the width of the box. A single-leaf door 2mkighand 1'2m
wide shall be provided for each of the calving hoxes. The fouring of
the calving boxes and standings shall be sloped towards the wall and
inte a drain running outside the shed.

7.3,2 Standings — The standings of the down-calver shed shali be
consiucted in such a way that animals are kept tethered facing the watl.
There shall be a contitucus manger along the wall, The length and
width of each standing shall be 20 m and 1°6 m respectively.

7.4 Sick Animoal Shed — The sick apimal shed shall be located weli
away from the other sheds inaccessibie to other animals. The dimen-
sions and arrangements for dck aniinal shed shall ye the samne as in 7.3.1
and 7.3.2.

7.5 Young Steck Shed — The voung stock shed may be an extension
of the dry animals ched or & separaie unit.  In case the young stack shed
is a separate anit to economize cost and space, the shed shali be construe-
ted in such a way that young animals are tethered in two rows facing
pach other with a central manger. The length and width of each
standing shall be "4 and 1{m respectively.  The two drains of the
sher shall be laid on either side of the standings. The roof of the shed
shall be gabled and shall be supported on the iength of the shed by a
series of pillars and walls at each end.  The young stock standings may
alterpatively be in a single line against a wajl and the drains located
suitably.

7.6 Calf Shed — The calf shed may be annexed either at the end or on
the side to the milch animal shed and the calves may be separates! from
the nrilch anipials by a suitable partition,  1F there is 3 targe namber of
calves, the calf shed may form a separate unit. The dimensions of the
calf shed shall depend upon the number of caives. The fleor space
provided per calf shall be not less than 1 12 The calves may be kept
foose. The manger shajl be construcied along the walls of the three
gides of the shed.  There shall be a centiul shallow saycer-shaped drain,
The roof may be either lean-io-tvpe ov gabled. A water trough shall
be provided at one corner of the shed,

=7 Bull Shed — The bull shed shall have two hoxes each measuring
4 x 3m. The walls may be 1'3 m high. A 05 m wide raited manger
with feed and water sections shall be provided in each box. The 1wo
boxes shall lead to separate paddocks.

8. CONSTRUCTIONAL DETAILS OF SHEDS

8.1 Floor — The Hoor may ba either of MOORUM, KANKAR, cement
concrete, brick-on-edge or stone siabs.  The detajls of Javing of flooring

g



Page No. 160

1S : 11942 - 1986

are given in Appendix A of IS: [iTB6-1086*. In case of cement
goncrete Kooring, the surtace shai] be properly grooved in order to avoid
slipping of the animals, For larger ammals, the grooves shall be formed
in sguare of 15 x 13 cm and for calves 10 x Wem {see 4 in Fig. 2 ).
The width of the groove shall be 12 mm amd depth 10 mn. The
groove shall be of U shape. A plinth of ar least 15 ¢ shall be pro-
vided for the floor. A zlope of 1o F) towards the drains shal be
provided in order to keep Roor properly drained after washing.

—-~1—-H-—|2 ! l_!ol.
LV
FJ“I

VA M

LA

All dimensions in millimerres.
Fig. 2 CRross-S£CTION OF STANDING

8.2 Manger — The manger shall be of continuons ivpe. The manger
shall ke made of reinforced cement concvete, sione vlabs, or brick-in-lime
or tement mortar. The flooring material of the manger shall be the
same as for the floor but the surface shall be finished smoath, All the
corners of the manger shall be rounded off and fmished smooth, The
ditnensions of the manger { s¢¢ Fig, 3 )} shall be as given in Table 1. In
case the mangers are of brick, the fore curb should be topped with
angle iron,

8.2.1 Water Supply ~ There shail be an adequate supply of potable
water in the shad. One of the ways of supplying water in the shed may
be that water trough of 20 ¢cm diameter may be consirucied on the
manger wall, Water shall be allowed to flow through these troughs so
that fresh water may be made avaiiable to the animals, caleulated at 1he
rate of 30 litres per livesteck unit per day. These tronghs may he placed
Letween the two standings, The water troughs should be provided with
railing on its sides so that the animals may not try (v step in the water

*Recommendations of oatle housing for an average farmer,

10
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trough and contaminate it, When a piped water supply is available, a
shallow water irough having its slope towards one end, and having a
balancing foat tank at the other end, ensures fresh water supply.

All dinension: momillimetres,
Fio. 3 Cross-Szcrion or MANGER

TABLE 1 DIMENSIONS OF MANGER
| Clanse 82 )

{ Altdimenvons o om

5L PaRTICULARS Ranroncre Bgicx Lamm  SruNe Rzy T
o, CrMier N Crauswt  Srae T, 3
ComeninTe
(1 (2 % {4) {3 ]
i) Height of manger wall, Mm 75 b 75 A
i1y Haight of fore rorb Moy
s} Fur adulta L4 &0 50 B
b} For calves 30 30 30
i) Thickuess of fore cueb, M 1o 10 4 C
jv) Inver width ol manger, Min
a; For aduls U Vit] 6o D
b} Forcalves 40 40 L]
v} Depth of manger, Min '
a} For adulty 40 40 iy E

B Per calves 13 15 15
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8.3 Drains — The drains shall be made of brick in cement mortar or
of stone and shall be of shallow U type with a depth of 6 ¢cm at the
bottom. The slope of the drain shall be 1w 100t ! in 120, The
width of the drains mav vary between 30 and 40 cn. Where a long
running shed is constructed, connecting drains at right angles should be
provided after every I3 standings. The main drain may be led 10 a
coramaon urine pit having & ¢epth not exceeding 40 cm or to the field if
slope permits, The urine pit may be circular or rectangular,

8.4 Pillars — One pillar shall be placed at intervals of every two or
three standings depending upon the width of each standing. Pillars may
be made from any of the following materials and their minimum
dimensicns shall he a5 indicated against each:

a) Brick 43 % 35 cm (de¢ Note 1 ), or
40 % 30 em { se¢ Note 2 )

b) Mild steel 1 Section 10 < 10 ¢

¢) Stone 10> (Qemord x 13em

d} Iron pipes dia 10 cin

¢) Timber { include paimira palm,
coconut and bamboo )
1) Rectangular pillars [0 % 1) em

2) Round pole, dia 13 cm
MoTE | — Incareof 2225 < 11025 ¢ belick, 2 tengtihs and 3 widths shall be used.

Nore 2 — incaseof 20 % 10 em { medular ) Bricks, 2 jesgths and 3 widehs shall
be used.

Note 2 — Al iron steuctures shafl b suitably punted for protecticn against
eorrosion,

3.4.1 All edgeyin rectangular pillars shall be rounded off and finished
smooth.

8.5 Walla — The wall shall be of brick or sione slah lald in cement
mortar. The wall may be cement-plastered from inside. The thicknesa
of the wall shall be at least 20 cm, however in case of bull shed it shall
be at least 30 crm. Al walls shall be solid up to 1'25 m height from the
floor level and shall he constructed in honey comb pattern above that
height in order to provide sufficient air movement in the shed. The rest
of the portion of the wall may be left open by a series of wire-netted
windows. In desert ureas, the solid portion may extend up to 18 m in
height. In case of lean-to-1ype svitem, the end walls above the solid
portion meay be left open or provided with a series of wire~netted
windows,

12
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8.6 Roof — The rool may be gabled, fat or lean-to-type. The roof
may be constructed either of corrugated asbestos sheets or galvanized
steel sheets or tiles { Country tiles ure not recommended y. The roof
shall be supported by sieel or wooden trusses or by a series of ¢entral
nillars. The pitch of the roof muy vange belween 2% 1o 30 degrees
depending upon the materials used. ~ Wooden purlins may be spaced up
to 1'3 m apurt. {enerally, the eaves of the roof { see 4 in Fig. 1) shali
project out at least 30 em away from the pillars/walls and in regions
where extreme climatic conghions prevail, the eaves of the roof may
project up to 73 om from the pillars/walls in order 10 afford protection
1o the apimals from direct sun and rain. The eaves shonld be 22 m
high from the ground level { see B in Fig. 1 ).

9. PADDOCKS OR YARD

9,1 A paddock shall be attached to every shed {or animals to move aboyt
freely.  There may be trees in the paddock to rovide enengh shade. A
part of the paddock may be paved with sricks laid on edge. The

padidock shali have the following minimum space per animal for varions
categories of animals:

a) Buffalpes 8 m?

B Cow 7 mé

¢) Young stock 4 m?

4} Calf 2 m?

¢) Calving 12 md

{) Bull 25 me
4.2 Fences

9.2,1 The wall of bricke or wone slabs or a railing or wires may
constitute fence. The railings may be of 35 mm gaivanized iron pipe
or 5 mm galvanized iron wire and posts to support railings. The posts
may be of 5 cm steel pipe, 6 X & em angle iron, § % 5 cm stone slabs or
10 %X 10 em timber piaced 2 m apart, The posts shall be holed to pass
the railings through or ¥t may be rivewed or *1J* bolied to the place.
The railings for different categories of the animals shall be fixed with
the posts as given below:

Height from Ground 1o Calves Cows, Young Steck  Bull
Centre of Each Rail and Buﬁéiorr,

cm : cm oI
First rail %0 40 10
Second rail 50 50 80
Third rail 50 129 120
Fourth rail 120 —- 150
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9,2.2 The wooden harizontal brares or steel horizontal braces shall be

Braced steel end or corner posts shall he

placed a3 given in Fig. 4,

embeadded as given ia Fig. 5.
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9.3 Gate — A gats of suitable type and size may be provided taking
care that they are hinged firmly and raised well above the ground.
Braces shall be positioned vertically,

9.4 Manger and Water Trowgh — Manger and water trough may be
constructed witk reinforced cement concrete, brick with cemeni mortir
ar stone slabs with cewment joining. A 2-m wide paved platform shall
be provided away froin trough to with stand the heavy treasling of ani-
mals and permit easy warhing and cleaniiness.

10. ANCILLARY STRUCTURES

10,1 Mitk Coliection, Recording and Testing Room -— There shall
he a room of 4 X 3 m in or near the milch animal shed for collecting,
recording and testing of milk. The door and the windows shall be
made Hy-proof. 'The flooring of the room shall be of cement cuncrete
impervious and reinferced with iron strips at suitable distances to make
it hard wearing. A suitable platform or a slab shall be provided for
testing apparatus. A separate milk yoorn may also be provided for

handling milk.

10.2 Utensils Booin — There shall be a room of 4 X 8 m for washing
and storing milk cans, The Aooring of the room shall be of hard-
wearing type to withstand the frequent handling of heavy milk cans.
The door and windows shafl be made fly-proof. The room may be
lacated as near as possilie to the milk recording and testing room,

10.3 Ration Room — There shall be a rcom of at least 4 X 3 m near
to the tileh anima)l shed 10 store {eed concentrates temporarily to roeet
the requitements of the animals for the day. The ratien room shall be

damp- and rodent proof.

10.4 Store — The store shall be adequute te accommodate feed
concentrate required for a period of about 2 months. The space required
fur storage shall be "2 m? per livestock unit.  ‘The store shall be made
damp- and rodent-proof. A store keeper’s room may also Le attached

to the store.

14.5 Office Room — Provision of an office accommodation is generally
desirable in GAUSHALAS and similar organizations. ‘The office raom
may also be used for keeping medicines and instruments required for
treating sick animals, The dimensions of the office room shall depend
upon the space available and the size of the enterprise. A toilet may
also he provided. A visitar's room may also be attached to the office

ToCT.

10.6 Trevis or Cattle Cruich — A caitle treviy may be provided 1o
secure the animals for rendering firsi-aid antd artificial insemination,

15
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10.7 Adequare provision shall be made for siorage of yonghages.

10.8 A provision shall be made for r suitable foot bath at the entrance
gate.

10.9 Provisinn may be made for a segregation room for keeping naw
animals intruduced in the herd for some wnitial days before their mixing
up with the herd,

10.10 Lighting — Provision of Nghting shall be made in case electricity

is available, a 23 W bulb for each 10 m? space or 80 W bulb for each
20 m? space or equivalent luorescent rube light may be pravided,

10.11 Waste Handliog System - Bio-gas plant of =suitable size
should be instalfed. The animal waste ( dung, urine angd other hiomass }
shauld be fed to the plant,

16
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BUREAU OF INDIAN STANDARDS

Feadguarters.

Manak Bhavan, ¢ Bahadur Shah Zafar Marg, NEW DELHI 110002

Telephones ; 331 0131 331 1376 Tolagrams : Manaksanstha
( Common to all Offices }

ARegional Offices: Talephone

*Wostern 1 Manskalaya, £S MIDC, Maral Andhoeri ( East) 6329285
BOMEAY 400083

tgastern : 1/14 C. L T. Scheme VIl M, V. |. P, Road, 36 24 99
Maniktolz, CALCUTTA 700064
Northern @ SCO 445-446, Sector 35-C 218 43
CHANDIGARH 160036 316 41
Southera :C. 1. T. Campus, MADRAS 600113 41 24 42
41 2519
41 29 16
Ersnch Offices:
Pashpak’, Nurmehamed Shaikh Merg, Khanpur 28348
AHMADARBAD 380001 Z2E3 49
+ Black, Unity Bidg, Narasimharaja Square, 22 48 05
BANGALORE BB00GD2
Gangotri Complex, bth Floor, Bhadbhada Road, 667 16
T, T. Nagar, BHOPAL 462003
Flot No, B2(B3, Lewis Road, BHUBANESHWAR 751002 6 36 27

63,5 Ward No, 29, R, G, Barua Road, 5:h Byelane, -
GUWAHATI 781003

B-8-56C LN, Gupla Marg, HYDERABAD 500001 231083
R14 Yudhister Marg, C Scheme, JAIPUR 3020056 63471

{63522
117/418 B Sarvedaya Nogar, KANPUR 2030065 216376

218282
Patliputra Industris) Estate, PATNA 800013 62300
Hantex Bldg {2nd Floor), Rly Station Road. 62 27

TRIVANDRUM 695001

inspectivn Office (With Sule Point):

fnstitution of Engineers {India) Building, 1332 Shivaji Nagar. 6 24 35
PUNE 4110056

*3xies Offics in Bombpay Is ot Novalty Chambers, Grent Roed, 88 BE 28
BQMEAY 400007

15aie% Oice in Calcutta In at § Chowrnghee Agpraach, 27 88 ¢o
P.0, Princep Street, CALGUTTA 700072
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Inventory Performa for Dairy Farms and Gaushalas in the State/U'L

Si.; Description Lirban Arca Periaurban - Rural Area
N, Area
i1, Toial no. of damry farms .
o Small {upto 25 animals) * | * x
f e Mediun {upto 100 aniniais) . ' L. .
- & lLarge (above [00 ammals) » Lo L.
i e Total “a » : .
2, Total ng, of animals in E
s Small dary farms L. » .
.o Mediuro dairy farms » * .
- e Large dary farms . . .
s Total . . .
Total amount ¢f bovine dung
produced (lon per day) by
« Small dary larms
i R . L] » »
o DMedium dary farms
) N » - »
+ [Large deary farms
. ™ P )
o 1ot : ;
L ] - .
!
4, Meihods of disposaliutilization of
- hovina dong and waslewater by
dairy farms (to ba enclosed) :
=3 Toig no. of dairy colomes/clusters |« . .

{lisi of such dairy colonics/clusiers
along with the derails of no. of
dairies. ne of boving., method of
fdisposal/utilization of boving dung
i C & wastewater. eic. to be enclosed)
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6, Total no. of Gaushalas
e Small (upto 100 animals) . . .
e Medium (upte 1000 animais} e . K
_* Large (above 1000 amimals) e . .
i e Tolal . » .
7. Total no. of animals in
» Small Gaushalas e . iw
» Medium Gaushalas ) . .
'e Large Gaushalas . ’ .
i e Total » . L.

8. Total amount of dung prdﬁiuced
{ton per day) by

- ¢ Smal} Gaushalas

: . [ ) . -
;o Medium Gaushalas
» » L ]
* Large Gaushalas
e L ] L ] &*
+ Tolal
-» > »

“9, | Methods of disposal/utitization of
- dung and wastewater by Gaushalas |

‘ (1o be enclosed)

Note:

i. All places with a municipality. corporation. cantonment board or notified toswn
areq committee, etc.
ii. All other places which satisfied the ollowing criteria;
a A minimum population of 5,000
b. At least 75 per cent of the male main working population engaged in
non-garicultural pursuiis, and
c. A density of population of al least 400 persons per sq. km.

Peri-urban area: Tt is an area or habitation located on the perimeter of the wban arca having
partial or complete influence ol urbanization.

Dairy colonies/clusier. 1t is defined as the area designated by the government lor the purpose
of dairy activities.

Ao Aok
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e e srgwT o &
% i i CENTRAL POLLUTION CONTROL BOARD
’*%Ysmgj TITEUT, T U AT UHEa Haterd, WRd STt
CPCB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
F.No. Tech/12/Gen(TN)/RDC/2024-25/ L4 | T Date: 02.08.2024
To
The Member Secretary

Tamil Nadu Pollution Control Board
No.76, Mount Road, Guindy
Chennai-600032

Sub: Request to provide ATR in case of OA No. 213 of 2024 (SZ) against an illegal dairy
farm inside Dr. MGR Janaki college, on the banks of Adyar river

o The Hon’ble National Green Tribunal, Southern Zone, Chennai has registered an Original
Application No. 213/2024 based on the application received from Dr. MGR-Janaki College of
Arts and Science for Women Alumni Association, Rep by its Secretary Ms. Sarjana against an
illegal dairy farms inside Dr. MGR Janaki college, on the banks of Adyar river.

In this connection, it is kindly requested to provide action taken report (ATR) to this

office, at the earliest.
Yours faithfully

10 P

(H. D. Varalaxmi)
Regional Director

grft Fromrera (=) « Refta e, 403, Stomuaue fafeen, fmdtar siefie we, firte e, g 3% 600032
goams: 044-29998683/044-29567019 #5@: rdchennai.cpcb@gov.in
Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road, Guindy, Chennai — 600032
Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

TuT FrAter ; 9RE vaq, & S T, feeft o110 032
Head Office: Parivesh Bhawan, Eas! Arjun Nagar, Delhi — 110032
ag\mr [Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948
ﬁ-ﬂ?{ / E-mail: cpcb@nic.in QEFEITs‘Z / Website : www.cpcb.nic.in




Page No. 171

Wl Fd :./12/ FRaAE.AN/&Fd,/2024-25/ 1, ¢ faiep: 02.08.2024

a1 o
o giia
AeTg o gyl a7 a1
&R 76, ASC g, fiiSt

ITS-600032

faug: 3reuR 7 & d¢ W 1. THONSIR T3] Pias & 3 TP Y ST BTH &
e Téem Suasy S BT Ry

eIy,

HAE ST gRa st Aol &7, 998 4 ST THSISR-SHS! Picd 3
3¢ TS IS BR[0T TqHATS TaeeH, gied gt woi-n oy, FaR 11 8RR 13, gifers
I IS, I HAHATRYRH, TS - 600028 GRT WA, ¥ U 3{1dgT & YR TR
BT THGIT3R SH] HIas & e SR el & de IR UH Y ST B & e Ja
3{TaG WA 213/2024 Gsiigrd o g

59 ey 7, uan R § b Al grR1 371 1 Frears 3 e et
T T B U P Y|




Page No. 172
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i i CENTRAL POLLUTION CONTROL BOARD
K”Mj TGTE0T, T U WA TREad SATerd, WId Blehtt
cPCB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
F.No. Tech/12/Gen(TN)/RDC/2024-25/ 4 (5 Date: 02.08.2024

To

t Road, Guindy
Chennai-6000

Sub: Request to provide ATR in case of OA No. 213 of 2024 (SZ) against an illegal dairy
farm inside Dr. MGR Janaki college, on the banks of Adyar river

Sir,
The Hon’ble National Green Tribunal, Southern Zone, Chennai has registered an Original

Application No. 213/2024 based on the application received from Dr. MGR-Janaki College of

Arts and Science for Women Alumni Association, Rep by its Secretary Ms. Sarjana against an

illegal dairy farms inside Dr. MGR Janaki college, on the banks of Adyar river.
In this connection, it is kindly requested to provide action taken report (ATR) to this

office, at the earliest.

Yours faithfully
(H. D. Varalaxmi) ‘
|

Regional Director
Copy to:

| 1. The Joint Chief Environmental Engineer
| Tamil Nadu Pollution Control Board ‘
| First Floor, 950/1, Poonamallee High Road

Arumbakkam, Chennai - 600 106

Tamil Nadu Pollution Control Board

Second floor, 950/1, Poonamallee High Road 71 £ Zﬂf
Arumbakkam, Chennai - 600 106

(H D. Varalaxml)

. District Environmental Engineer
‘ Regional Director

frta Frawmera (2=d) ) : firfra e, 404, Fromuaee fafeen, fmdia siifie wee, firie T, fifd), 3978 - 600032
goam: 044-29998683/044-29567019 $7=: rdchennai.cpcb@gov.in
Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road, Guindy, Chennai — 600032
Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

T Hrater : gfEwr &=, g a5 A faeeft -110 032
Head Office: Parivesh Bhawan, Easi Ar un Nagar, Delhi — 110032

0T / E-mail: cpch@nic.in FFHTET / Website © www. cpeb.nic.in
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c?és TafaRul, 99 U9 Seraryg Uiad= HATed, HIRA SRBIR

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA

NGT MATTER/MOST URGENT

REMINDER -1
F.No.: Tech/12/Gen/TN/RDC/2024-25 / 101} 10.02.2025
To,
The Member Secretary

Tamilnadu Pollution Control Board
No.76, Mount Road, Guindy,
‘Chennai — 600 032

Sub: Request to provide ATR in O.A 213 of 2024 (SZ) against dairy farm operating
inside Dr. MGR Janaki College for Women, on the banks of Adyar River

Sir,

Kindly refer to CPCB letter of even number dated 02.08.2024 seeking action taken report on the

subject matter followed by telephonic requests. However, ATR is not yet received despite lapse of 06
months. The matter is scheduled for hearing on 21.03.2025.

It is once again requested to provide Action Taken Report (ATR) to this Office by 13.02.2025
positively.

Yours faithfully,

A
(H. D. Varalaxmi)
Regional Director

ot Prdamerg (¥ ) : Rfla a1, 40-%, Stewwea R, s-d@t-a1 siefie e, Ride I3 i, 39 - 600032
QXHTY: 044-29998683/044-29567019 éﬁa: rdchennai.cpcb@gov.in
Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road Guindy, Chennai — 600032
; Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

WU Srated : IRaw ¥a=, gdf 3T AR, Rt -110 032
Head Office: Parivesh Bhawan, East Arjun Nagar, Delhi — 110032
ZIUTY /Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948

3-8d / E-mail: cpcb@nic.in 39913E / Website : www.cpcb.nic.in
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CPCB MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
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Er. R. Kannan, M.Tech., The Regional Director,

Member Secretary, Central Pollution Control Board,
Tamil Nadu Pollution Control Board, Regional Directorate (Chennai)

76, Mount Salai, Guindy, 40 — E, BSNL Building,

Chennai — 600 032. TVK Industrial Estate, CIPET Road,

Guindy, Chennai — 600 032.

Letter No.TNPCB/LAWI/LA — lII/NGT/016188 , Dated:18.02.2025.

Madam,

Sub: TNPCB- Law — OA No. 213 of 2024(SZ) —filed by Dr. MGR- Janaki
College of Arts and Science for Women - No. 11 & 13, Durgabai
Deshmuk Road, Raja Annamalaipuram, Chennai, against the dairy
farm located inside the premises of the College - Action taken report—
Sent- Regarding.

Ref: 1. Letter received from the Regional Director, CPCB,
F.No.Tech/12/Gen(TN)RDC/2024-25 Dt 02.08.2024.

2. Hon’ble NGT Case in OA No. 213 of 2024filed by Dr. MGR- Janaki
College of Arts and Science for Women, No. 11 & 13, Durgabai
Deshmuk Road, Raja Annamalaipuram, Chennai against dairy
farming situated inside the premises of the College.

3. SCN Proc. No. DEE/TNPCB/CHS/SCN/F.NA/W&A/2024, Dated
31.07.2024.(Copy enclosed)

4. ROA report of the water sample taken on 03.08.2024(Copy
enclosed) '

5. DEE, CHS Letter No:DEE/TNPCB/CHS/NA/PH/2024, dated.
25.09.2024(Copy enclosed)

6. Proceeding No.: TNPCB / T1 / F. 028213 / Sealing of unit / Water
&Air / 2025, dated:14.02.2025 (Copy enclosed)

khkkKKER

| am to invite kind attention to the reference first cited , wherein it has been
requested to provide action taken report with respect to the case OA No.213 of 2024,
(SZ), filed against the dairy farm located inside the premises of the Dr. MGR- Janaki
College of Arts and Science for Women, No. 11 & 13, Durgabai Deshmuk Road,

Raja Annamalaipuram, Chennai.
In this regard, the following is informed:

e The dairy farm of M/s. P.M. Enterprises, Durgabai Deshmuk Road, Raja
Annamalaipuram, Chennai was inspected by the officials of the O/o. DEE,
TNPCB, Chennai South on 29.07.2024 and it was observed that, the said

dairyfarm was operating with 40 numbers of cows without obtaining consent of

o™

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in
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samples taken at Adyar river points.

Further, the unit dig not furnished an
hence, vide reference 5t

Yy reply to the show cause notice issued and
cited, the unit was called for a personal hearing on

26.09.2024.

The unit attended the personal hearing and informed the following,

a.

The unit has Operated the cattle farm in the said location for past 50 years
(1973) with around 200 cattle. Presently, the unit is running with 15cattle

consent of Board.

The unit has requested 3 months of time for providing the treatment plant
for treating the Sewage generated from the farm.

Also, it was informed that, a case on dispute and the said dairy farm js
under stay at Hon'ble Supreme Court vide SLP. No. 6465 of 2016,

Gaushalas, July 2020 states that the Local Bodies/Municipal Corporations shall

publish a public notice in Newspapers and on the website for registration of dairy

farms, gaushals as per Municipal Law.
Hence, the DEE, TNPCB, Chennai South vide letter dated 25.09.2024,
forwarded the said complaint to the Zonal officer, Zone IX, Greater Chennai

Corporation, Nungambakkam, Chennai for taking necessary action.
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Environment

°* The unit was again inspected by the officials of the O/o. DEE, TNPCB,
Chennai South on 12.12.2024 and observed the following:

a. The unit was operating with 1 No. s of Bull, 15 Nos of milk cows and 11
Nos of calf.

b. The unit authorities have not completely vacated the cows from the
premises.

. The dairy farm generates effluent from wash dung & fodder residues etc.
The cattle farm has not provided any treatment plant for treating the
waste generated from its premises.

d. The untreated effluent from the dairy farm is being discharged into the
Adyar River flowing near by in southern side of the dairy farm.

e. The unit has provided pipeline connected to Adyar River for the
discharge of untreated effluent.

f. The unit has provided one DG set for domestic power supply. The unit
does not have TANGEDCO Power supply.

g. The unit authorities have not given any assurance on complete shifting of
the above said cows.

h. The unit has not obtained NOC from the Greater Chennai Corporation for
their activity.

Therefore, the Board vide Proceeding dated 14.02.2025 in the reference 6th
cited, has issued directions under the Water (Prevention & Control of Pollution)
Act, 1974 and Ajr (Prevention & Control of Pollution) Act, 1981 to the District
Collector, Chennai to seal the dairy farm and DG Set of the unit M/s. P.M.
Enterprises, located inside the premises of the Dr MGR - Janaki College of Arts
& Science for Women, No. 11 & 13, Durgabai Deshmuk Road, Raja

This is submitted for kind information.

For Member Secretary

Tt

e

@V‘ny-l"'oy}/

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax: 044-223530§8
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in



BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL

SOUTHERN ZONE BENCH,
CHENNAI

ORIGINAL APPLICATION NO. 213 OF 2024 (SZ)

IN THE MATTER OF

Dr. MGR-Janaki College of Arts & Science
for women Alumni Association,
Represented by its Secretary, Chennai

..... Applicant(s)
Vs

The Tamil Nadu Pollution Control Board
(TNPCB),
Represented by its Member Secretary,
Chennai and Ors.
...Respondent(s)

REPLY ON BEHALF OF THE
RESPONDENT NO. 2,
CENTRAL POLLUTION
CONTROL BOARD (CPCB)

Advocate N Nathami
Counsel for the 2" Respondent
(CPCB)
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